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 HOUSE  OF  THE  PEOPLE

 ALPHABETICAL  LIST  OF  MEMBERS

 A

 Abdullabhai,  Mulla  Tahberali  Mulla
 (Chanda).

 Abdus  Sattar,  Sbri  (Kalna-Katwa).
 Achal  Singh,  Seth  (Agra  Distt.

 (West) ].
 Achalu,  Sbri  Sunkam  (Nalgonda--

 Reserved—Sch.  Castes).
 Achint  Ram,  Lala  (Hissar).
 Achuthan,  Shri  K.  T.  (Cranganour).
 Agarwal,  Shri  Sbriman  Nar&Yan

 ¢«Wardha).
 Agarawal,  Sbri  Hoti  {al  {Jalaun

 Distt.  cum  Etawah  Distt—(West)
 cum  Jbansi  Distt—(North)).

 Agrawal,  Shr]  Mukund  Za]  (Patbhit
 Distt.  cum  Bareilly  Distt.—(East)].

 Alined  Mobiuddin,  Shri  (Hyderabad
 City).

 Altt  Singh.  Sbri  (Kapurthals-
 Bhatinda—Reserved—Sch.  Castes).

 Ajit  Singhbji,  Generali  (Sirobi-Pali).
 Akarpuri.  Sardar  Teja  Singh  (Gurdas-

 pur).
 Alagesan,  Shri  O.  V.  (Chingleput).
 Altekar,  Shri  Ganesh  Sadashiv  (North

 Satara).
 Alva,  Sbri  Joachim  (Kanara).
 Amin,  Dr.  Indubbai  B.  (Baroda  West).
 Amjad  Ali,  Shri  (Goaipara-Garo

 Hilla).
 Amrit  Kaur,  Rajkumari  (Mandi-

 Mahasu).
 Angndcband,  Shri  (Bilaspur).
 Ansari,  Dr.  Shaukatuilah  Shab

 (Bidar).
 Anthony,  Shr{f  Frank  (Nominated--

 Anglo-Indians),
 *-Asthena,  Shri  Sita  Rema  (Azamgarb

 Distt.—
 498  PSD

 Ayyangar,
 (Tirupatt).

 Azad,  Maulana  Abu)
 pur  Distt.
 West).

 Azad,  Shri  Bhagwat  Jha  (Puraea  cum
 Santai  Parganas).

 B
 Babunath  Singh,  Shri  (Surguja-

 Raigarh--Reserved—ch,  Tribes).
 Badan  Singh,  Chowdbary  (Budauo

 Distt.—  West).
 Bagdi,  Shri  Maganlal  (Mahasemund).
 Bahadur  Singh,  Shri  (Ferosepore-

 Ludhiana—Reserved—Sch.  Castes).
 Balakrishnan,  Shri  S,  C  (Erede—

 Reserved—Sch.  Castes).
 Balasubramaniam,  Sbri  S.  (Madurai).
 Baldev  Singh,  Sardar  (Nawan  ‘Shabr).
 Balmid,  Shri  Kanbaiya  Lai  (Buland

 shabr  Distt.—Reserved—Sch.  Castes).
 Banerjee,  Shri  Durga  Charan  (Midna-

 poreJhargram).
 Bansal,  Shri  Ghamandi  Lai  (Jhajfar-

 Rewari).
 Barman,  Shri  Upendranath  (North

 Bengal—Reserved—Sch.  Castes).
 Barrow,  Shri  A.  E.  T.  (Naminated—

 Anglo-Indians).
 Barupal.  Shri  Panna  Lall  (Gange

 na@ez-Jhunjhunu  Beserved  Sch.
 Castes).

 Basappa,  Sbri  C.  R.  (Tmmkuz).
 Basu,  Sbri  A.  K.  (North  Bengal).
 Basu,  Shri  Kamai  Kumar  (Diamond

 Harbour).
 Bbagat,  Shri  8.  R.  (Patna  cum  Shak-

 abad):

 Shri  M.  Ananthesxyanam

 Kalam  (Ram
 cum  Bareflly  Distt.—

 _Bhakta  Darshan,  Shri  [Garbwal  Distt,
 —(East)’  cum  Moradabad  Distt.—
 (North  ‘Bast)).



 B-—contd.

 Bhandari,  Shri  Daulat  Mal  (Jaipur).
 Bharati,  Sbri  Goswamiraja  Sahdeo

 (Yeotmai).
 Bhargeva,  Pandit  Mukat  Behari  Lal

 (Aimer  Soutb).
 Bhargava,  Pandit  Thakur  Das

 (Gurgaon).

 Bhartiya,  Shri  Shaligram  Ramchandra
 (West  Khandesb).

 Bbatkar,  Shri  Laxman  Sbrawan
 (BuldanaAkola  Reserved  —Sch.
 Castes).

 Bhatt,  Shri  Cbandrashanker  (Broach).
 Bbawapi  Smmgh,  Sbri  (Barmer-Jalore).
 Bheekha  Bhai,  Shri  (Banswara-

 -Dungarpux—Reserved—Sch.  Tribes).
 Bhoi,  Sbri  Giridhari  (aladandi-

 Bolangis—Reserved—Sch.  Tribes).
 Bhonsle,  Shri  Jagannathrao  Krishna

 tao  (Rateagizt  North),
 Bidari,  Sbri  Ramappa  Balappa  (Bija-

 par  South).
 Birhal  Smg»,  Shri  EJaunpur  Distt  —

 (Hast)),
 Bogawat,  Sbri

 South).

 Bogvaraghasamy,  हाथों  V.  (Peramba-
 lur).

 Boxooah,  ह...  Dev  Kanta  (Nowgong).
 Base.  Shri  P.  €.  (Mandbum  Mortb).

 Prasad,  Shri

 U.  R.  (Abmednager

 Brajeshwar  (Gaya
 East).

 Seb.  Tribes).
 Buchhikotaiah,  Shri  Sanaka  (Masulf-

 pStram).

 oC

 “Chakravartty,  Sbrimati  Beny  (Basir-
 hat).

 Granda,  Shri  Ani  Kumar  (Akdhum).
 Chandak,  Shri  8.  L,  ¢Batu)).

 Cit)

 Cbandrasekbar,  Shrimati  M.  (Tiruval-
 lur—Reserved—Sch.  Castes).

 Charak,  Shri  L.akshmau  Singh  (Jammy
 and  Kashmir).

 Chatterjea,  Shri  Tushar  (Secampore).
 Chatterjee,  Dr.  Susilranjan  (West

 Dinajpur).
 Chatterjee,  Shri  N.  C.  (Hoogbiy).
 Chattopadbyaya,  Shri  Hariodranath

 (Vijayavada).
 Chaturvedi,  Shri  Rohanlal  (Etah  Distt.

 —(Central) g
 Cbaudbary,  Sbri  Ganesbi  Lal  (Strah-

 jabanpur  -न)  cum  Kberi
 —(East)—Reserved—Sch.  Castes].

 Chaudhuri,  Sbri  Ranbir  Singh
 (Rohtak).

 Chaudhuri,  Shri  Rebini  Kumar
 (Gauhati).

 Chaudburi,  Shri  Trid&  Kumar
 (Berhampore).

 Chavda,  Sbri  Akbar  (Banaskantba).
 Chettiar,  Shri  T.  S.  Avinashilingam

 (Tiruppur).
 Chettiar,  Shri  V.  VR.  AR.  Nagappa

 (Ramanatbapuram).
 Chinaria,  Shri  Hira  Singh  (Mobinder-

 garb).
 Chowdhuri,  Shri  Muhammed  Shbaffee

 (Jammu  ad  Kashmir).
 Cbowdary,  Shri  C.  R.  (Narasaraopet).
 Chowdhury,  Shri  Nikunja  Behari

 ¢Ghatal).

 Q
 Debbi  हाप्ाएं:  Fulsinhji  A.  (Kaira

 Nortb).
 Damar,  Sbri  Amar  Singh  Sabji

 (Jhabya—Reseryed—Sch.  Tribes).
 Damodaran,  Sbri  G.  R.  (Paiiechi).
 Damodasan,  छह  Nettuy  BR  (Felli-

 chery).
 Das,  Shri  8.  (Jajpur-Keogjaer).
 Des,  Shri  Basants  Kumar  (Cantal.  ..
 Das,  Shri  Beli  Ram  (Barpete),
 Das,  809  Bijoy  Chandra  (Gaojar

 South).



 (a  )

 D—conid.

 Das,  Shri  Kamal  Krishna  (Birbbum—
 Reserved—Sch.  Castes).

 Das,  Dr.  Mono  Mohon
 Reserved—Sch.  Castes).

 Das,  Sbri  Neyan  Tara  (Moagtor  Sadr
 cum  Jamui—Reserved—Sch.  Castes).

 (Burdwan—

 Das,  Shri  Shree  Narayan  (Darbbanga
 Central).

 Das,  Shri  Ramananda  (Barrackpore).
 Das,  Shri  Ram  Dbani  (Gaya  East—

 Reserved—Sch.  Castes).
 Das,  Shrl  Sarangadhar  (Dbenbanal-

 West  Cuttack).
 Datar,  Shri  Balwant  Nagesh  (Belgaum

 North).
 Deb,  Shri  Dasaratha  (Tripura  East).
 Deb,  Shri  Suresh  Chandra  (Cacbar-

 Lushai  Hills).
 Deo.  H.  H.  Maharaja  Rajendra  Narayan

 Singh  (Kalahandi-Bolang)r).
 Deo,  Sbri  Cbandikeshwar

 Singh  Ju  (Surguja-Raigarb).
 Deogam.  Shri  Kanku  Ram  (Chaibassa

 —Regerved—Scb,  Tribes).

 Sharan

 Desai,  Shri  Kanayalal  Nanabhal
 (Surat).

 Desai,  Shri  Khandubbai  Kasanfi
 ¢Halar).

 Deshmukb,  Dr.  Panjabrao  S.  (Amra
 vati  Hast).

 Deshmukb,  Shri  Cbintaman  Dwarke-
 nath  (Kolaba).

 Deshmukh,  Shri  K.  G.  (Amravati
 West).

 Deshpande,  Shri  Govind  Hari  (Nesik—
 Central).

 Desbpande,  Shri  Vishnu  Ghanashyam
 (Guna).

 Obolakia,  Sbrij  Gulab  Shanker  Amrit-
 lal  (Kutch  Bast).

 Ohulekar,  Shr!  R.  V.  (Jhansi  Distt—
 (Rauta)).

 Dbuaiya,  Shri  Sohan  Lal  (Basti  Distt
 —(Cénoal  Gast)  ५५७७४  Gorekbpyr
 Distt~~  (West)  —Reserved  Sch.

 Castes).

 Digambar  Singh,  Skri  [Etab  Distt—
 (West)  cum  Mainpuri  Distt—(West)
 cum  Matbura  Distt—(East}i.

 Digvijaya  Narain  Singh,  Shri  (Muasf-
 tarpur—North-East).

 Dube,  Shri  Mulchand
 Distt.  (North)  3.

 Dube,  555  Udai  Shankar  (Basti  Distt.
 (North)J.

 Dube,  Shri  Rajiaram
 (Bijapur  North).

 Dutt,  Shri  Asim  SErishna  (Calcutta
 South-West).

 Dutt,  Shri  Biren  (Tripura  West).
 Dutta,  Shri  Santosh  Kumay  (Howrah).

 Dwivedi,  Sbri  Dashrath  Prasad
 (Gorakbpur  Distt.—Central).

 Dwivedi,  Shci  M.  L.  (Hamirpur  Distt.).

 E
 Ebenezer,  Dr.  8.  A,  (Vikarahad).
 Elayaperumal,  Shri  L.  (Cuddalore—

 Reserved—Sch  Castes).

 [Farrukhabad

 Giridhprilal

 F
 Fotedar,  Pandit  Sheo  Narayan  (Jammy

 and  Kashmir).

 G
 Gadgil,  Shri  Narhar  Vishnu  (Poona

 Centra}).

 Gadilingana  Gowd,  Shri  (Kurnool).
 Ganapati  Ram,  Shri  [Jaunpur  Distt

 (East)—Reserved—Scb.  Castes].
 Gandhi,  Shri  Feroje  (Pratapgarh

 Distt.  (West)  cum  Rae  Barell  Distt,
 (BastiI-

 Gandhi,  Shri  Mapeklal  Magania)
 (Paneh  Mabals  ह...  Beroda  East).

 Gandhi,  89७  V.  8.  (Bombay  Cit7—
 North).

 Ganga  Devi,  Shrimati  (Lucknow  Distt
 cum  Bara  Banki  Distt—Reserved—
 Sch.  Castes).

 Garg,  Shri  Ram  Pratap  (Patiala).
 Gautam,  Shri  C.  D.  (Baiagbat).
 Gbose,  Shri  Surendra  Mohan  (Malda).
 Ghose,  Sbri  Atulya  (Burdwan).



 फि-एणएं,

 Ghulam  Qader,  Kh,  (Jammu  and
 Kashmir).

 Gidwani,  Shri  Choithram  Partabrai
 (Thana).

 Giri,  Shri  V.  V.  (Pathapatnam).
 Girraj  Ssran  Singh,  Shri  (Bharatpur-

 Sawai  Madhopur).
 Gohain,  Shri  Chowkhamoon  (Nomi-

 nated—-Assam  Tribal  Areas).

 Gopaian,  Shri  A.  K.  (Cannanore).
 Gopi  Ram,  Shri  (Mandi-Mahasu—

 Reserved—Sch.  Castes).
 Gounder,  Shri  K.  Periaswami  (Brode).

 Gounder,  Shri  K.  Sakthivadivel
 (Periyamilam).

 Govind  Das,  Seth  (Mandla-Jabalpur
 South).

 Gowda,  Shri  T.  Madiab  (Bangalore—
 South).

 Guha,  Shri  Arun  Chandra  (Santipur).
 Gupta,  Shri  Badshah  (Mainpuri  Distt.

 East).
 Gurupadaswamy,  Shri  M.  8.  (Mysore).

 War  Prasad  Singh,  Shri
 Distt—

 Hari  Mohan,  Dr.  ¢(Manbbum  North
 Reserved—Sch.  Castes).

 Hari  Shankar  Prasad,  Shri  (Gorakh-
 pur  Distt—wNorth).  .

 Hazarika,  Shrt  Jogendra  Nath  (Dibrw
 garh).

 Heda,  Shri  H..C,  (Nizamabad).
 Hembrom,  Shri  Lal  (Santal  Parganas

 cum  Hazaribagh—Reserved—Sch.
 Tribes).

 Hem  Raj,  Shri  (Kangra)  :
 Hifzur  Rabman,  Shri  M.”  (Moradabad

 Distt.—Central).

 (Ghazipur

 Hubam  Smgh,  Sardar  (Kapurthals-
 Bhatinda).

 Hyder  Husein,  Chaudhri  (Gonda  Distt.
 —Uorth).

 9)

 Ibrahim,  Shri  A.  North-
 East).

 Iyyani,  छह  Eachran  (Ponnani—
 @eserved—Sch.  Castes).

 lIyyunni,  Shri  C.  R,  (Trichur).

 ह

 (Ranchi

 Jagjivan  Ram,  Shri  (Shababad  Sout»
 ~-Reserved—Sch,  Castes).

 Jain,  Shri  Ajit  Prasad  (Saharanpur
 Distt—West  cum  Muzaffarnagar
 Distt.—North\

 Jain,  Shri  Nemi  Saran  (Bijnor  Distt.
 —South).

 Jaipal  Singh,  Shri  (Ranchi
 Reserved—Sch.  Tribes).

 Jaisooriya,  Dr.  N.  M.  (Medak).
 Jajware,  Shri  Ramraj  (Santa?

 Parganas  cum  Hazaribagb).
 Jangde,  Shri  Resham  Lal  (Bilaspur—

 Reserved—Sch.  Castes).

 Jatavvir,  Dr.  Manik  Chand  (Bhsrat-

 sy
 awal  Medhopur— Castes).

 West—

 Jayaraman,  Shri  A.  (Tindivanam—
 Reserved—Sch.  Castes).

 Jena,  Shri  Kanhu  Charan  (Balasore—
 Reserved—Sch.  Castes).

 Jena,  Shrf  Lakshmidhar  (Jajoure
 Keonjhar—-Reserved--Sch.  Castes).

 Jena,  Shri  Niranjan  (Dbentuama)-
 West  Cuttack—Reerved—Sch,
 Castes).

 Jethan,  Shri  Kherwar  (Palamau  cum
 Hazaribagh  cum  Ranchi-—Reserved

 —Sch.  Tribes).

 Jhvnjhunwala,  Shri  Banarsi  Prasbad
 (Bhagalpur  Central).

 Jogendra  Singh,  Sardar  (Bahraicb
 Distt.—~West).

 Joshi,  Shri  Jethalal
 (Madtya  Saurashtra).

 Joshi,  Shri  Krishnacharya  (Yadgir).
 Joshi,  Shri  Liladhar  (Shajapur-Raj-

 garb).

 Harikrisbna



 (x)

 d—contd.

 Joshi,  Shti  Moreshwar  Dinkar  (Ratna-
 giri  South).

 Joshi,  Sbri  Nandlal  (Indore).
 Joshi,  Sbrimati  Subhadra  (Karna)).
 Jwala  Prashad,  Shri  (Ajmer  North).

 EK
 Sachiroyar,  Shri  N.  D.  Govindaswami

 (Cuddalore).
 Kajrolkar,  Shri  Narayan  Sadoba

 (Bombay  City—North—Reserved—
 Sch.  Castes).

 Kakkan,  Shri  P.  (Madtirai—Reservad
 —Sch.  Castes).

 aie,  Shrimati  Anasuyabai  (Nagpur).
 Kamal  Singh,  Shri  (Shahabad—Nor#b-

 West).
 Kamaraj,  Shri  K.  (Srivilllputhur).
 Kandasamy,  Shri  S.  छू.  Babie  (Tiru-

 chengode).
 Kanungo,  Shri  Nityanand

 para}.
 Kamnmnarkar,  Shri  D.  P.  (Dharwar—

 North).
 Karni  Singhji.  His  Highness  Maharaja

 Sri  Bahadur  of  Bikaner  (Bikanex
 Churu).

 Kasliwal,  Shri  Nemi  Chandra  (Kotah-
 Jbalawar).

 Katham,  Shri  Birendranath  (North
 Bengal—Reserved—Sch,  Tribes).

 Katju.  Dr.  Kailas  Nath  (Mandsaur).
 Kazmi,  Shri  Syed  Mohammad  Ahmad

 (Sultanpur  Distt._North  cum  Faiza-
 bac  Distt—South  West).

 Kelappan,  Sbri  K.  (Ponnani).

 (Kendra-

 Keshavaiengar,  Sbri  N.  (Bangalare—
 North).

 Keskar,  07,  B.  V.  (Sultanpur  Distt—
 South).

 Khan,  Shri  Sadath  Ali  (Ibrahlm-
 Ppatnam).

 Xhan,  Shri  Shahnawaz  (Meerut  Distt.
 —North  East).

 Khardekar,  Shri  B.  IZ  (Kolhapur  cum
 Satara).

 Khare,  Dr.  N.  B.  (Gwalior).
 Ehedkar,  Shri  Gopalrao

 (Buldana-Axkola).
 Bajlrao

 KhimJi,  Shri  Bhawanjl  A.  (Kutch
 West).

 Khongmen,  Sbrimati  B.  (Autonomous
 Distts.—Reserved—Sch.  Tribes).

 Kidwai,  Sbri  Rafi  Ahmad  (Bahraich
 Distt.—East)

 Kirollkar,  Shri
 (Durg).

 Kolay,  Shri  Jagannath  (Baokura).
 Kosa,  Shri  Muchaki  (Bastar—Reserved

 --Sch.  Trites).
 Kripalani,  Acharya

 J.  B.  (Bhagalpur

 Wasudeo_  Shridhar

 cum  ea).
 Shrimati  Sucheta  (New Kripalani,

 Delbi).
 Krishna,  Shri  M.  में,  (Karimnagar—

 Reserved—ScP.  Castes).
 Krishna  Chandra,  Shri

 Distt—West).
 Krishnamachari,  Sbri  T.  T.  (Madras).

 Krishanappa,  Shri  M.  ४.  (Kolar).

 (Mathura

 Krishnaswami,  Dr.  <A.  (Kanchee
 puram).

 Kureel,  Shri  Baij  Nath  (Pratapgarh
 Distt—West  cum  Rae  Bareli  Distt.

 —East—Reserved—Sch.  Castes).
 L

 Lakshmayya,  Shri  Paidi  (Anantapur).
 Lallanji,  Shri  (Falzabad  Distt.——North

 West).
 Lal  _‘  Singh,  Sardar  (Ferovepur-

 Ludhiana),
 Lanka  Sundaram,  Dr.  (Visakha@

 patnam).
 Laskar,  Shri  Nibaran  Chandra

 (Cachar‘Lusbai  Hills—Reserved—
 Sch.  Castes).

 Laisram  Jogeswar  Singh,  Shri  (Inner
 Manipur).

 Lingam,  Shri  N.  M.  (Coimbatore).
 Lotan  Ram,  Shri  (Jalaun  Distt.  cum

 Etawah  Distt.—West  cum  Jhansi
 Distt—North  Reserved  Sch.
 Castes).

 Mu
 Mabapatra,  Sbri  Sibnarayan  Singh

 (Sundargarh  —  Reserved  Sch.
 Tribes).



 M—contd.
 Mahata,  Shri  Bhajahari  (Manbhum

 South  cum  Dhalbhum).
 Mahendra  Nath  Singh,  Sbri  (Saran

 Centrai).
 Mahodaya,  Shri  Vaijanath  (Nimar).
 Mahtab,  Shri  Harekrushna  (Cuttacir).

 Majhi,  Shri  Chaitan  (Manbhum—
 South  cum  Dhalbhum—Reserved—
 Sch.  Tribes).

 Majhi,  Sbri  Ram  Chandra  (Mayor
 bhanj  Reserved—Sch.  Tribes).

 Majithia,  Sardar  Surjit  Singh  (Tarn
 Taran).

 Malliah,  Shri  U  ‘Srinivasa  (South
 Kanara—North).

 Mailudora,  Shri  Gam  (Visakhapatnam
 —Reserved—Sch.  Tribes).

 Malvia,  Shri  Bhagu-Nandu  (Shajapur-
 Rajgarb—Reserved—Sch.  Castes).

 Malviya,  Shri  Motiial  (Cbhhatarpur-
 Datia-Tikamgarh  Reserved—  Sch.
 Castes).

 Malviya,
 (Raisen).

 Malaviya,  Shri  Keshava  Deva  (Gonda
 Distt—East  cum  Basti  Distt—
 West).

 Mandal,  Dr.  Pashupati
 Reserved—Sch.  Castes).

 Mascarene,  Kumari  Annie  (Trivand-
 Tum).

 Pandit  Chatur§  Narain

 (Bankura—

 Masuriya  Din,  Shri  (Allahabad  Distt.
 —East  cum  Jaunpur  Distt.—  West—
 Beserved—Sch.  Castes).

 Mathew,  Prof.  C.  P.  (Kottayam).
 Mathuram,  Dr.  Edward  Paul  (Tiru-

 chirapalli).
 Matthen,  Shri  C.  P.  (Thiruvellah).
 Mavalaukar,  Shri  G.  V.  (Ahmedabad).
 ‘Maydeo,  Shrimsti  tndira  A.  (Poona—

 South).
 Mehta,  Shri

 {Gohllwad).
 Mehta,  छह  Balwant  Sinha  (Udelpur),
 Mehta,  Shri  Jaswantraj  (Jodbpur).

 Balvantray  Gepaliee

 (wid

 Menon,  Shri  K.  A.  Damodara  (Kozhi-
 kode).

 Minimata.  Shrimati  (Bilaspur-Durg-
 Raipur—Reserved--Sch  Castes).

 Mishra,  Pandit  Suresh  Chandra
 (Moaghyr—Nortd East).

 Mishra,  Shri  Bibdhuti  (Saran  cum
 Champaran).

 Mishra,  Shri  Lalit  Narayan  (Dar-
 bhanga  cum  Bhagalpur).

 Mishra,  Shri  Lokenath  (Purl).
 Mishra,  Shri  Mathura

 (Monghyr—North-West).
 Mishra,  Shri  Shyam  Nandan  (Dar-

 bhanga—North).
 Mishra,  Shri  Sarju  Prasad  (Deoria

 Distt.—Soutb).
 Misra,  Shri  Raghubar  Dayal  (Buland-

 shahbr  Distt.).
 Misra,  Pandit  Lingaraj  (Khurda).
 Misra,  Shri  Bhypendra  Nath  (Biias-

 pur-Durg-Raipur).
 Missir,  Shri

 North).
 Mohammad  Saeed  Masuodi,  Maulana

 (Jammu  and  Kashmir).
 Morarka,  Shri  Radheshyam  Ramkumar

 Ganganagar-Jhunjhunu).
 More,  Shri  K  ५  (Kolhapur  cum

 Satara—Rewrved—Sch.  Castes).
 More,  Shri  Shankar  Shantaram  (Shola-

 pur).

 Prasad

 Vijineshwar  (Gaya—

 Mudaliar,  Shri  C.  Ramaswamy
 (Kumbakonarn).

 Muhammad  Islamuddin,  Shri
 ‘{Purnea  North-Eavt).

 Muhammed  Khuda  _  Bukhsh,  Shri
 (Murshidabed),

 Mukerji,  Shri  Hirendra  Nath
 (Caicutta—North-East).

 Mukne,  5080  Y.  M.  (Thana—Reserved
 —Sch.  Tribes).

 ‘Murli  Matichar,  Shri  (Ballia  Dtitt.—
 East).

 Murthy,  Shri  B.  S.  mw).
 MusaGr,  छह  Curntikh  Singh  (Amrit-

 war).



 Cw)

 M—condd,
 Mushar,  Shri  Kiral  (Bhegalpur  cwm

 Purnea—Reserved—Sch.  Castes).
 Muthukrishnan,  Shri  M.  (Veflore—

 Reserved--Sch.  Castes).

 Naidu,  Shri  Nalla  Reddi  (Raiab-
 murdry).

 Nair,  Sbri  C.  Krishnan  (Outer  Dedhi).
 Nair,  Shri  N.  Sreekantan  (Quilon  cum

 Maelikkara)
 Nambiar,  Shri  K.  Ananda  (Mayuram).
 Namdhari,  Shri  Atma  Singh  (Farilka-

 Sirsa).
 Nanadas,  Shri  Mangalagiri  (Ongote—

 Reserved—Sch.  Castes).
 Nanda,  Shri  Gulzarilal  (Sabatkentha).
 Narasimham,  Shri  S.  V,  L.  (Guntur).
 Narasimhan.  Shri  C.  R.  (Krishzagirt).
 Naskar,  Shri  furnendu  Sexbar

 (Diamond  Harbour—Beserved—Seb.
 Castes).

 Natawadkar,  Shri  Jayantrao  Ganpat
 (West  Khandesh—Reserved—Scb.

 Tribes).
 Natesan,  Shri  P.  (Tirvvallur).

 ‘Nathani,  Sbri  Hari  Ram  (Bhilwara).
 Nathwani,  Shri  Narendra  P.  (Surath).
 Nayar,  Sbrimati  Skhakuptala  (Gunda

 Distt-—Weat).
 Nayar,  Shri  V.  P.  (Chirayinkil).
 Nebru,  Shri  Jawahbarial  (Atlahabad

 Distt—East  cum  Jaunpur  Distt.
 —West).

 “"Nebru,  Shrimati  Uma  (Sitapur  Distt.
 cum  Xheri  Distt—West).

 "Nesamony,  Shri  A,  (Nagercolt).
 Neswi,  Shri  T.  8.  (Dbarwa—outb).
 Nevatia,  Shri  R,  P.  (Shahjahenpur

 ¢  Distt—North  com  Kberi—East)
 Nijelingappa,  809  S.  (Chitaldrvg).

 P

 Parde,  Shri  C.  D,  GV¥aini  Tal  Distt
 cum  Almora  Distt-~South  West

 *  cum  Bareihy  Distt  —Noith)
 Pandey,  Dr.  Natabar  (@arfibubfer).

 Pandit,  Shrimati  Vijaya  Lekshmi
 (Lucknow  Distt—Centrai).

 Panra  Last,  Shri  (Faizabad  Distt—
 North-WeytReservei—Grh  Castes).

 Punt,  Shri  Devi  Datt  (Almora  Distt—
 North-East).

 Paragi  Lai,  Chaudhari  (Sitapur  Distt.
 cum  Kheri  Oistt-—West—Beserved
 —Gch.  Castes).

 Paranjpe,  Shri  R.  G.  (Bhir).
 Parekh,  Dr.  Jayantilal  Nervararn

 (@alswad).
 Parikh,  Gbri  Gentilal  Girdherfe?

 (Mehsana  East).
 Parmar,  Shri  Rupaji  Bhavji  (Panch

 Mahals  cum  Baroda  East—Reserved
 ~+-Sch.  Tribes).

 Pataskar,  Shri  Hari  Vinayak  (Jai-
 gaon).

 Patel,  Shri  Bahadurbhai  Kunthabhai
 (Burat—  Reverved—Sch,  Tribes).

 Patel,  Gariraati  Meniben  Vallabhbhad
 (Kaira  South).

 Patel,  Ghri  Rajeshwer  (Murefiopr
 cum  Darbhanga).

 Pateria,  Stiri  SusBil  Kemer  (Jabalpor
 North).  मन

 Pathrikar,  Dr.  Devrao  Nandevreo
 (Nanded—Reserved—Sch.  Castes).

 Patil,  Shri  ह  क्,  Kapavade  (Abhmed-
 nagar  North).

 Patil,  Shri  S.  K.  (Bombay  City—~
 South).

 Patil,  Sbri  Shankargauda  Veera-
 Dagauda  (Belgaum  South).

 Patnaik,  Ghri  Uma  Charan
 (Ghumsur).

 Pawar,  Shri  Vyankatreo  FPirajiri.
 (South  Satara).

 Pat,  वध  P.  द  Thanu  (Tirunelvelly.
 Pocker  Saheb,  Janab  B.  (Malap-

 pilram).
 Prabhakar,  Sbri  Naval  (uter  Dejhd

 —Reserved—Sch.  Castes).
 Punnoose,  Shri  P.  VY.  (Alleppey).



 (  vil)

 Rachiah,  Shri  N.  (Mysore—Reserved—
 Sch.  Castes).

 Radha  Raman,  Shri  (Delhi  City).
 Raghavachari,  Shri  K.  S.  (Penukonda).
 Ragbavaiah,  Shri  Pisupati  Venkata

 (Ongole).
 Raghubir  Singh,  Choudhary  (Agra

 Distt—  East).
 Raghunath  Shngb,  Shri  (Banaras  Distt.

 —Central).
 Raghburamaiah,  Shri  Kotha  (Tenali).
 Raiji,;  Shrimati  Jayashbrl  (@ambay—

 Suburban).

 Raj  Bahadur,  Shri’  (Jaipur-Sawai
 Madhopur).

 Rajabhoj,  Shri  P.  N.  (Sholapur—
 Reservecd—Sch.  Castes).

 Ramachander,  Dr.  D.  (Veliore).
 Ramasami,  Shri  M.  0.  (Aruppukkottai).

 Ramasesbaiab,  Ghri  N.  (Parvethl-
 puram).

 @amaswemy,  Shri  P.  (Mahbubnaser—
 Reserved—Sch.  Castes).

 Ramaswamy,  Shri  S.  V.  (Salen).
 eRam  Dass,  Shri  (Hoshiar  pur—Reserved

 —Sch.  Castes).
 Ram  Nagima  Singh,  Shri  (Ghazipur

 Distt—East  cum  Baliia_  Distt.—
 South  West).

 Ram  Narayan  Singh,  Babu  (Hazart-
 bagh  West).

 Ram  Saran,  Shri  (Moradabad  Distt.—
 West).

 Ram  Shanker  La),  Shri  (8880  Distt. —
 Central  East  cum  Gorakhpur  Distt

 West).
 Ram  Subhag  Singh,  Dr.  (Stahabad

 South),
 Randaman  Singh,  Shri  (Shahdol-

 Sidbi—  Reerved—Sch.  Tribes).
 Rane,  ह- 1. ह

 (Bbuseval).
 Rapfit  Singh,  Shri  (Sangrur).
 Revo,  Diwan  Raghavendra  (Osman-

 abad).

 Shlvram  Rango

 Rao,.Dr.  Ch,  V.  Rama  (Kakinads).
 Rao,  Shri  B.  Rajagopala  (Srikakulam).

 Rao,  Shri  8.  Shiva  (South  Kanara—
 South).

 Rao,  Shri  Kadyala
 vada).

 Gopala  (Gudi-

 Rao,  Shri  Kanety  Mobana  (Rajab-
 mundry—  Reserved—Sch.  Castes).

 Rao,  Shri  Kondru  Subba  (Elerd-
 Reserved—Sch.  Castes).

 Rao,  Shri  PendyYal  Raghave
 (Warangal).  है

 Rao,  Shri  P.  Subba  (Nowrangpur).

 Rao,  =  Shri  Rayasam  Seshagirl
 (Nandyal).

 Rao,  Shri  T.  B.  Vittal  (Khammam).

 Raut,  Shri  Bbhola  (Saran  cum
 Cbamparan  Reserved  Sch.
 Castes).

 Razmi.  Shri  Said  Uilah  Khan
 (Sebore).

 Reddi,  Shri  B,  Ramachandra  (Nellore).
 Reddi,  Shri  Baddam  Yelia  (Karim-

 nagar).
 Reddi,  Shri  C.  Madhao  (Adilabad).
 Reddi,  Shri  Y.  Eswara  (Cuddapah).
 Reddy,  Shri  K.  Janardhan  (Mabbub-

 nagar).
 Reddy,  Shri  Ravi  Narayan

 (Nalgonda).
 Reddy,  Shri  7.  N.  Vishwanatha

 (Chittoor).
 Richardson,  Bishop  John  (Nominated

 —Andaman  and  Nicobar  Islands).  a
 Rishang  Keishing,  Shri  (Outer  Mani-

 pur—Reserved—Sch.  Tribes).

 Roy,  Dr.  Satyaban  (Uluberia).
 Roy,  Shri  Biswa  Nath  (Deoria  Distt.

 West).

 Roy,  Shri  Patiram  (Hasirbat  ~Reserv-
 ed—Sch.  Castes).

 Rup  Narain,  Shri  (Mirgepur  Distt.
 cum  Banaras  Olstii—West—Re
 served—Sch  Castes).



 Saba,  Shri  Meghnad
 North-West).

 (Calcutta—

 Sahal,  Shri  Ragbubir  (Etah  Diatt.—
 North-East  cum  Budaun  Distt—
 East).

 ‘Sabaya,  Shri  Syamnandan  (Muzaffar
 pur—Central).

 Sahu,  Shsi  Bhagabat  (Balnzeore).
 Sahu,  Shri  Rameshwar  (Muzaffarpur

 cum  Darbhanga—Reserved—Sch.
 Castes).

 Saigal,  Sardar  Amar  Singh  (Bilaspur).
 Saksena,  Shri  Mobanlal  (Lucknow

 Distt.  cum  Bara  Banki  Distt).
 Samanta,  Shri  Satis  Chandra

 (Tamluk).
 Sanganna,  Sbri  T.  (Rayagada-Phul-

 bani--Reserved=-Scb.  Tribes)
 Sankarapandian,  Shri  M.  (Sanksra-

 payinarkovii)
 Sarmah,  Shri  Debeswar  (Golaghat-

 Jorhat)
 Satbhianatban,  Sbri  N.  (Dharmapuri)i.
 Satish  Chanvira,  Sbri  (Bareilly  Otstt

 —South).
 Satyawadi,  Dr  Virendra  Kumar

 (Karval—Reserved—Sch.  Castes).
 Sen,  Shrimati  Sushama  (Bhegalpur

 —South).
 Sen,  Strt  Phani  Gopal  (Puraes

 —Central).
 Sen,  Shri  Raj  Chandra  (Kotab-

 Bundi).
 Sewal,  Shri  A.  R  (Chamha-Sirmur).
 Shah,  Her  Highness  Rajmata

 Kamalendu  Mati  (Garhwal  Diett.—
 West  cum  Tehri  Garhwal  Distt.
 cum  Bijnor  Distt.—North).

 Shah.  Shri  C4lmania)  Chakubhai
 (Gohilwad-Sorath).

 Shak,  Shri  Raichand  Bhai  N.  (Cbhhind-
 wara),

 Sharma,  Pandit  Balkrishna  (Kanpur
 Distt—South  cum  Etawab  Distt—
 East).

 @harma,  Pandit  Krisbna  Chandra
 ६  OtsttGouth),

 (  ह ल

 Sharma,  Shri  Diwan  Chand  (oshiar
 pur).

 Sharma,  Shri  Khushi  Ram  (Meerut
 Distt.—West).

 Sharma,  Shri  Nand  Lal  (Sikar).
 Sharma,  Shri  Radha  Charan  (Morens-

 Bhind).
 Shastri,  Pandit  Aleu  Bai  (Azamgarh

 Distt.—East  cum  Ballia  Distt—
 West).

 Shastri,  Shri  Bhagwandutt  (Shahdol-
 Sidhi).

 Shastri,  Swami  Ramanand  (Unnao
 Distt.  cum  Rae  Bareli  Distt.—West
 cum  Hardoi  Distt—South  Esst—
 Reserved—Sch.  Castes).

 Shastri,  Sbri  Harihar  Nath  (Kanyur
 Distt.—  Central).

 Shivananjappa,  Shri  M.  K.  (Mandya).
 Shobha  Ram,  Shri  (Alwar).
 Shukla.  Pandit  Bhagwaticharan  (Durg-

 Bastar).
 Siddananjappa,  Shri  H,  (Hasaan-

 Chikmagaiur).
 Singha?.  Shri  Shri  Chand  (Aligarh

 Distt.).
 Sinha.  Dr.  Satyanaraip  (Saran—East).
 Sinha,  Shri  Anirudha  (Darbhanga—

 East).
 Sinba,  Shri  Awadheshwar

 (Muzaffarpur—East).
 Sinha.  Shri  Banarsi  Prasad  (Monghyr

 Sadr  cum  Jamui).
 Sinba,  Shri  Gajendra  Prasad  (Palamau

 cum  Hazaribagh  cum  Ranchi).
 8000५,  Shri  Jhulan  (Ssran—WNorth).
 Sinha,  Shri  Kailash  Pati  (Patna—

 Central).
 Sinha,  Shri  Nageshwer  Prasad  (Mazart-

 bagh—  East).
 Sinha,  Shri  8.  (Pataliputra).

 Prasad

 Sinha,  Shri  Satya  Narayan  (Samasti-
 pur—East)

 Sinha,
 (Gay

 Sinha,  Sbrimati  Tarakeshwari
 ~—Rest).

 Shrl_  58 च्ण्ते  N
 Srl  ज़्च्छतेए8  eye

 (Patna



 (zm)

 6—sened.
 Sinha,  Ttakur  Jugal  Kishore  (Muzaf-
 न-).

 Sinhasan  Singh,  Shri  (Gorakhpur
 Distt.—South).

 Siva,  Dr.  M.  V.  Gangadhara  (Chittoor
 —Reserved—Sch.  Castes).

 Shatak,  Shri  Nardeo  (Aligarh  Distt.—
 Réserved—Sch  Castes).

 Sodhia.  Sbri  Khub  Chand  (Sagar).
 Soft,  Sbri  Mohd  Akber  (Jammu  8४80

 Kashmir).
 Somana,  Shri  N.  (Coorg).
 Somani,  Sbri  ७,  D.  (Nagaur-Pail).
 Soren,  Shri  Paul  Jujhar  (Purnea  cum

 Santal  Parganas—Reserved—Sch,
 Tribes).

 Subrahmanyam,  Shri  Kandala  (Vizia-
 Tragaram).

 Subrahmanyam,  Sbri  Tekur  (Bellary).
 Sundar  Lail,  Shri  (Saharanpur  Distt.

 —West  cum  Muzaffarnagar  Distt—
 North—fieserve@—Sch_  Casita).

 Suresh  Chandra,  Dr.  (Atirangabad).
 Suriya  Prashad,  Shri  (Morera-Bhind

 @eserved—Sch.  Castes).
 Swaminadhan,  Shrimati  Ammu

 (Dindigul),
 Swami,  Shri  Sivamurthi  (Kushtagi).
 Swamy,  Shri  N.  R.  M.  (Wandiwash).
 Syed  Ahmed,  Shri  (Hoabangeba),
 Syed  Mahmud,  Dr.  (Champaran—

 East).

 tT
 Talib,  Shri  Piare  Lal  Kureel  (Banda

 Distt.  cum  FPatehpur  Dtstti—
 Reserved—Sch.  Castes).

 Tandon,  Shri  Purusbottamdaa  [ADaha-
 bad  Distt.  (west)I.

 Tek  Chand,  Shri  (Ambaia-Simla).
 Treixtker,  Shri  Gkinkat  Rao  (Nefaed?.
 Tewari,  Sardar  Raj  Bhan  @hgb

 (Rewn).
 Thimmateh,  Shri  Déodaa  (Kolar-

 Reeerved—8ecb,  Custes).
 Thiranl,  Shri  G.  0.  (Bargarh).

 Tbirukuralar,  506  “Vv  Muniseamy
 AvL  (Tindivanam).

 Thomas,  Shri  A.  M.  (Ernakulam).
 Thomas,  Shri  A.  V.  (Srivaikuntem).
 Wrtha,  Swaini  Ramananda  (Gul-

 bet
 Tivary,  Shri  Venkatesh  Narayan

 (Kanpur  Distt.—North  cum
 Farrukhabad  Distt.—South).

 Tiwari,  Pandait  8.  L  (Nimar).
 Tiwari,  Gari  Rém  Sakai  (Chhatarpur-

 Datia-Ttk
 Tiwary,  Pandit  Dwarka  Nath  (Saran

 South).
 Tribhuan  Narayan  Siagb,  Shri

 (Banaras  Distt.”  East).
 Tripathi,  Shri  Hira  Vallabh  (Muaeffar-

 nagar  Distt.—South).
 Tripathi,  Shri  4amakhya  Prasat

 (Darrang).
 Tripathi,  Shri  Vishwambhar  Dayal

 (Unnao  Distt.  cum  Rae  Bareli  Distt.
 —West  cum  AHardoi  Distt.—South
 East).

 Trivedi,  Shri  Umashanker  Muljibhai
 (Chittoar).

 Tudu,  Shri  Bharat  Lai  (M{dnapore-
 dJhargram—Reserved—Sch.  Tribes).

 Tuisidas  Kilachand,  Shri  (Mebsana—
 West).

 Tyagi,  Sbrtl  Mahavir  (Dera  Duan
 Distt.  cum  Bijnor  Distt—Nortb
 West  cum  Saharanpur  Distt.—
 Was),

 uv

 Uibey,  Shri  M.  G.  (Mendiavebalpar—
 Bout®Reserved—Sch.  Tribes).

 Upadhyay,  Pandit  Munlshwar  Tutt
 (Pratépgarh  Dwtt—Foet)

 Upadhyay,  Shri  Shiva  Datt  (Sata),
 Upadhyay,  Siri  ‘Stiva  Dayal  (itundd

 Distt.  cum  Fatehpur  Distt.).

 Vv

 Valebnav,  8574  anemm  trao
 Ganeshrao  tAS#&s4):



 ve  contd,
 Vaistiya,  Shri  Muldas  Bhudardas

 (Ahmedsbad  Barve)  —
 Castes).

 Valiatharas,  Shri  K.  M.  (Pudukottai).
 Varma,  Shri  B.  B.  (Champaran

 North).

 Varma,  Shri  Buiagi  Ram  (Hardol
 Distt—North-West  cum  WFarrukha-
 bad  Distt—East  cum  Shahjahanpur
 Distt.  South  Reserved  Sch.
 Castes).

 Veeraswamy,  Shri  V.
 Reserved—Sch.  Castes).

 Velayudhan,  Shri  R.  (Quilon  cum
 Mavelikkara  Reserved  Sch.
 Castes).

 (Mayuram—

 Venkataraman.  Shri  R.  (Tanjore).
 Verma,  Shri  Ramji  (Deoria  Oistr~--

 Bast).

 हजा)

 Vidyalankar,  Sori  Amaraath  (Jullun-
 dur).

 Vishwanath  Prasad,  Shri  (Azamgarh
 Distt.  West  Reserved  Sch.
 Castes).

 Vyas,  Shri  Radhelal  (Ujjain).

 Ww

 Waghmare,
 (Parbhani).

 Shri  Narayan  Bac

 Wilesop,  Shri  J.  N.  (Mirzapur  Diste
 cum  Banaras  Distt.—  West).

 Wodeyar.  Shri  छू,  G.  (Shimoga).

 Zz

 Zaidi,  Col.  B.  H.  (Hardoi  Distt—
 North-West  cum  Farrukhabed  Distt.
 —East  cum  Shahjahanpur  Diatt.
 —South),

 SE
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 PARLIAMENTARY  DEBATES

 (Part  I—Questions  and  Answers)
 OFFICIAL  REPORT

 HOUSE  OF  THE  PEOPLE
 Monday,  !6th  Novernder,  i953

 The  House  met  at  Hatf  Past  One  of
 the  Clock

 [Ma.  Speaxer  (SHRI  G.  V.  MAva-
 @ANARD.-i  the  Chat]  ००

 ORAL  ANSWERS  TO  QUESTIONS
 InoIAN)  EMIGRANTS  TO  NORTHERN

 RHODESIA

 *l.  Shri  S.  N.  Das:  Will  the  Prime
 Minister’  be  pleased  to  refer  to  the
 answer.  given  to  starred  question  No
 959  asked  on  the  2nd  September.  ४953
 and  state:

 (a)  what  clarification  was  given  by
 the  Portuguese  authorities  for  the  re
 fusal  of  permission  to  the  isnmigrants
 to  land  at  Beira  in  transit  to  Northern
 Rhodesia;

 (b)  whether  as  a  result  of  repre-
 sentations  made  by  the  Government
 of  India,  such  immigrants  were  at
 jowed  to  3800  subsequently:

 (c)  whether  the  permission  to  band
 was  given  as  a  special  case  or  that
 meant  change  of  policy;  and

 (d)  what  {s  the  present  position
 witb  regard  to  Indian  emigrants  pro-
 ceeding  to  Northern  Rhodesia?

 The  Prime  Minister  (Shri  Jawahar-
 taj  Nehra):  (a)  the  Portuguese  Lega:
 tion  in  New  Delhi  informed  the  Gov-
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 ernment  of  India  that  the  refusal  to
 permit  the  landing  of  the  Indian  im-
 migrants  was  in  compliance  with  the
 instructions  enforced  in  Portuguese
 East  Africa’  according  to  which
 foreigners  in  transit  are  not  to  be  al-
 lowed  to  enter  unless  their  entry  into
 the  country  of  destination  is  assured.

 (b)  to  (d}.  The  Portuguese  Legation
 have  now  informed  the  Goveriiinerit  of
 India  that  transit  visas  will.  in  énture,’
 be  granted  to  prospective  Indian  immi-
 grants  to  Central  African  territories
 provided  they  undertake  to  return  to
 the  place  of  their  departure  in  case
 they  are  not  admitted  to  the  country
 of  their  destipation  such  ,under-
 taking  is  bagked  by  §nanc  al  or  other
 guarantees.  This  is  ipeeserit  posi-
 tion  in  regard  to  Indians  praceeJding  to
 Northern  Rhodesia

 Sbri  S.  N.  Bas:  May  I  know  the
 number  of  “IiidiarS  who  were  jinmi-
 grants  to  Northern  Rhodesia  who  were
 given  passports  and  the  number  that
 were  not  al‘owed  to  land  at  Beira  in
 transit?  395४२  cree  aavanen

 Shri  Jawabarlai  Nehru:  I  am  not
 sure  that,  I  caG  give  tlie  exact’  number,
 but  f  beliewe  there  were  44  Indian  im-
 migrants  who  were  stopped  by  the
 Portuguese  in  their  territety.  Presuni-
 ably,  that  is  the  number  of  deeple  try-
 ing  to  go  over

 Shri  S.  N.  Das:  May.],  kuqw.when  the
 new  regulation  was  made,  and  whether
 the  Government  of  India  was  informed
 of  it?
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 Shri  Jawabarlal  Nehru:  Which  new
 regulation?

 Shri  S.  N  Das:  Formerly,  no  promise
 or  assurance  was  required.

 Shri  Jawaharlal]  Nehru:  I  do  not
 know  if  the  Portuguese  have  made  a
 new  regulation,  or  it  may  be  that  the
 regulation  is  quite  an  old  one  and  it
 may  not  have  been  applied.  The  whole
 Point  is,  they  cast  the  burden  on  the
 other  side.  They  say,  “We  are  prepar-
 ed  to  allow  you  to  go,  provided  the
 country  where  you  are  going  to  accept
 you;  if  not.  you  wilt  be  left  with  us  to
 look  after  and  we  are  not  prepared  to
 do  that.”

 Sbrt  S.  N.  Das:  May  I  know  whether
 it  is  a  fact  that  even  though  some
 guarantees  were  given  by  these  immi-
 grants  through  the  Government  oi
 Northern  Rhodesia.  those  guarantees
 were  not  accepted  by  the  Portuguese
 authorities’

 Sbri  Jawabar.a)}  Nehtu:  As  a  matter
 of  fact,  they  have  ultimately  allowed
 them  to  go.  I  do  not  know  at  what
 stage  the  thing  that  the  hon.  Member
 has  referred  to  happened.

 Cass  ON  MILL  CLOTH

 +2,  Shei  S.  N.  Das:  Will  the  Minis-
 ter  of  Commerce  and  Iadustry  be
 Pleased  to  state:

 (a)  the  total  amount  that  bas  been
 collected  from  the  Ist  August,  953  up-
 to-date  as  a  cess  on  mill  cloth  for  the
 development  of  Hand  loom  and  Khadi
 Industry;

 (0)  the  amounts  that  have  been  se
 apart  for  Khadi  development  and  the
 Hand-loom  industry  seperately;

 {c)  what  are  the  principles  that  have
 been  formulated  by  the  All  India  Hnnd-
 loom  Board  on  the  baais  of  which
 loans  and  grants  for  various  schemes
 put  up  by  the  State  Governments  wii}
 be  granted;  and

 (d)  the  names  of  the  States  whose
 schemes  have  already  been  approved
 and  the  amounts  sanctioned  in  each

 case?
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 The  Minister  of  Commerce  aad  In-
 dustry  (Shri  T.  T.  M&riahnamacbari):
 (a).  (0)  and  (a).  A  statement  is  laid

 on  the  Table  of  the  House.  [See  Ap-
 pendix  I,  annexure  No.  Lj

 (c)  A  cepy  of  the  Principles  is  plac-
 ed  on  the  Table  of  the  House.  [See
 Appendix  I,  annexure  No.  2  ]

 Sbri  S.  N.  Das:  Arising  out  of  the
 answer  to  part  (b)  of  the  question,
 may  I  know  the  basis  and  the  princi-
 Ples  on  which  the  allotments  have  been
 made  to  the  Hand'ioom  Fund  and  the
 Khadi  ‘Fund?

 Sbri  T.  T.  Krishnamacbari:  It  is  an
 ad  hoc  allotment.

 Sbri  S  ४  Ramaswamy:  What  is  the
 nature  of  the  schemes  for  the  develop-
 ment  of  production  and  marketing  of
 handloom  cloth?  Is  subsidising  of  ex~
 Ports  one  of  the  schemes?

 Sbri  T.  T.  Krisbnamachari:  I
 sugeest  that  the  hon.  Member  looks
 into  the  statement.

 Kumari  Aanle  Mascarene:  May  I
 know  whether  any  amount  was  given
 for  the  handloom  industry  in  Travan-
 core-Cochin  State  atsd  whether  that
 amount  was  withheld  for  any  reason?

 Skri  T.  T.  Krishpamachari:  I  cemem-
 ber  that  an  amount’  was  sanctioned.
 but  I  do  not  think  the  amount  has  been
 withheld.  Perhaps,  it  has  not  been
 utilised.  Government  are  in  negotia-
 tion  with  the  Travimcore-Cochin  Gov-
 ernment  in  regard  to  the  quick  utilisa-
 tion  of  the  funds  allotted.

 Shri  V.  P.  Nayar:  May  I  know  whe-
 ther  Government  have  received  any
 complaint  about  steps  taken  by  the
 Travancore-Cochin  Government  for  the
 utilisation  of  this  amount?

 Shri  T.  FT.  Ketshvemsachari:  No,  Sir.

 Bobu  Ramnarayan  Singh:  May  I
 know  what  is  the  appreciable  improve-
 ment  that  has  been  made  in  production
 and  sale  of  Khadi  since  these  steps
 were  taken?
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 Shri  T.  T.  Krisbnamachari:  I  am
 afraid  it  is  too  premature  to  make  an
 assessment  or  appraisal  of  the  resu!ts.

 BHAXRA  DAM
 *3.  Sardar  Hokam  Sitgh;  (a)  Will

 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state  whether  any  re-
 cent  change  has  been  effected  in  the
 schedule  of  the  construction  of  the
 Bhakra  Dam?

 (b)  If  so.  would  this  change  affect
 the  final  completion  of  the  project  in
 any  way  and  if  so,  how?

 The  Minister  of  Planning  and  lErriza-
 tion  and  Power  (Sbri  Nanda):  (a)  and
 {b).  The  only  change  made  recentiy  In
 the  schedule  of  construction  of  the
 Bhakra  Dam  is  the  postponement  of
 the  diversion  of  the  river  from  winter
 ‘1953-54  to  winter  ‘1954-55.  We  have  been
 assured  by  the  Construction  authorities
 that  this  wi!l  not  affect  or  delay  the
 final  date  of  completion  of  the  Project.
 This  position  is  being  examined.

 Sardar  Hukam  Singt:  May  I  know
 whether  we  would  require  the  hiring
 of  some  additional  foreign  experts  in
 order  to  make  up  the  deficiency  and
 complete  the  dam  within  the  time
 Schedule  that  has  been  fixed?

 Shri  Nanda:  No,  Sir.

 Sardar  Hukam  Siagh:  What  were  the
 sPecia!  factors  that  contributed  to  the
 schedule  not  being  kept  up  as  we  had
 arranged?

 Shri  Nanda:  I  have  a  report  from
 the  General  Manager  and  on  the  ७955
 of  that  report.  I  can  give  information
 to  the  hon.  Member.  The  circumstances
 which  account  for  this  postponement
 are  stated  to  be  that  certain  important
 machinery  and  equipment’  which
 should  have  arrived  earlier  did  not  ar-
 tive  in  time.  That  is  number  one.
 Number  two  is  that  the  last  rainy
 season  happened  to  be  much  more  pro-
 longed  and  the  rains  were  much
 heavier  and  started  much  earlier  But
 the  chief  reason.  as  I  iudge  from  the
 Teport.  is  that  very  vital  machinery  did
 not  arrive  in  time
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 Sardar  Hokam  Singh:  May  I  know
 whether  the  Chairman  of  the  Control
 Board  had  a  different  opinion  when  the
 new  decision  was  taken?

 Shri  Nanda:  I  will  have  to  explain
 the  whole  programme  at  various  stages.
 In  December  1952,  the  programme  was
 Tevised.  Then  the  programme  was  that
 the  diversion  had  to  take  place  in
 October  ‘1953  and  the  coffer  dam  had
 to  be  completed  in  June  1954.  Excava-
 tion  was  to  be  completed  by  April  955
 add  concreting  was  to  start  in  October
 ३955  and  completed  in  October  1959.
 That  was  the  programme  Later,  m
 March  ‘1953.  they  made  some  change.
 They  found  that  they  could  not  start
 the  diversion  in  October.  They  then
 Proposed  to  change  the  diversion  and
 Postpone  it  by  a  few  months.  But  the
 idea  was  that  they  will  still  have  the
 coffer  dam  rise  up  to  a  partial  height
 of  200  ft.  and  then  take  another
 season  to  build  it  up  to  the  full  height
 of  280  ft.  That  was  in  March,  but  later
 on  they  felt  otherwise.  It  was  argued
 out  and  ultimately  the  conclusion  was,
 on  expert  technical  opinion,  that  this
 would  not  be  a  very  safe  course.  be-
 cause  the  flood  might  flow  over  the
 Ppartiaily-complete  coffer  dam.  So,  the
 New  programme  that  was  placed  before
 the  Control  Board  in  August  was  that
 the  diversion  will  be  postponed  by  a
 year.  which  means  the  later  completion
 of  the  coffer  dam.  As  I  have  ststed,
 the  fina!  completion  of  the  project  after
 construction  of  the  diversion  channel
 wil.  not  be  affected.

 Pandit  Thakur  Das  Bharf3va:  May
 I  know  if  this  will  have  any  effect  on
 the  proposa!  of  the  Government  to  give
 water  to  Hissar  District  in  May  19547,

 Shri  Nanda:  It  does  not  aftect  that.

 Tisst

 a  Dr.  Bam  Snbhag  Siagh:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  Government  have  ap
 ptoached  the  People’s’  Republic  of
 China  to  discuss  the  outstanding
 matters  regarding  India  and  Tibet;
 and
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 (b)  if  so.  what  bas  been  the  reac
 tion  of  the  Chinese”  Goverhment?

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  (a)  Yes.

 (b)  The  Chinese  Goverinnerit  has
 accepted  our’  invitation  to  discuss  pend-
 ing  maiters  in  Peking  in  December
 this  Year.

 I  would  like  to  add  that  it  has  been
 the  Policy  :of  both  Governments  that
 all  such  Pending.matters  should  be-set-
 tled  in  the  normal  diplomatic  way  as
 between  two  friendly  Governments.
 Owing  to  preorcupations  with  other
 urgent  matters,  suth-a  discussion:  bed
 been  delayed.  I  am  glad  now  that  it
 is  -  going  to  take  place  in  the  near
 future  We.  have  called  our  Ambas-
 sador  in  Ctina,  our  Political  ,Officer  in
 Sikkiur  and  some  of  our  officers  ,.in
 Tibet  for  consultation  in  Delhi  before
 this  conference  in  Peking  takes.  place.
 The  House  will  appreciate  that  on  the
 eve  of  this  conference  in  Pelaing,  it  will
 not  be  desirable  .to.discuss  these  que®
 tions  in  detait.  These  questions  ar@
 going  to  be  considered  by  both  Govern-
 ments  on  the  basis  of  mutual  respect
 for  each.  other's  .sovereignty,  indepen-
 dence  and  territorial  integrity.  I  have
 every  hope  that  a  settlement  satisfactory
 to  both  sides  wil)  be.  reached.

 Dr_  Raz  Ssbhag  Singh:  May  I  know
 whether  India  will  press  for  the  conti-
 nuance  of  txafe  and  pilgrim  facilities
 which  were  enjoyed  until  recently  ac
 cording  to  the  convention  of  1906  to
 which  China  was  also  a  party?

 Shri-  Jawaharlal  Nebru..As  I  suggest-
 ed.  it  is  not  desirable  for  me  to  discuss
 edd  bits  of  the  agreement  at  this  stage.
 Obviously,  our  trade  will  continue.

 Shri  T.  K  Chaudhuri!  May  I  know
 whether  any  agenda  for  the  discussions
 has  been  mutually  agreed  upon  by  both

 ‘the  Governprients?
 Shri  Jawabz'rial  Nelgu:  In  a  way,

 yes_  It  has  been  agreed  upon—that  is
 ‘pending  matters’  we  have  mentioned
 some  months  back  in  the,course  of  cor-
 respondence.  That  is  not  a  final  or
 rigid  agenda.  If  any  matter  fows  from
 them,  it  will  be  added.
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 4  धूर्त  महिलाएं  va  #  «६२६
 *G,  शेड  गोविन्द दिस  *  क्या  Wea

 अह  बताने  की  कृपा  कहेंगे  s  ८

 (=)  जनवरी  ह.  89%  प्त  4
 सन्‌  १६५३  तक  पाकिस्तान  3  क्  पव
 महिलाएं  प्राप्त हुई  ;  शौर'  ्  IR  cue

 séevl  Be
 (8)  इन  में  से  कितनी  कंब मीर  की  बेड

 और  कितनी  अन्य  देखों  की  ?

 प्रधान  मंत्री  (भी  जक्कुरसूएछ  नेहरू)
 (क)  तथा  (ख)  पहिले  जनवरी  १६५३०
 सेसांखिर  सितम्बर  तक  २८६  ऐसी  महिलाएँ
 प्राप्त  हुई  हैं  शौर  उन  के  'रिश्तेदारों  को  पहुंचाई
 जा  रही  हैं।  उन  में  से.  १६  ५  काश्मीर से  सम्बन्ध
 रखती  हैं  मोर  ६१  अन्य  प्रदेशों  से

 सेठ  गोबिन्द  दास  :  क्‍या  इस  बात  के
 कोई  ग्रां कड़े  सरकार  के  पास  मौजूद  हें  कि  जिन  से

 वह  पत्ता  लगे  कि  प्रभी  कितनी  महिलाएं हम  को
 पाकिस्तान  से  ग्रोवर  वापस  लगी  हैं  ?

 श्री  जवाहरलाल  नेहरू  :  हमारे  पास'
 फ़ेहरिस्ते ंहें, एक  5  रफ़  से  जे।  हम  ने  बनाई  जौर
 दूसरी  तरफ़  से  जो  पाकिस्तान  ने  बताई,
 पाकिस्तान  ने  इधर  के  लिये  ौर  हम  ने  उघर

 है  लिये.  वह  फ़ेहरिस्तें हैं;  वास्ते  सह किक  को  हुई:
 फहराते  नहीं,  लेकिन  जो  खबरें  आईं  उन  से
 है  वह  फेहरिस्त  बनाई  ।  फिर  जांच  करने  में  वह

 'अक्सर  सही  निकायों  हें;  'अक्सर  गीत
 निकलती  हें  ५  चुनाचे  ठीक  तरह  से  कह  देता
 कि  किलनी  महिलाएं  बाकी  2,  मुश्किल  है,
 लेकिन  दोनों  तरफ  लम्बी  फ़ेहरिस्तें  हैं  ny

 झोले  tte  जौ०  ब्ेशपांड  .  क्‍या  में  जात
 सकता  हूं  कि.  भपद्ृत  महिलांधोंका  विभाग
 राज  भी  भ्रीमती  मृदुला  साराभाई  के  अधीन
 है?

 Mr.  ह...  How  does  it  arise?  It
 does  not  arise.
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 4  Shri  V.  प्,  Deshpande:  It  is  the  feel-
 ing...

 Mr.  Speaker:  He  is  going  into  details.

 Pag  Expost oF  ALUMINIUM —
 6,  Shri  Neeadas:-  (a)  Wiil  the

 {finister
 of.  Commerce  and  fadustry

 he  pleased  fo  state  whether  St  fs  a
 fact  that  Government  have  decided  to
 ‘license  freely  the  export  of  aluminium
 sheets  and  circles?
 '  {b)  If  so..what  are  the  reasons  for
 the  step?

 a  s
 The  Misister  of  Commerce  (Shri

 Karmarkar):  (9)  Export  of  aluminiut
 ‘sheets  and  circles  were  licensed  freely
 for  export  upto  the  end  of  October
 1953.  The  future  export  policy  §  is
 ‘ainder  consideration.

 (७)  The  manufactuting  capacity  in
 the  country  was  not  being  fuliy  utilis-
 ed.

 Sbri  Nanadas-  May:I  know  whether
 ‘the  Government  was  satisfied,  before
 exporting  aluminium  sheets  and.  circles
 ta  other  countries,  whether  the  internal
 Tequirements  of  the  country  had  beet!
 met?

 Shri  Karmarkar:  Yes,  Sir.  we  were
 :satisfied.

 Shri  Napa@as:  May  I  know  whéther
 ‘Government  is  aware  of  the  fact  that
 stainless  steel  sheets  imported.  from
 other  countries  are  in  keen  competition
 ‘with  aluminium  sheets?

 _Sbri  Karmatkar:  I  should“Tike  to
 have  notice  of  that  question.

 Shri  Meghuad  Saba:  What  is  the
 tetal  production  of  aluminium  in’  this
 country?

 Shri  Karmarkar:  The  total  produc-
 “on  of  sheets  and  circles  during  952
 ‘was  4,832  tons  and  during  January  to
 September  953  3.880  tons  as  against
 tbe  installed  capacity  of  8.000.  toBs.

 Sbri  Meghaad  Saha:  What  steps  have
 ‘Goverment  taken  to  utilise  aluminium
 sheets  and  circles  In  ‘ndustry?

 Shri  Harmackar:  Industry  takes  stepe
 to  wtilise  them.  We  found  there  was
 extra  installed  capacity.  and  in  view  of
 the  superfluous  quantity  we  decided  gn
 a  policy  of  export

 Sbri  Meganad  Saha:  Is  it_not  possible
 to  utilise  the  whole  production  of
 aluminiuhi  in  this  ‘country
 when-we  find  that  the  total  productich
 is  onethirtieth  of  that  in’  the  U.S.A.?~-
 =  Shri  Karewerkar:  My  hon.  friend  i
 aware  that  production  devends  uvon
 the  demand.  न  =

 Emucration  055  ix  Detni  3
 अप,  Shri  V.  P,  Nayar:  (a)  Will  the

 Prime  Ministev  be  pleased  to  state
 whether  Emigration  offices  of  Canada,
 United  States  and  U.K  are  function-
 ing  in  Delbi?  ६
 -न  When  wa’  the  Emigration  office

 of  Canada  opered  in  Deihi?
 (c)  Is  it  a  fact  that  the  Emigration

 office  of  Canada  has  recently  suspeo-
 ded  its  activit{es?

 The  Prime  Miaister  (Shri  Jawakar-
 lal  Nebry):-On  the  assumption  that  the
 question  relates  to  Immigration  Offices
 dealing:  with  Indians  wishing  to  enter
 these  countries  as  immigrants.  the
 answer  is  as  follows:—

 ia)  ‘and  (by).  Canada  has  an  Immi-
 eration  Office  ‘tn  Delhi  functioning
 Since  October  1952  SSA.  ‘ami  UK.
 have  no  such  office  nots

 {c)  No.
 >-Shri  प्र.  P:  Naya:  Are  Government
 aware  that  certain  firms  operatini  as
 travel  agencies  are  taking  from  emi-
 @rants  four  thousane:  or  five  ‘tiiousand
 ropees  to  arrange  for  ehiigration?

 Shri  Jawahariai:  Nebru:  From  whom?
 From  intending  em\grants?  =

 Shri  V..P-Nayat  Yes,  trom  कहर  emi-
 grants.  2

 Shri  Jawabarial  .  Nebtu:.,  do.  ४०
 know  of  amy  travel  agerities  taking
 money.

 Shel  V.P.
 Nayar

 tocit  2  fact  {nar  ree
 Punjal’  Government  had

 Tepes
 the
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 Government  of  India  to  detain  a
 chartered  plane  at  Palam  Aerodrome,
 which  was  supposed  to  carry  illegal
 emigrants  to  Canada?

 Stri  Jawaharhal  Nehru:  I  know  noth-
 ing  about  :t.

 Shri  V.  P.  Nayar:  May  I  know  whe-
 ther  any  enquiry  has  been  conducted
 by  the  Specia!  Police  Establishnent
 about  the  emigration  facilities  being
 arranged  by  travel  agents  with  the
 help  of  the  officials?

 Sbei  Jawaharlal  Nehro:  I  am  com
 plete‘y  ignorant  about  these  matters
 I  have  never  beard  even  a  rumour
 about  them,  much  less  informatiun.

 CoTToNn  (Exvorr)
 710,  Sardar  A,  8.  Salgat  (a)  Will

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state  the  quantity
 of  cotton  exported  from  India  this
 year?

 (b)  Which  are  the  countries  to  which
 Indian  cottor:  was  exported?

 (९)  Was  the  cotton  which  was  ex-
 Ported  surplus  to  our  requirements?

 (a)  How  much  and  what  varieties  of.
 cotton  are  normally  imported  anuua!
 ly?

 The  Miaister  of  Commeree  and  In
 dusiry  (Shri  T.  T.  Krishnsmachari):
 €3)  and  (b).  A  statement  is  laid  on
 the  Table  of  the  House.  [See  Ap-
 pendix  I,  annexure  No.  3.]

 (c)  Yes  in  the  sense  tbat  the
 varieties  covered  by  the  Export  could
 not  be  utilised  within  the  country.

 (9)  Cotton  above  :-/I6"  stapling
 fs  normally  imported,  The  quantities
 imported  vary  from  year  to  year.
 During  the  ‘1952-53,  cotton  season  we
 {mported  about  689  thousand  ba’es.

 Sardar  A.  8.  Saigai:  May  t  know
 whether  the  same  quality  which  is
 exported  is  also  imported”  If  so,  do
 Government  pay  a  higher  rate  for
 the  import  of  such  quality?

 Seri  T  T.  Ketshasmachari:  Obvious
 ly  the  hon.  Member  did  not  grasp  the
 euswer  I  gave  We  do  not  iynport
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 any  cotton  which  has  a  stapling.  of
 below  I-/6".

 Sbrimati  Tarkeabwari  Simka:  Whot
 was  the  target  for  export  fiwed  at  the
 Buxton  Conference  and  how  much
 has  India  exborted?

 Shri  T.  T.  Krishuamachari:  I  do
 not  know  of  any  target  Axed  at  tte
 Buxton  Conference  for  the  purpose  of
 exporting  cotton.

 Shri  T.  N.  Singh:  May  I  know  if
 in  the  qualities  exported  there  are  any
 medium  and  long  staple  cotton  which
 have  also  been  exported?

 Shri  T.  T.
 Sir.

 Sardac  Lal  Singh:  What  price  has
 been  paid  for  the  cotton  that  bas
 been  imported  from  outside?

 Krishoamackari:  No,

 Shri  T.  T.  Krishaamachari:  Sotice
 Aroucten  Grats

 "ll.  Shri  D.  0.  Sharma:  Will  “he
 Prime  Minister  be  pijeased  to  state

 (a}  the  estimated  number  of  abduc-
 ted  girls  in  the  Pakistan  held  areas  of
 Kashmir  up  to  date:  and

 (b)  the  efforts  that  are  being  made
 to  recover  them?

 The  Prime  Minister  (Suri  Jawahar-
 lal  Nehru):  (a)  It  fs  not  possivte  i0
 give  any  cxhéustive  rigures  of  per~
 sons  abducted.

 (b)  Pakistan  Government  are  re-
 covering  Kashmiri  abducted  persons
 from  their  areas  in  Pakistan;  Paltis-
 tan  Government  have  further  taken
 steps  to  help  im  recovering  abducted
 persons  from  Pakistan  held  side  of
 the  Cease  Fire  Line  of  the  State  of
 Jammu  and  Kashmir.

 Shri  D.  6  Sharma:  May  I  know
 how  long  this  organisation  for.  re
 covering  abducted  women  from  the
 so-calied  Azad  Kashmir  wil?  last?

 Sbei  Jawaharlal  Nehru:  That  cir
 ganisation  fs  a  part  of  the  larger  or-
 €anisation  It  is  not  a  separate  or-
 Ganisation.  It  will  last  presumably
 as  tong  as  St  is  required.
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 Shri  D.  ©.  Sharina:  May  I  know  if
 any  nonGovemmental  agencies  are
 helping  the  work  of  recovery’

 Siri  Jawabarlal  Nehru:  The  agency
 is  Govecnmental.  There  are  a  large
 nuinber  of  u0n-Governmmental  _  social
 workers  working  in  this  organisation
 under  the  overall  supervision  of  the
 Government.

 Sbri  D.  C.  Sharma:  May  I  know
 if  any  representation  has  been  re-
 ceived  from  the  people  who  have
 migrated  from  that  part  of  the  coun
 try  to  Inaia  regarding  the  recovery
 of  their  relatives  who  have  been  left
 behind?

 Shri  Jawaharlal  Nehru:  All  +e
 covery  eperations  are  based  on  infor
 mation  so  received.  If  information
 is  received,  it  is  followed  up,  enquiries
 are  made,  and  an  attempt  is  made  0
 trace  the  person  and  if  traced,  cther
 operations  follow.

 Mr.  Speaker:  Next  question;  Mr.
 Gidwani.

 Shri  Gidwati:  Are  Governinent
 aware  that  this  organisation  was
 being  utilised...............

 Mr.  Speaker:  Order.  order.  I  am
 calling  upon  him’  to  put  the  next
 question.

 Borber  INCAOBNTS
 #12,  Sbri  Gldwani:  (a)  Will  the

 Prime  Minister  be  pleased  to  state
 whether  the  attention  of  Goverament
 bas  been  drawn  to  the  judgment  of
 Shrl  R.  N.  Banerji  Magistrate  of  Al
 pore,  sentencing  some  Pakistan  na-
 tionals  as  well  as  some  Indian  na-
 tionals  on  the  8th  September.  5953
 for  being  parties  to  a  crimipal  con
 spiracy  to  commit  subversive  acts  en-
 dangering  the  safety  and  stability  of
 the  West  Bengal?

 (b)  What  precautions  have  been
 taken  by  Governmest  to  prevent  the
 recurrences  of  such  incidents?

 Tee  Prime  Minister  (हार)  Jawahar-
 Jal  Nehru):  (a)  and  (b).  The  ac-
 cased  have  been  convicted  and  they
 preferred  an  appeal  in  the  Court  of
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 the  Sessions  Judge,  24-Parganas,  West
 Bengal,  against  the  conviction  by  the
 Magistrate,  Alipore,  and  the  case  is

 sub  jutdice.

 Shei  Gidwani:  Is  it  a  fact  tuat  the
 Pakistani  nationals,  as  stated  in  tke
 judgment,  crossed  the  border  and  en
 tered  Basirhat  district  of  Twenty  Four
 Parganas  and  visited  several  houses
 and  planned  with  them  to  =  anzex

 Basirhat  to  Pakistan?

 Mr.  Speaker:  It  is  better  not  to
 put  any  questions  when  the  matter  is
 sub  judice.  Next  question.

 SINDRI  FERTILIZERS

 413,  Sbri  Gidwani:  (a)  Will  the
 Minister  of  @rodmction  be  pleased  to
 state  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  the  editorial
 comment  of  Hindustan  Times,  New
 Delhi,  dated  the  2lst  September,  1953,
 tegarding  Government’s  reluctance  to
 supply  information  in  connection  with
 the  nature  of  agreements  entered  into
 by  the  Sindri  Fertilizers  Limited  with
 other  companies  on  the’  ground  that
 the  constitution  of  the  Sindri  Fertili-
 zers  Limited  did  not  permit  Govern-
 ment  to  interfere  in  its  day-today
 working?

 (b)  Is  it  a  fact  that  ordinary  share-
 holders  of  any  commercial  concerr
 registered  under  the  Indian  Companies
 Act  are  entitled  to  such  information?

 The  Misister  of  @redaction  i  (Shri
 हू,  C.  Geddy):  (a)  Yes.

 (h)  Such  a  right  does  not  vest  ab-
 solutely  in  the  share-holders  under
 the  law.  What  is  disclosed  to  the
 share-holders  is  dependent  wupoo  the
 discretion  of  the  directors  in  accor-
 dance  with  the  merits  of  the  case  and
 exercised  within  the  framework  of
 the  law  and  the  company’s  articles  of
 association.  An  important  considera-
 tion  is  that  while  sharetiolders  should
 be  given  information  regarding  acti-
 vities  of  the  company,  there  should
 be  no  disclosure  which  is  likely  to
 affect  the  interests  ‘of  the  vOSipony
 adversely
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 ¢  Sbri  Gidwani:  May  I  know  frum
 the  Minister  whether  Government
 will  not  supply  to  the  Membecs  of
 this  House  any  information  regarding
 broad  policy  and  administration  of
 State  undertakings  in  which  public
 fainds  are  invesled?  in:

 Shri  K.  'C  Reddy:  Governininit  is
 always  willing  to  give  that  infottia
 tion  tu  the  Hoy  ’

 Dr.  Lanka  Sundaram:  May  I.  know
 whether  the  Government  are  prepared
 to  place  on  ’the’  Table  ‘of  tlt!  Hidtse
 those  agreements  and  3f:ce  to.a  dis4
 cussion  so  that  complete  information
 may  be  made  available?  :

 ¢«  Shri  K.  0.  Reddy:  ‘What  papers?
 Lauka  Sumdaramt  ‘These,  \agree-

 menls  between‘.the  Siadri.~  Fertilizer
 factory  and  other.  gampanies.  ae

 Shri  K.  0.  @eddy:"  We  have  been
 placing  on  the  Table  of  the  ffouse  all

 isbportaiit’
 *gereements  in  regard’  ¥6

 e@  various  undertakings.  But,  here
 it  was  a‘quéstion  oJ  placing‘én  the
 Table  of  the  House  certam  contricts

 fered  into  by  thé  Sinarh  Fertilistr
 do  with  other  private  companies.  It
 was  felt  that  it  was  not  necessary  to

 e  the’  contra¢ts  “as  such  en  the
 Table  of  the  House  lames

 -¢  Dr.  Lanka  Sua@daram:  This”  «aes-
 tion  Involves’  the  financial:,control  af
 this  House  over  enterprises:  of  this

 _¢haracter:  This  information  is  vitak
 ly  necessary.  That  is  Why  I  put  this
 supplemertary’  4utstion..  a  cate  t

 a
 Speaker:  I  think  it  is  a  very

 complicated  question  The  hon
 Minister  had  also  addressed  a  }eéfter.

 The  Prime  Minister  (Shri  Jatwahar-
 lal  Nebru):''  Government  seeks  your
 Guidance  in!  Giich  matters.  “Autono-
 mous  érganisatiohs  and  Govetnment
 and  State  organigations,  in  ¢arryin
 on  their  day  to  d4y  work,  enter’  into
 contracts  and  undertakings  ‘ind  in-r-
 mally  evén'  Gover:  does  nol  ‘ifi-
 terfere.”  Of  ‘course.  as  my‘hon.  frien®
 on  the  other,  side  said."this  House  can_
 always  interfere  in  anything»  and  ny-

 dy  has  challenged  the  right  of  this
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 House  to  interfere.  [It  is  a  question
 of  the  propriety  and  desirability  of
 such  petty  matters,  petty  contracts
 and  day  to  day  activities  of  the  or-
 ganisation  coming  up  befcre  the
 House.  That  would  take  away  the
 nornial  autoneroy  of  that  organi.xa-
 tion  and  it  may  not  be  able  to  func-
 tion  properly.  .But.  in  any  important
 matter,  if  the  House  so  wishes,  i>  must
 come  up  before  the  House.

 Sbri'T.  N’Singh:  This‘  arrangement,
 as  far’  as  I  know,  was  entered  into
 with  a  subsidiary  compahy'  for  sibsi-
 diary  work.  The  House,  as  the  cus-
 todian  of  the  finances  of  the  State,  is
 entitled  to  know  how  the  functions
 are  being  carried  on  hy  that.  compan).
 After  all,  the.money  has  been  taken
 from  ,the  Consolidated  Fund.  There-
 fore.  the  iaformation  should.  be  sup-
 plied.  se
 ~Mr.  Speaker:  I  think  the  poinf  iz

 quite  clear.  i  am  not  prepsred  to
 give  just  now  very--detaiied  sort  of
 a  ruling  on  this  question.  But.  my
 teaction  is  that  the  House  is  entitled
 te.  have  all  information” that  is  ‘rea
 sonably  necessary  and‘  just-to  jddge
 whether  the  administration.  of  a
 particular  corporation,  which  is  atito-
 somous.  is  being  carried  on  properly
 or  fiot’-  But.  it  ougft'not  to  enter
 into  the  day  to  way  details  or  very
 minor  details  so  as  to  interfere  with
 the  autonorny  of  the  particular  vor-
 peratifinvy  ne

 +D%  Lgnka  Sundaram;  May  I  crave
 your  indujgence,  Sir?  .This  is  a  vital
 point.  The_:..Estimates.  Committee
 went  syer:the  matter  of  the  Damodar
 Valley  Corporation.  An  ed  hoc  Com-
 mittee  subseqyently  enquired  into  tne
 Teatter  afd.-said  that  the  =  flnincizl
 cantrol  of  this  House,  which  wa:  re.
 cemmended  by  the  Estimates:  Com-
 mittee,  need  not  be  ther@.:;That  is
 why  I  raised  this  Question  in  this
 manner.  ane

 t  bones,  rrr
 Speaker:  M‘  mind,  if  not  the

 hon.  Member's.  {s  confused  as  ta  what
 lid’  ineans  by  ‘financial  cozitrol  of  this
 House.”  Nobody  Wants  to  inlerfere
 with  that  control.  The  7004  is  te
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 what  extent  it  cam  be  reasonable  to
 rave  the  details  of  the  working  of
 the  <¢orporation  If  a  question  §  is
 tabled  and  some  prima  facie  case  is
 made  out  whith  shows  that  it  must
 be  enyuired  into  in  financial  _  inter-
 ests,  then,  it  will  be  for  the  Speakec
 to  see  whether  the  question  should  be
 allowed  or  not.  Ordinarily,  the  rule
 is  that  with  reference  to  autonomous
 bedies.  questions  should  not  bs  put  on
 the  administration  or  working  of
 these  bodies.  For  example,  w:  do  nct
 allow  questions  about  the  universities.
 Question  of  general  policy  is  entirely
 a  different  matter.

 Dr.  Lanka  Suadatm:  If  you  will
 permit.  I  will  raise  this  Questios  in  a
 different  manner  later  on.  On  the
 @round  that  these  corporation:;  are
 completely  autonomous.  nothing  is
 ailowed  to  be  xnown  about  them.
 Even  their  balance  shests  are  nt
 properly  made  available  and  debated
 on.

 Sbri  KC.  Reddy:  {I  may  say  that
 the  balance  sheets  are  made  available

 and  the  profit  and  loss  statements  are
 pubiished.

 Shri  H  N.  Mukeriee:  In  view  of
 these  doubts  and  difficulties  arising
 in  regard  to  the  worising  of  these
 autonomous’  vorporations,  daes  the
 Government  contemplate’  laking  this
 House  into  fidence  regarding  the
 nature  of  te  working  of  these  auto-
 Momous  corporations  at  ar.  early  date?

 Mr.  Speaker:  The  question  is  2
 ‘vague  one  and  a  too  large  one.

 Shri  प्र.  N.  Mukere:  I  want  to
 know  if  the  Government  cuntemplates
 because  Questions  have  arisen  «aud
 the  Auditor-General  has  made  certain
 comments  which  have  ot  to  be  clari-
 fied.

 Mr.  Speaker:  That  is  2  ditférent
 Point  I  do  not  know  whet  G.»vern
 meni  hat  in  mind.

 Shri  K.C.  Reddy:  Balance  sheets  and
 profit  and  loss  statements  are  invari-

 ably  placed  on  the  Table  of:  the  House
 md  debates  can  be  raixed  in  various
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 ways.  For  example,  when  tbe  De-
 mands  for  the  Ministry  of  l’rcduction
 come  up;  a  debate  could  be  raised.
 They  may  seek  the  leave  of  the  House
 to  raise  a  debate  when  9.37  profit  and
 loss  statements  are  placed  on  the
 Table  of  tbe  House.  There  are  vari-
 ous  ways  in  which  a  debate  could  de
 raised.

 Mr.  Speaker:  Next  question.

 PHOTOBLASTIC  LABORATORY
 *14,  Ch.  Raghubir  Slagh:  (a)  Wil!

 the  Minister  of  रेलपडडि0ा,  झ्थ्ते  Power
 be  pleased  to  state  whether  it  is  a  fac’
 that  Government  are  going  to  start  a
 photoelastic  laboratory  in  India?

 (b)  If  so,  what  site  bas  been  chosen
 for  the  laboratory?

 (e)  What  expenditure  bas  been  es-
 timated  for  the  smme?

 The  Deputy  Minister  of  Irrigatian
 and  Power  (Shri  Hathi):  (9)  There
 is  no  proposal  to  start  a  photoelastic
 laboratory.  The  Central  Water  and
 Power  Research  Station,  Poona,  _  is
 however  equipped  for  developing  in
 their  Physics  Division  different
 methods  of  experimental  stress  analy_
 sis  which  include  photo-elastic  method
 also.

 (b)  and  (c).  Do  not.  arise.  »-

 SHoe7Tace  oF  T-eCeNecAL  OFFICcigs
 *15.  Ch.  Raghubir  .  Siagt:  Will

 the  Minister  of  arriggtlam  aad,  Power
 be  pleased  to  stabe:

 (a)  whether  there  is  any  scheme
 under  consideration  to  meet:  the  pre
 sent  acute  shortage  of  experienced
 technical  officers.  espeeialiy  in  the
 senior  cadre  in  India;  and

 (b)  if  so,  what  “is  that  scbetne?
 The  Minister  of  Planning  and  है.

 gation  aad  Power  (Shri  Nanda):  ६8)
 Yes,  Sir.

 .(b)  In  order  to  utilize:  the  -exiating
 technical  manpower  Government  have
 under  consideration  a  scheme  for  the
 formation  of  a  ‘Pool’  of  experienced
 engineers  at  the  Centre.  Proposals
 are  also  Nein#  formulated  ‘for’  the
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 training  of  engineers  at  the  major
 river  valley  projects  under  construc-
 tion.

 Ch.  Raghubir  Singh:  Is  it  a  fact  that
 the  appiications  of  a  large  number  of
 applicants  who  want  to  go  abroad  for
 technical  training  are  still  pending?

 Sbri  Nanda:  There  are  certain  ap-
 plications  which  are  pending.  But,  at
 present,  all  the  people  required  for
 the  projects  have  been  secured.

 Ch,  Ragbubir  Singh:  May  I  know
 what  the  Government  is  going  to  do
 to  help  them?

 Sbri  Nanda:  That  is  a  matter  which
 is  being  dealt  with  in  the  Education
 Ministry.

 Sbri  M.  S.  Guru@adaswamy:  May  I
 know  whether  the  formation  of  a  pool
 of  Engineers  will  solve  the  inadequacy
 of  technical  personne]  and  whether
 Government  has  undertaken  any  other
 step?

 Shri  Nanda:  Yes,  Sir  Other  steps
 have  also  been  taken  There  are  re-
 tired  engineers  of  sufficient  calibre,
 and  we  have  been  utiiising  their  ser-
 vices,  and  as  need  arises,  the  same
 source  can  be  further  utilised.

 Mr,  Speaker:  Next  question.

 @asrvICTIONS  ON  झला हद  Info  MALAYA

 *16.  ह... 12  Hukam  Slouch:  Will  the
 Prime  Minister  be  pleased  to  refer  te
 the  answer  given  to  starred  question
 No.  }  asked  on  the  3rd  August  3953
 and  state:

 (a)  whether  any  response  has  heen
 received  from  the  Malayan  authorities
 to  the  communication  drawing  their
 attention  to  the  difficulties  that  were
 likely  to  be  experienced  by  fresh  en-
 trants  under  the  Immigration  Ordi-
 nance  that  was  to  come  into  force  by
 the  Ist  of  August,  ‘1953;

 (b)  whether  the  matter  has  been
 pursued  further,  and  if  30,  in  what
 ‘way;  and

 (c)  whether  any  Indians  have  en-
 feved  Malaya  or  the  coiony  of  Singe.
 pore  since  the  lst  August,  9587
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 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  (a)  and  (b).  Under  the
 Immigration  Ordinances  brought  into.
 force  by  the  Governments  of  the
 Federation  of  Malaya  and  Singapore
 from  ist  August  this  year,  individuals
 who  propose  to  go  to  that  Peninsula
 for  purposes  of  employment  87९
 granted  entry  permits  only  if  they
 have  either  high  professional  guaji-
 fications  or  are  assured  of  a  post  car-
 rying  a  total  monthly  remuneration
 of  not  less  than  Straits  dollars  500
 (Rs.  775  approximately)  for  a  mini-
 mum  period  of  two  years.  Represen-
 tations  were  made  by  our  Repres:mta
 tive  in  Malaya  both  to  the  Singapore
 and  Federation  Governments  impres
 sing  upon  them  the  necessity  for
 lowering  the  $500  limit  on  the  ground
 that  it  adversely  affects  the  Indian
 Commercial  concerns  in  the  Penin-
 sula.  While  they  are  not  prepared  to
 amend  the  Ordinances,  they  have
 given  assurances  that  if  in  actual
 working  the  terms  and  conditions
 laid  therein  operate  harshly,  they
 would  give  full  consideration  to  any
 representation  made  on  behalf  of
 Indian  firms  there

 (c)  Yes.  During  August  and  Sep-
 tember,  ‘1953,  42  Indian  nationals.
 were  granted  entry  permits  as  fresh
 entrants  to  the  colony  of  Singapore
 and  27  to  the  Federation  of  Malaya.
 In  addition,  entry  permits  were  also
 granted  to  291  persons  to  return  to
 Singapore  and  1,835,  to  the  Federa-
 tion  of  Malaya  in  their  capacity  as
 “returning  residents”.

 Sardar  Hukam  Singb:  May  I  know
 whether  there  were  any  Indians  who
 applied  but  could  not  get  entry.  and
 if  so,  may  I  have  an  idea  of  the  num-
 ber  that  could  not  get  entry  on  ac-
 count  of  the  introduction  of  these
 Ordinances?

 Shri  Jawabarlal  Nehrn:  During  the
 last  three  months  only  one  case  where
 entry  was  refused  into  Malaya  has
 come  to  our  notice,  and  two  cases  of
 Te-entry  being  refused  into  Malaya,
 but  fram  Singwpore  it  is  understand
 about  a  hundred  cases  have  been  re-
 fused.
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 GBasdar  Hekam  Singh:  What  hap-
 pened  to  these  people?  Did  they  re-
 turn  to  India,  or  were  they  allowed  to
 go  somewhere  else?

 Sbri  Jawabarlal  Nehru:  I  cannot
 say  what  happened  to  them.  They
 must  have  retumed,  I  suppose.  Or,
 actually  before  going  there  they  might
 have  asked  for  permission  to  go,  and
 permission  was  refused;  so  they  did
 not  go.

 Sardar  Hukam  Singh:  Did  they  not
 make  any  representation  or  communi-
 eation  to  the  Indian  Government  to
 help  them  to  settle  anywhere?

 Sbri  Jawaharlal  Nehru:  Perhaps  I
 may  Peint  out  to  the  House  that  the
 Indian  Government  has  been  discuss-
 ing  this  matter  for  the  last  six  months
 continuously  and  taking  up  each  indi-
 vidual  case.  We  cannot  cal]  upon  the
 immigration  authorities  of  Malaya  or
 Singwpore  to  accept  every  person  who
 asks  for  entry.

 Sardar  Hukam  Singh:  I  would  like
 tu  know  whether  those  persons  who
 were  refused  entry  have  made  any
 representation  to  the  Indian  Govern-
 ment  for  any  help  to  return  or  to  go
 somewhere  else.

 Shri  Jawaharlal  Nehru:  There  is  no
 question  of  the  Indian  Government
 helping  them.  We  help  them  to  enter,
 Our  representative  there  takes  up
 their  case,  and  occasionally  the  Gov
 ernment  of  Malaya  or  Singapore  do
 not  agree  and  the  persons  come  back
 to  their  homes.

 Use  OF  KHADE  IN  GOVERNMENT  OFPICES
 +18  Shri  S  ९.  Samaata:  Will  the

 Minister  of  Commerce  and  Industry
 be  Pleased  to  state:

 (a)  what  steps  have  been  taken  by
 Government  to  popularise  Khadi  in
 Government  Offices;

 (०)  whether  the  AH  India  Khadi  and
 VillaZe  Industries  Board  recommesd-
 ed  the  lines  on  which  the  Sale  of
 Khadder  Bil!,  in  different  States,  may
 be  amended  for  the  above  and  allied
 Purposes;
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 (c)  if  800  what  their  recommenda
 tions  are;

 (d)  whether  the  Research  Institute
 Committee  of  the  Board  has  gone
 through  the  question  of  the  quatit>-
 and  suitability  of  the  use  of  Khadi  iz
 place  of  mill  made  Khadi  and  other
 varieties  of  cloth;  and

 (e)  if  so,  what  their  findings  are?
 The  Miialster  of  Commerce  and.

 Industry  (Shri  T.  T.  &rzsheamachari):
 (a)  A  sub-committee  has  been  ap-
 pointed  to  go  into  the  problems  aris-
 ing  out  of  a  greater  use  of  Khadi.
 Ordeis  will  shortly  issue  to  all  offices
 of  the  Government  of  India  suggest-
 ing  that  they  should  immediately  re-
 sort  to  purchase  of  khadi  for  curtains,
 dusters,  towels  and  other  miscel-
 laneous  items.

 (b)  No,  Sir.
 (९)  Does  not  arise

 (d)  and  (e).  Information  has  been:
 called  fur  from  the  Khadi  Board  and
 will  be  laid  on  the  Table  of  the  House.
 when  received.

 Shri  S.  C.  Samanta:  May  I  know,.
 Sir,  whether  any  licensing  authority
 has  been.  appointed  for  the  sale  of
 Khadi?

 Shri  T.  T.  Krishnamachari:  No,  Sir.
 Shri  S.  C.  Samanta:  May  I  know,

 Sir,  whether  the  Research  Institute
 Committee  has  taken  any  honorary
 eonsuitants  for  advice  and  guidance?

 Shri  T.  T.  Krishnamacbari:  I  would.
 draw  the  attention  of  the  hon.  Mem-
 ber  to  the  answer  to  parts  (d)  and
 (e).  Information  has  been  calied  for,
 and  I  can  only  supply  the  informa-
 tion  when  it  is  received.

 Shri  S.  C.  Samanta:  May  I  know,
 Sir,  the  cause  of  delay  in  sending  in
 structions  to  difterent  Departments  of
 the  Goverament  except  the  Police  and
 the  Army  to  purchase  Khadi  at  once?

 Shri  T.  T.  Krishaamachari:  This  is
 a  matter  which  is  concerned  with  the
 Minister  of  Works,  Housing  and  Sup-
 Piy,  and  obviously  the  matter  is  being
 dealt  with  expeditiously.
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 Shri  Dabhi:  May  I  know  whether
 the  Aji-India  Khadi  and  Viliage  Indus-
 tries  Board  has  made  any  recom-
 mendation  to  Government  regarding
 purchase  of  Khadi  by  Government
 Departments,  and  if  so,  to  what  extent

 -these  recommendations  have  been  ac-
 -cepted?  eae  asa

 Shri  TT.  T.  Krishnamachari:  The
 .answer  to  that  question  is  my  answer
 790  part  (a).

 Seth  Govind  Das:  For  how  long  has
 ithis  sub-committee  been  functioning,
 ~and  by  what  time  is  it  expected  that

 they  will  give  their  report  to  the  Gov-
 ~ernment  of  india?

 Shri  T.  T.  ‘Keishnamaehari:  As  I
 ~said,  it  is  expected  the  Ministry  con-
 -cerned  will  issue  instructions  shortly.

 Shr]  Muniswamy:  May  I  know,  Sir,
 whether  the  question  of  economy  was
 also  considered  in  recommending
 Khadi  to  be  used  in  Government  offi-

 ves?
 Shri  T.  ह  Krishnamachari:  Yes,  Sir.

 All  considerations  are  taken  into  ac-
 count,  but  sometimes  economy  has  to
 be  sacrificed  for  other  more  valuable

 »  considerations.
 Shri  B.  S.  Murthy:  May  I  know

 -what  steps  are  being  taken  to  produce
 :more  fine  Khadi  like  Pondur  Khadi?

 Sbri  T.  T,  Krishaamachari:  If  the
 ‘hon.  Member  gives  me  notice.  I  ahall
 .ask  the  Khadi  Boacd  to  furnish:  me
 -the  information

 Smrort  Ferticisse  FACTORY
 419,  Shri  S.  0,  Samanta:  Will  the

 Minister  of  Preduetioa  be  pleased  to
 state’  Goer  gee

 (a)  whether  all  the  key  personnel  to
 man  the  ammonium  gulphate  plant  at
 the  Sindri  Fertilizer  Factory  were

 -trained  by  Messrs.  Chemical  Construc-
 tion  Corporation  of  Néw  York:

 (b)  If  sc.  how  many  of  them  were
 ‘trained  abroad  and  in  which  places;

 (c)  how  many  non  Indians  are  still
 -working  in  the,Sindri  factory  at  pre-
 >sent  and  what  positions  they  hold:  and
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 (a)  the  total  number  of  persons  em-
 Ployed  at  ‘present  in  the  factory  and
 how  tiany  of  them  ate  on  the  monthly
 rol!?

 Tbe  Minster  of  Production  (Shri
 KC.  Reddy):  (a)  All  the  key  technt-
 caf.  personnel  recruited  before  the
 factory  went  into  preduction  were
 trained  under  arrangements  made
 with  the  assistimce  of  the  Chemical
 Construction  Corporation.”

 (b)  Twenty-three  of  them  were
 trained  abroad,  in  U.K,  Canada  and
 US.A.

 <(c)  Three  non-Indians  are  employ-
 ed  in  the  factory.  In  addition,  there
 are  three  non  Indian  experts  obtained
 under  the  United  Nations  Technical
 Assistance  Administration  scheme  to
 advise  the  factory  management.  A
 statement  showing  the  positions  held
 by  the  non-Indians  is  placed  on  the
 Table  of  the:  House.  [See  Appendix
 I,  annexure  No.  4.)

 (d)  The  total  number  is  5,569  of
 whom  3,487  are  on  the  monthly  roll.

 Shri  S.  C.  Samanta:  The  statement
 says  that  three  non-Indians  are  stitl
 working  there.  May  I  know  how  long
 it  will  take  to  replace  them,  and  are
 any  persons  sent  ‘abroad  for  tratn-
 ing  and  taking  their  place?

 Shri.  C.  Beddy:  These.  three  per-
 sons  have  been  empleyed  for  a  period
 of  five  years  each.  They  have  finished
 part  of  their  service,  and  they  are  ex-
 pected  to  retire  at  the  end  of  the  five-
 year  period.

 As  regards  the  training  of  persons to  take“  their  place  ultimatety,  there
 are  what  are  known  as  under-studies
 to  each  of  these  non-Indian  experts,
 and  those  under  studies  are  |  being
 trained by  these  people.  No  one  need
 be  sent  abroad  for  any  specific.traiz
 ing.

 Shri  S.C.  Sanianta:  May  I  know
 whether  it  will  be  possible  to  take  the
 people  workingyoh  daily  wages  now
 on  monthly  terms?
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 “Shri  K.  0.  Reddy:  I  cannot  say
 definitely.  Sir,  as  to  when  the  Sindri
 Fertilizer  Factory  will,  convert  <all
 these  daily.rated  people  inte  monthly-
 rated  ones,  but.  the  tendency  seems
 to“  ed/te"tm

 ad
 बफर 206  more  seo-

 ple  off  tea  rafé’bagis  rather  than
 on  the monthly  rated  basis

 Export  @F  TIMSER
 ot  Ene  a  के  फैल:  will  the

 Minister ef  Commerie  and  Industry  be
 pledséy  to  state
 ‘fe  )  svbethe?  it  {g-a  fact  that  certain

 Potsei  Rbnschiave  been  imposed  recen-
 tiyédn  the  expert  of  sawn  timber  from
 Aha  West  Coast.  ports:

 ito  bee  as  |
 (bd),  if  so.  What  is  their  nature.
 (ci  why,  this  restriction  was  im

 («how  this  affects  the  timber  in
 dustry  in  India  generally  and  in  Mate-
 bar  particularly?
 --Rhe  Mmister  of  Commerce  Shri
 Warmarkar):  fa)  to  (c).  The  hon.
 Member  is  presumably  referring  to
 the  restrictions  imposed  sometime

 ‘back’  ‘en  ‘the-export  of  scantling  and
 planks  from  ‘Cochin  port  with  a  view
 to  conserve  supplies  of  timber  of  over
 four  feet  girth  for  the  plywood  indus-
 try  and  for  railway  sleepers.  The
 question  was  recently  examined  fur-
 ther  and  the  restrictions  on  the  export
 of  scantlings  and  plariks  have  been
 removed  from  3rd  October,  1953.

 (da)  Does  not  arise.

 Shri  Damodara  Menon:  May  I  know
 whether  these  restrictions  were  im-
 posed  only  at  the  Calcutta  and  Cochin
 Ports  and  not  at  the  Bombay  port?

 Shri  Karmarkar:  I  find  that  there
 are  different  restrictions,  but  I  would
 not  like  to  take  up  the  time  of  the
 House  over  them.  There  have  been
 some  restrictions  which  have  _  since
 been  withdrawn.  For  instance,  the
 qualities  that  were  mentioned  will  be
 allowed  fer  export  to  all  permissible
 destinations,  but  failway  sleepers
 made  ef  sal,  shisam,  bijasal,  benteak
 ang  teak  will  not  be  allowed  to  be  ex-
 Ported  in  that  manner.  Like  that
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 there  were  some  general  restrictions.
 In  the  case  of  Malabar  junglewoed—
 because  that  paticular  type  of  wood
 came  from  the  Malabar  side—we  said
 that  these  wellknown  varieties  of
 Malabar  junglewood  of  less  than  four
 feet  girth  will  be  allowed  freely  for
 export.  So.  our  instructions  were  re-
 levant.

 DocumMenstary  FIM

 *22.  Sbri  R.  S.  Lai:  (a)  Will  the
 Minister  of  Information  and  Bread-
 easting  be  pleased  te  state  whether
 any  documentary  film  has  been  pre-
 pared  of  the  recent  floods  in  UP.,
 Bihurt  and  Andhra?

 fb)  tf  50,  how  many  and  of  whicw:
 Places?

 The  Minister  of  Information  and.
 Broadcasting  (Dr.  Keskar);  (a)  and
 (b).  The  floods  and  flood  relief  opera-
 tions  in  Assam,  Andhra,  Bihar  and
 U.P.  have  been  photographed  and
 covered  in  6  newsreels  so  far.  Fur
 ther  coverage  will  be  given  whenever
 necessary.  This  is  not  considered  a
 suitable  subject  for  a  separate  decu-
 mentary.

 PLastic  INDUSTRY

 *23.  Th.  Lakshmau  Singh  Charak:
 (at  Will  the  Atinister  of  Commerce-
 and  industry  be  pleased  to  state  how
 many  countries  are  importing  Indian
 plastic  goods  and  what  is  the  quantity
 and  the  value  thereof  for  the  period
 i948  to  1953?

 ib}  How  many  persons  are  now
 working  in  the  Plastic  Industry?

 The  Minister  of  Commerce  (Shri.
 Karmarkar):  (a)  A  statement  is  laid
 on  the  Table  of  the  House.  [See  Ap-
 pendix  I,  annexure  No.  5.)

 (b)  12,000  (approx.).

 For  the  information  of  the  House,  BR
 might  add  that  during  953  the  total
 value  of  the  export  was  Rs.  11,89,000_
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 Coal
 *24.  Shei  T  8.  Vittal  Rao:  Will  the

 Minister  of  Prodnetion  be  pleased  to
 state;

 (a)  the  total  production  of  coal  dur
 ing  the  period  from  Ist  January  to
 30th  September  (1953;

 4४)  how  it  compares  with  the  pro-
 +-duction  for  the  corresponding  petsiod

 last  year;  and

 (ce)  the  total  quantity  exported  dur-
 ing  the  periods  under  reference?

 The  Pariiamentary  Sectetary  to  the
 Minister  of  Production  (Shri  8.  G.
 Dubey):  (a)  to  (ec).  The  production
 and  exports  during  953  and  952
 qJanuary  to  September)  were  as
 follows:

 Production  Exporis

 (Tons)  (Tons)
 2953  ‘Gan,-Sept.)  27,070,304  1,623,569
 2952  (Fan.-Sept,)  (27.137.835  2.597.690,

 Shri  T.  B.  Vitta)  Bao:  May  4  know
 whether  the  attention  of  Government
 has  been  drawn  to  the  statement  of
 Mr.  Sim,  Chairman  of  the  Bengal  Coal

 ~Company  to  the  effect  that  the  fall  in
 exports  was  due  to  restrictions  Placed
 -on  the  export  of  select  ‘A’  Grade  Conl?

 Sbri  EB.  6.  Dubey:  No,  I  am  not
 :aware  of  it

 Sbei  Nanadas:  May  I  know  to  which
 -countries  coal  was  exported  during  the
 Yast  year?

 Sbri  8.  G.  Dohey:  Last  year,  it  was
 vexported  to  Australia,  Japan,  Singa-
 pore.  Hong  Kong,  and  several  other

 -eountries.
 Shri  T.  8.  Vittal  Rao:  May  I  know

 the  reasons  for  the  fall  in  raisings  in
 19537

 Shr]  G.  Duhey:  In  1953,  the  pro-
 -duction  was  lessened  not  due  to  any
 -difficulties,  but  because  the  Coal  Com-
 ‘missioner  in  one  of  the  advisory
 meetings,  advised  the  producery  that
 there  being  a  general  shortage  of
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 transport  facilities,
 overproduce.

 Shri  V.  P.  Nayar:  What  was  the
 corresponding  unemployment?

 they  should  not

 Shri  के.  6.  Dubey:  There  was  no  un-
 employment  as  such,  appreciably.

 BuapRavati  IRON  AND  STEBL  Works

 *25.  Shri  T.  छ  Vittal  Rao:  Will  the
 Minister  of  Comuuerce  and  Industry  be
 Pieased  to  refer  to  answers  given  to
 supplementaries  to  Starred  question  No.
 4848  on  the  5th  May.  953  and  state
 wnether  the  provision  of  Rs.  00  lakhs
 made  in  the  current  year  for  assist
 ance  to  Bhadravati  Iron  and  Steet
 Works,  Mysore  State  has  since  been
 drawn  by  the  Company?

 The  Minister  of  Commerce  and
 Inéustry  (Shri  T.  T.  Krishnamachari):
 Rs.  45°48  lakhs  have  been  drawn  so
 far.

 Sbri  T.  B  Vittal  Rao:  May  I  know
 whether  the  amount  wiil  be  utilised
 for  the  instaltation  of  a  cast  iron  ptant
 or  a  spun  pipe  plant?

 Sbri  T.  T.  Ssishnamachari:  The
 amount  so  far  drawn  has  been  utitised
 for  the  additionai  electric  furnaces—
 they  have  got  two  additional  electric
 furnaces—which  are  being  built.  So
 far  as  the  spun  pipe  plant  is  concern-
 ed,  we  are  making  some  allotment  for
 being  drawn  this  year,  but  that  would
 be  in  addition  to  the  Rs.  45,48,000
 drawn  already.

 LocaL  Worss  PROGRAMME
 326,  Shri  L.  N.  Mishra:  Will  the

 Minister  of  Planing  be  pleased  to
 state:

 (a)  the  number  and  nature  of  sche-
 mes  completed  so  far  under  the  Iocal
 Works  Programme  of  the  National
 Pan:  and

 (b}  the  total  amount  of  money  spent
 so  far  on  those  Works  by.  Government
 and  the  total  amount  of  contribution
 received  from  tbe  people?

 The  Deputy  Minister  of  Irrigatios
 23856  Pewer  (Shri  Hatbj):  (a)  and  (०).
 A  statement  is  laid  on  the  Table  of
 the  House  which  explains  the  present



 Ural  Answers

 progress  in  the  local  development
 work  programme  under  the  Five  Year
 Plan.  [Copy  placed  rn  the  Library.
 See  No.  S-i50/53.]

 Shri  L.N.  Sfishra:  May  I  know
 whether  the  machinery  that  has  been
 set  up  and  the  procedure  adopted  for
 these  local  worl  progfammes  are
 uniform  or  vary  from  State  to  State?

 Shri  Bathi:  The  procedure  is  a  uni-
 form  one.

 Shri  L.  N.  Mishra:  May  I  know
 whether  it  is  a  fact  that  there  is  no
 provision  to  grant  funds  in  advance
 in  many  States,  and  therefore  the

 Progress  of  work  has  been  held  up?
 5095  Bathbi:  There  is  a  provision  to

 give  in  advance  a  part  of  the  pay-
 ment.  But  the  full  payment,  of  course,
 is  made  after  the  actual  bills  are
 scrutinised.

 Shr]  Nanadas:  May  I  know  whether
 there  is  any  central  authority  which
 will  scrutinise  and  approve  these
 lecal  works,  before  sanctioning  the
 monev?

 Shri  Hatbi:  So  far  as_  the  pro-
 grammes  of  the  States  are  concerned,
 the  grants  sre  all  to  the  States.  Rs,  50
 lakhs  have  been’  reserved  by  the
 Pianning  Commission,  for  giving  direct
 assistance,  and  so  far  as  this  amount
 is  cencerned,  the  works  are  being
 scrutinised  here.  So  far  as  the  States
 are  concerned,  the  State  authorities
 scrutinise  them.

 Ghrimatl  Tarkeshwari  Sinha:  What
 is  the  basis  of  allocation  of  funds  to
 the  various  State  Governments?

 Shr]  Hathi:  Population  basis.
 Ligue  Music

 #29.  Shri  Munigwams:  (a)  Will  the
 Minister  of  Information  and  @readcast
 iag  be  pleased  to  state  the  reasons  for
 curtailing  the  proportion  of  light  music
 on  All  India  Radio?

 २0)  Is  there  any  proposal  to  in-
 crease  the  percentage  in  future?

 The  Mialster  of  Information  and
 Broadcasting  (Dr.  Kesher):  (a)  There
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 has  been  no  special  curtailmént  in
 the  percentage  of  light  music  broad
 cast  from  All  India  Radio  Stations.
 The  percentage,  however,  varies  from
 Station  to  Station  depending  on  talent
 availabie  in  the  area

 (b)  'The  question  of  improvement  of
 light  music  is  under  constant  exami-
 nation  and  no  rigid  proportion  is  main-
 tained  between  the  various  types  of
 music.

 Sbri  Mantswamy:  May  I  know
 whether  public  opinion  is  sought  be-
 fore  curtailment  or  any  such  thing  is
 done  in  AIR?

 Dr.  Heakar:  As  far  as  it  is  possible,
 the  reactions  of  listeners  are  enquired
 into  before  any  considerable  change
 is  made  in  the  programme  content.

 Shr)  B.  8.  Murthy:  May  I  Imow
 whether  a  particular  radio  station  wiil
 cater  to  the  needs  of  the  listeners,  if
 they  ask  for  more  light  music?

 Dr.  Keskar:  I  have  not  underswod
 the  question.

 Mr.  Spesker:  Will  it  cater  to  the
 needs  of  the  listeners,  if  they  ask  for
 more  light  music?

 Dr.  Keskar:  It  is  very  easy  to  con-
 clude  from  a  restricted  number  of
 listeners  what  they  like.  Generally
 speaking  the  listeners  have  varied
 tastes,  and  we  have  to  strike  a  mean
 between  the  likings  of  various
 listeners.

 Shri  Damodara  Menon:  May  I  know
 whether  ¢  is  not  a  fact  that  light
 music  is  more  popular  than  classical
 music?

 Dr.  Keskar:  Sir,....

 Mr.  Spesker:  Order,  order,  this  need
 not  be  answered.

 Dr.  Zamka  Sandaram:  is  the  hon.
 Minister  aware  that  as  a  result  of  this
 change  in  the  character  or  type  of
 magic  that  is  now  broadcast,  listen  érs
 are  turning  on  Radio  Ceylon,  Radio
 Goa  and  other  foreiga  radio  stations?
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 INpusTRIAL  Housine  SCHEME
 *28.  Shri  Thimmaiah:  Will  the  Minis-

 ter  of  Works,  Honsing  and  Supply  be
 pleased  to  state:

 (a)  the  amount  given  to  the  Mysore
 Government  for  the  year  1953,  under
 the  Industrial  Workers  Housing  Sche-
 me,

 (b)  whether  this  Scheme  applies  to
 the  Kolar  Gold  Fields  labourers;  and

 (c)  if  not,  the  reasons  therefor?
 The  Minister  of  Works,  Housing  and

 Supply  (Sardar  Swaran  Singt);  (a)
 A  subsidy  not  exceeding  Rs.  22,24480
 and  an  equal  amount  as  toan  have  so
 far  beon  sanctioned  during  the  current
 @panecinl  year  for  the  construction  of
 588  tenements  by  the  State  Govern-
 ment

 (७०)  and  (९).  No,  Sir.  In  the  absence
 of  exceptional  reasons;  the  scheme  is
 limited  to  benefit  those  who  are
 governed  by  the’  Factories  Act.

 Shri  Thimmaiah:.  May  I  know  the
 exceptional  reasons’  for  which  this
 scheme  does  not  apply  to  Kolar  Gold
 Fields?

 Sardar  Swaran  Singh:  With  regard
 to  the  workers  who  are  working  in
 the  mines,  such  of  them  as  might  be
 working  in  factories  ‘attached  to  those
 vaines  would  be  entitled  to  benefit
 under  this  scheme.

 Shri  Thimmaiah:  In  view  of  the
 fact  that  the  housing-  conditions  at
 Kolar  Gold  Fields  are  highly  miser
 able,  will  Government  move  the  John
 Taylor  Company  to  provide  housing
 facilities;  according  to  the  Government
 scheme?

 Sasdar  Swaran  Singh:  That  question
 should  be  addressed  to  the  Labour
 Ministry,  but  we  are  coming  to  the
 help  of  the  Kolar  Gold  Fields.  We
 have  already  agreed  as  a  special  case,
 to  give  them  some  relief,  to  meet  the
 needs  of  the  category  which  ]  have
 mentioned  a  moment  ago.

 Shrt.  Fhismaiah:  Out  of  the.  total
 number  of  houses  exogected  to  be  con-
 structed,  how  mapy  tenements  have
 been  completed  by  this  time?
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 Sardar  Swaran  Singh:  Where?
 Shri  Thimmaiah:  In  Mysore?
 Sardar  Swaran  Singh:  For  Mysore,

 we  have  just  sanctioned  the  schemes.
 Shri  Velayudhan:  May  I  know

 whether  the  money  allotted  to  the
 various  States  is  being  spent  by  the
 various  States,  and  whether  Govern-
 ment  are  enquiring  into  it  regularly?

 Sardar  Swaran  Singh:  They  are
 being  spent  by  the  various  States,  not
 by  anybody  else.  Government  are  in
 touch  with  progress  made.

 Mir.  Speaker:  This  question  is  re
 stricted  to  Mysore.

 Coat

 ३29,  Shri  T.  x  Chaudburi:  (a)  .  Wilk
 the  Minister  of  Production  be  pleased
 to  state  as  to  who  decides  finally  the
 number  of  wagons  to  be  allocated  to
 collieries  as  per  programme  of  coal
 despatches  sanctioned:  by  the  Coal
 Commissioner?

 (b)  What  are  the  criteria  on  which
 the  programmes  of  coal  fespatches  are
 drawn  up  and  sanctioned  by  the  Coal
 Commissioner?

 (c)  What  is  the  precise  manner  of
 liaison  between  the  office  of  tht.iCnual
 Commissioner  and  the*  Railway  autho-
 rities  for  co-ordinating  thé  programme
 of  coat  despatches  with  the  actual
 availability  of  wagons?

 (d)  What  is  the  wagon  handling
 capacity  of  the  various  Railways?

 The  Parliamentary  Secretary  -to  the
 Miaister  of  Production  (Shri  BR.  G.
 Dubey):  (a)  to  (c).  A  statement  is
 laid  on  the  Table  of  the  House  con-
 taining  the  ipformatiop.  {See
 Appendix  I,  annexure  No.  6.)

 (d)  It  is  not  clear,  what  the  hon.
 Member  wishes  to  know,  However,  a
 statement  is  laid  on  the  Table  of  the
 House  containing  the  information  re-
 garding  the  average  number  of  wagons
 loaded  and  the  number  of  wagons
 handled  on  all  the  broad  gauge  rail-
 ways  during  the  months  of  July,
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 August  aad  September,  1958.  [See
 Appendix  I,  annexure  No.  cal

 Shri  T.  K.  Chaudburf:  From  tbe
 statement  laid  65  the  Table  of  tbe
 House,  I  find  that  there  is  a  confusion
 between  two  sets  of  programmes.  I
 wanted  to  know,  in  sbort,  whetber  tbe
 programme  of  ccal  despatches  drawn
 up  by  the  Coa]  Commissioner’s  office
 bas  ultimately  to  be  cut  down  by  some
 other  authority—by  the  railway  autho
 tities  or  some  otber  autbority—due
 to  the  availability  or  non-availability
 of  wagons.

 The  Ministery  of  _शत्ज्वें८ छिपा,  =  (Shri
 K  C,  @eéday):  To  s0me  extent,  it  bap-
 pens  like  that.

 Shri  T.  EK.  Chaudberi:  Witb  regard
 to  (d),  I  find  that  the  number  of
 wagons  bandled  daily  has  been  given.
 What  I  wanted  to  know  was  the  wagon
 bandjing  capacity  of  the  railways.
 What  is  the  estimated  wagon  bandling
 capacity  of  the  different  troad  gauge
 railways?

 Shri  K.  C.  Keddy:  The  statement
 tbat  is  laid  on  tbe  Table  gives  tbat  m-
 formation:  ‘No.  of  wagous.  bandied
 (ie.  the  average  daily  ०५,  of  wagons
 beld  on  the  Railway)’  for  each  Raii-
 way.  a“  Saas

 छह  T.  K.  Chaudhari:  I  can  God
 that  from  the  statement  ‘Heelf.  I
 want  to  know  what  is  the  estimated
 handling  capacity  of  the  railways
 mentioned  berein?

 Siri  K.  0.  Beddg:  That  is  why  in
 the  answer  it  is  said  that  we  do  not
 know  what  exactly  the  Member:  wants
 to  know.

 Mr.  Speaker:  Probably  the  question
 may  be  addremed  later  to  the  Rail-
 way  Ministry,

 Shri  EK.  0.  Reddy:  I  was  giving  the
 information  that  bas  been  received
 from  the  Railway  Ministry.  Tbe  aver-
 age  number  of  wagons  loaded,  if  that
 is  the  infarmation  that  the  hon.  Mem-
 ber  wants,  is  also  given.
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 Mir.  Speaker:  There  is  no  use  in
 pursuing  it.  I  am  _  calling  the  next
 question.

 Shri  १.  P.  Nayar:  He  bas  not  under-
 stood  the  question.

 Dasveropment  Counce.  ror  Scar
 INDUSTRIES

 °30.  Shri  हू,  0,  Godhfa:  (७)  Will  the
 Minister  of  Commerce  ang  Industry
 be  pleased  to  state  whether  a  Develop-
 ment  Council  bas  been  set  up  for  the
 sugar  industries?

 (b)  If  so,  who  are  the  Mermbers  of
 the  Council  and  what  is  the  program-
 me  of  work  of  the  Council?

 (९)  Have  any  experts  beer  appoiat-
 ed  for  their  advice?

 (d)  If  so,  bow  many?

 The  ilaister  of  Commerce  and
 Industry  (Shri  T.  T.  Krishnamachari):
 (a)  Not,  yet.  Steps  are  being  taken  to
 set  up  a  Council.

 (b)  to  (d).  Do  not  arise

 Shri  EK.  C.  ‘Sodhia;  How  long  will  it
 take  to  set  up  tbat  Council?

 Shri  T.  T.  Krighnamarkari:  It  is  diffi-
 cuit  for  me  to  say  when,  I  think,  we
 are  moving  in  the  direction  of  setting
 up  one.

 Shri  K.  C.  Sodhia:  Will  this  Council
 bave  the  power  to  sanction  expendi-
 ture  out  of  the  Sugarcane  Cess  receiv-
 ed  by  the  State  Governments?

 Sbri  T.  T.  Keishnamachari:.I  do  not
 tbink  90,  Sir,  but  I  would  not  like  to
 hazard  an  opinion.

 Seth  Govind  Das:  Is  it  not  a  fact
 that  the  same  answer  was  given  by
 the  bon.  Minister  in  the  last  Session
 when  a  similar  question  was  put  to
 bim?

 Shri  T.  T:.  Mvicteamachers:  I  am
 afraid  it  is  not  a  fact  because  I  do  aot
 think  during  the  last  Session  I  had  in
 mind  the  coumstitution  of  a  Develop-
 ment  Council  for  sugar.
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 Shri  B.  S.  Murthy:  What  interests
 will  be  given  representation  in  this
 Council?

 Shri  T.  T.  Krishoamachari:  Sir,  the
 elements  that  will  be  given  representa-
 tion  in  the  Development  Council  are
 mentioned  in  the  rules  made  for  the
 constitution  of  the  Development
 Council.  A  copy  of  the  rules,  J  be-
 lieve,  is  in  the  Library  of  the  House.

 Partaistrs  Méslon
 731.  Shri  C.Sodhia:  (a)  Will  the

 Minister  of  Production  be  pleased  to
 state  whether  the  report  of  the  team
 of  experts  sent  to  visit  fertilizer  plants
 in  Japan,  U.SA.  and  Europe  has  heen
 received  by  Government?

 (b)  If  so,  in  what  directions  has  the
 expansion  of  Sindri  Fertilizers  Fac-
 tory  been  recommended  and  at  what
 costs?

 (c)  Has  the  report  been  considered
 by  Government?

 (d)  If  so.  what  are  their  decisions
 thereon?

 The  Miniter  of  Prodoction  (Shri
 हू,  C.  Reddy):  (a)  Yes.  A  copy  of  the
 Report  has  been  placed  in  the  Library
 of  the  House.

 (b)  The  Report  has  recommended
 that  the  manufacture  of  35  tons  of
 urea  and  80  tons  of  ammonium
 nitrate  per  day  may  be  set  up  at
 Sindri  utilising  a  portion  of  the  waste
 gases  from  the  coke  ovens.  Alter-
 natively,  it  has  suggested  the  manu-
 facture  of  70  tons  of  urea  and  l0  tons
 of  ammonium  nitrate.  No  precise
 estimate  of  the  cost  has  heen  made
 by  the  mission.

 (c)  Yes.

 (a)  The  Government  have  accepted
 the  recommendation  to  estahlish  the
 manufacture  of  urea  and  ammonium
 nitrate  at  Sindri  As  regards  the
 respective  sizes  of  the  plants,  the
 Government  will  come  to  a  decision
 after  receipt  of  tenders  which  have
 been  called  for.

 Shri  T.  N.  Singh:  Is  it  true  that
 Government  or  the  Sindri  Fertiliser
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 Factory  propose  to  enter  into  some
 agreement  for  setting  up  subsidiary
 industries  for  the  manufacture  of
 ammonium  sulphate?

 Shri  EK.  C.  Reddy:  No,  Sir.
 Shri  T.  N.  Singh:  Is  it  not  true  that

 tenders  have  been’  called  for  the
 manufacture  of  by-products  of  this
 firm  for  ammonium  sulphate  purposes?

 Shri  EK.  C.  Reddy:  I  have  stated  the
 purpose  for  which  tenders  have  been
 called  for.

 Shri  Meghnad  Saha:  May  I  know  if
 the  first  Superintendent  of  the  factory,
 Mr,  Mukerjee,  who  constructed  the
 factory,  was  not  also  sent  on  a  techni-
 cal  mission  to  study  the  possibilities
 of  expansion  of  the  factory?

 Shri  K.  C.  Reddy:  Yes,  Sir.  The
 Mission  referred  to  in  the  answer  was
 headed  by  Mr,  Mukerjee  who  was
 then  the  Managing  Director  of  the
 Sindri  Fertiliser  company.

 Shri  Meghnad  Saha:  Is  it  a  fact
 that  after  his  return  he  was  trans-
 ferred  to  the  Air  Corporations  Ltd.?

 Shri  K.  C.  Reddy:  Yes,  Sir.
 Shri  Meghnad  Saha  rose—
 Mr.  Speaker:  We  need  not  pursue

 that  now.
 Shri  Meghnad  Saha:  Does  it  mean

 that  the  Goverment  does  not-con-
 template  the  projected  expansion?

 Shri  K.  C.  Reddy:  It  does  not  mean
 that.

 Shri  Meghnad  Saha:  Does  it  mean
 that  this  is  left  to  the  private  sector.

 Mr.  Speaker:  Order,  order.
 Shri  a:  N.  Mukerjee:  May  I  know,

 Sir,  the  reasons  why  an  officer  of
 Government  is  sent  out  expressly  to
 study  a  fertiliser  problem  and  on  re-
 turn  is  appointed  Chairman  of  the  Air
 Corporations  Ltd?

 Shri  हू,  C.  Beddy:  It  is  true  that  he
 was  the  Chairman  of  the  technical
 mission,  and  as  Chairman  of  the
 mission,  he  submitted  a  report  to  the
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 Government.  That  does  not  mean  that
 necessarily  he  should  be  continued
 there  in  order  to  implement  the  re-
 commendations  of  that  Mission  as
 accepted  by  the  Government.

 Shri  Frank  Anthony:  May  I  make
 a  submission,  Sir?-  I  want  clarifica-
 tion,  and  if  possible,  protection  from
 the  Chair.  In  replying  to  a  question,
 No.  24,  the  Government  spokesman—
 I  do  not  know  whether  he  is  a  Deputy
 Minister  or  a  Parliamentary  Secre-
 tary—gave  us  information  which,  I
 think,  is  not  correct,  because  accord-
 ing  to  a  statement  issued,  I  think,  by
 the  Directorate  of  Resettlement  and
 Employment,  as  a  resujt  of  the  lower-
 ing  of  production  in  the  coal  fields
 there  has  been  commensurate  un-
 employment.  What  protection  can
 Members  of  the  House  have  when
 Government  spokesmen  make  state-
 ments  which  are....

 Mr.  Speaker:  Order,  order.  I  think
 it  will  be  better  if  the  hon.  Member
 first  sees  the  Minister  and  tries  to  get
 a  clarification  and  then  come  to  the
 House  for  a  further  explanation,  if
 he  is  not  satished.  I  am  sure  if  what
 the  hon.  Minister  has  stated  here  is  a
 mistaken  statement,  he  will  be  the
 first  to  come  to  the  House  and  correct
 it  of  his  own.

 WRITTEN  ANSWERS  TO  QUESTIONS

 GovEENMENT  QUARTERS  IN  ViINAYNAGAR
 43,  Shei  Punnoose:  (a)  Will  the

 Minister  of  Werks,  Housing  and  Sap-
 Dly  be  pleased  to  state  whether  it  is
 a  fact  that  500  quarters  were  recent-
 ly  constructed  for  Government  of
 India  clerks  in  Vinaynagar?

 (०)  If  so.  to  whom  were  these  quar-
 ters  allotted?

 (c)  Is  it  a  fact  that  these  quarters
 bave  been  upgraded  and  if  so.  why?

 The  Minister  of  Works,  Housing  and
 Supply  (Sardar  Swaran  Singh):  (a)
 to  (९),  It  is  a  fact  that  500  quarters
 Were  recently  constructed  in  VJnay-
 nagar.  They  are  of  the  type  which
 would  ordinarily  be  allotted  to  govern-
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 ment  servants  drawing  less  than
 Rs.  50  per  menses.  However,  having
 regard  to  the  acute  shortage  of
 accommodation  even  for  those  who
 are  drawing  more  than  Rs.  £50  but
 less  than  Rs  500  it  was  decided  that
 they  should  be  utilized  to  give  relief
 in  the  matter  of  accommodation  to
 all  Government  servants  drawing  less
 than  Rs.  500  per  mensem.

 I  place  on  the  Table  of  the  House
 a  statement  showing  the  manner  in
 which  these  quarters  were  actually
 altstted.  [See  Appendix  I,  annexure
 No:  Bj

 Development  or  N.E.F.  Aegncy
 *9,  हड़पा  Amjad  Ali:  Will  {hé  Prime

 Minister  be  pieased  to  refer  *  %o  the
 answer  given  to  starred  questian  No.
 WTS  asked  on  the  9th  September,  953
 and  state:

 (a)  the  amount  ailotted  for  the  de
 velopment  of  Nortir  East  Frontier
 Agency  and  the  various  heads  under
 which  that  was  distributed;  and

 (b)  the  progress  so  fer  made  with
 regard  to  each  bead?

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehra):  (a)  and  (b).  A  statement
 of  the  amount  allotted  for  the  develop-
 ment  of  the  North-East  Frontier
 Agency  and  the  various  heads  under
 which  that  was  distributed  and  the
 progress  made  is  placed  on  the  Table
 of  the  House.  (See  Appendix  I,
 annexure  No  OT

 Prrro.  Prrcas
 *११,  Shri  Amjad  All:  Will  the  Mini»

 ter  of  Works,  Housing  ana  Snopply  be
 pleased  to  state:

 (a)  whether  any  reduction  has  been
 made  in  the  sale  price  of  Petrol  In  the
 State  of  Assam;  and

 (b)  if  so,  what?
 The  Minister  of  Worl,  Housing  and

 Supply  (Sardar  Swaran  Singb):  (a)
 Yes,  Sir,

 (b)  By  four  annas  per  gallon  in
 Shillong  and  two  annas  per  gallon
 throughout  the  rest  of  Assam.
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 Temp  Worrp  Trans  Union  CoNncRess
 °20.,  Sbri  8.  हर.  Reddi:  Wil!  the

 Prime  Minster  be  pleased  to  state:
 (a)  the  number  of  persona  who  ap-

 Plied  for  passports  to  attend  the  3rd
 World  Trade  Union  Coagress  held  in
 Vienna,  during  October  1953;  and

 (b)  bow  many  of  them  were  refus-
 ed  passports?

 The  Prime  @fialster  (Shri  Jawaher-
 lal  Nebra):  (a)  and  (b).  Passports
 are  granted  by  the  various  State
 Governments  in  India.  As  records  of
 the  issue  of  passports  are  not  kept  on
 the  basis  of  the  objects  for  which  they
 are  applied  for,  it  is  impracticable  to
 state  how  Mmsny  persons  applied  for
 passperts  for  the  purpose  of  attending
 the  3rd  World  Trade  Union  Congress
 and  how  many  such  applications  were
 refused.

 Assam  Orr  Company
 3.  Shrimsti  Renu  Chakravarty:  (a)

 Will  the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state  when  the
 Assam  Oil  Company  was  started?

 (b)  What  is  the  authorised,  subacrib-
 ed  and  paid  up  capital  of  tbat  Com-
 pany?

 The  Minister  of  Works,  Housing  and
 Supply  (Sardar  Swaran  Sing):  (a)
 The  Company  was  registered  in  1899.

 £
 (0)  Authoriaed  Capizal  490,000

 lusued  Cepital  400,000
 Paid  up  Capital  400,000

 Assam  On  COMPANY
 4.  Sbrimsti  Bean  Chakravartty:  Wili

 the  Minister  of  Worts,  Housing  and
 हम  be  pleased  to  state:

 (a)  the  amount  of  capital  tovested
 in  the  Assam  Oil  Company  of  Digboi;

 (b)  the  number  of  workers  employ-
 ed  in  that  Campany;

 (९)  the  annual  wages  paid  to  the
 workers  from  947  to  i953;  and

 (d)  the  annual  profits  made  from
 947  te  ‘1958?
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 The  Mieixter  of  Werks,  Gvasing  and
 Bapply  (Sardar  Swaren  Singh):  (a)
 According  to  the  Assam  Oil  Co.,
 Digboi,  the  capital  investment  is  about
 £7,500,000.

 (b)  The  daily  average  labour
 employed  by  the  Couipeny  in  952  was
 7789.

 (९)  Information  on  the  subject  is
 not  readily  available.

 (d)  The  net  figures  of  profit  recom-
 mended  for  distribution  as  dividend
 for  the  years  948  to  95l  are  as
 follows:—

 Year  £  sh  da

 w948  .  rn  ¥,0I2,$I%  I3  2
 3949  «  1145,693  I3  47
 ‘1950  418,804  II  4
 I9SI.  1,238,480  36  7

 Figures  for  1947,  4952  and  3953  are
 not  readily  available.

 Croats  ए  एव  InpustTeas
 S.  Ghri  V.  P.  Nayar:  Will  the  Minis-

 ter  of  Oemmerce  ७86  Indumiry  be
 pleased  to  refer  to  the  answer  to  part
 {d)  of  Unstarred  question  No.  334  on
 the  6th  August,  953  and  state  what
 steps,  if  any,  have  been  taken  under
 the  Industrial  Statistics  law  in  force  to
 assess  the  overall  profit  of  the  jute
 moenufacturing  industries?

 The  ffinister  of  Commetee  and
 Indastry  (Sari  T.  T.  Krishaamachar!):
 No  such  steps  have  been  taken.

 PENICILLIN  PHIALS
 6.  Br.  Amin:  (a)  Will  the  Mtnister

 of  Commerce  ang  Oidestry  be  pleased
 to  vefer  to  the  answer  given  to  un-
 starred  question  No.  335  aaked  on  the
 fith  May,  953  and  state  the  name  of
 the  firm  which  haa  undertaken  the
 manufacture  of  penicillin  phials  suit-
 able  for  automatic  packing?

 (b)  Is  it  a  fact  that  the  osoductico
 cepadify  of  this  firm  is  sufficient  to
 Meet  our  counsry’s  full  requirements  of
 theee  phbials?
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 (c)  What  is  the  quantity  and  value
 of  these  phials  allowed  to  be  imported
 from  January  to  October  ‘1953?

 (9)  Was  the  indigenous  manufactur-
 ing  capacity  taken  into  consideration
 before  allowing  their  import?

 (९)  What  is  the  name  of  the  Calcutia
 firm  which  has  undertaken  the  produc-
 tion  of  milk  bottles?

 (0  What  is  its  production  capacity?

 The  Qnister  of  Commerce  aad
 Industry  (Sbri  T.  T.  Grishnamachart!):
 a)  M/s  Alembic  Glass  Industries  Ltd.,
 Baroda.

 (b)  The  factory  claims  to  have  an
 installed  capacity  for  the  manufacture
 of  28  lakh  dozens  phials  per  annum
 which  is  sufficient  to  meet  the
 country’s  present  requirements.
 According  to  information  available
 with  the  Government,  only  smaii
 quantities  of  phials  are  being  manu-
 factured  by  this  factory  on  an  experi-
 mental  basis

 (०)  Import  figures  for  penicillin
 phials  are  not  recorded  separatety  in
 the  Customs  Returns.

 (9)  Yes,  Sir.

 (e)  Messrs.  Hindustan  National  Glass
 Manufacturing  Company  Limited,
 Rishra,  Calcutta.

 (f£)  300  tons  per  month,  according  to
 information  available  with  the  Gov.
 ernment.

 IMPORT  CP  ANTIBIOTICS
 7.  Dr.  Amin:  -Will  the  Minister  of

 Commerce  and  Iadustry  be  pleased  to
 state:

 (a)  the  total  value  of  bulk  antibiotics
 aliowed  to  be  imported  during  tbe  tast
 five  years  showing  separately  the  name
 and  value  of  each  antibiotic;  and

 (b)  the  names  of  the  fins  which  im
 Corted  them  sbowing  separately  the
 value  and  quantity  of  .each  antibiotic
 hnported  by  each  firm  during  the  above
 Period?

 he  Minister  of  Commerte  (Shri
 Barmarkar):  (a)—

 (Value.in  ‘ooo  of  Rs.)

 1952-53 |  7953554
 (April-Sept.)

 @)  Chboromycetine  37,31
 (४)  Streptomyian  and

 ite  produas  36.69
 (iss)  Other  antimbiotic

 products  4  25,99
 Total  of  antibiotics  “aasa7  99,99,

 Note.—(l)  Figures  prior  %  lgt  April
 ‘1952,  are  not  available.

 (2)  Break-up  of  the  figure  for  1952+
 53  under  different  sub-beads  is  not
 available.

 (b)  Information  is  not  available.
 Government  INDUSTEHAL.  BmPoRrmuM
 &  Shri  V.  P.  Nayar:  (a)  Will  tha

 Minfster  of  Commerse  and  (ndustry  be
 pleased  to  state  whether  the  manage-

 ment  of  Government  Industrial  Empo-
 Tium  in  Connaugbt  Circus  has  been
 entrusted  to  an  mstitution  called  The
 Indian  Co-operative  Union  Ltd.?

 (b)  What  is  the  stock  value  of
 articles  entrusted  to  tbe  Union  as  on
 date  of  transfer  of  management?

 (c)  What  Is  the  stock  value  as  on
 the  l5th  October,  ‘1953?

 (d)  What  are  the  reasons  for  such
 transfer  of  management?

 (९)  What  are  the  terms  and  condi
 tions  under  which  Government  have
 entrusted  the  working  of  the  emporium
 to  the  new  management?

 (0  What  profit,  if  any,  bas  accrued
 to  Government  since  the  transfer,  from
 the  emporium?

 The  Minster  of  Cammere  and
 Indastry  (Shri  fT,  T.  X¢ishasmecks):
 (a)  ¥es,  Sir.

 (b)  Rs.  58,578-l4-6  and  goods  worth
 Rs.  153,000  held  on  consignment  basis.

 (c)  The  stock  value  on  Ist  October,
 1953,  was  Rs.  2,95,467-3-5.

 (d)  Government  were  of  the  view
 that  the  change  effected  would  help
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 the  objectives
 better.

 intended  to  achieve

 (e)  A  copy  of  the  agreement  exe-
 cuted  between  Government  and  the
 Union  was  laid  on  the  Table  of  the
 House  in  reply  to  the  starred  question
 No.  425  by  Shri  M.  L.  Agrawal  on
 the  80  April,  1953.

 (f)  The  Agreement  is  for  the  three-
 year  period  ist  November,  1952,  to
 3ist  October,  1955.  The  agreement
 does  not  stipulate  that  the  profits  will
 be  made  over  to  Government.

 Starr  my  Hmarvp  Projecr
 9.  Shri  BR.  N.  8.  Deo:  Wiil  the  Minis-

 ter  of  Irrigation  and  Power  be  pleased
 to  state:

 (a)  how  many  vacancies  of  (i)  upper
 division  and  (ii)  lower  division  clerks
 occurred  in  the  Hirakud  project  during
 the  last  six  months;  and

 (b)  how  many  of  these  vacancies
 have  been  filled  up?

 The  Deputy  Dfinister  of  Irrigetion
 and  Power  (Shri  Hathi):
 (०  Upper  Division  Clerks.  66

 Lower  Division  Clerka  24
 oe  Upper  Division  Clerts  47

 Lower  Division  Clerks  38
 Excess  of  4  Lower  Division  Clerks

 is  adjusted  against  0  vacancies  of
 Upper  Division  Cierks  and  4  of  Steno-
 typists.

 STAFF  5  Himagpp  Paojacr
 ‘10.  Shri  RK.  N.  8.  Deo:  Wiil  the  Minis-

 ter  of  Irrigation  and  Power  be  pleased
 to  state  the  number  of  (i)  engineers,  a)
 supervisors,  (ffi)  clerical  staff  and  (iv)
 Ciass  IV  staff  employed  in  the  Hirakud
 Dam  Project  in  the  year  95I  and  the
 corresponding  number  today?

 The  Depoty  Minister  .of  Irrigation
 and  Power  (Shri  @athi):

 As  on  A)  on
 30-6t95I  ‘10-11-1953,

 ®Q  Bagineers  69  0
 Gé)  Supervisors  207  379
 (ii)  Clerical  Staff  274  508
 Go)  Cisss  IV  Staff  290  379
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 गो  के  चमडे  आदि  का  निशांत

 ११.  सेठ  गोविन्द  हास  :  क्‍या  वाणिज्य
 तथा  उच्चयोग  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि  सन्‌  १९५२-४३  में  विदेशों को  निम्नलिखित

 वस्तुझों का  कितनी  मात्रा  में  भौर  कितने  मूल्य
 का  निर्यात  हुआ  :

 (१)  गो  का  चमड़ा  प्रांत,  स्थल,  जल  तथा

 हड्डी  आदि  वायु  पथ  से  I

 (२)  गो  के  अतिरिक्त  स्थल,  जल  तथा

 पतूनों  का  वायु  पथ  से  ।
 चमड़ा,  शांत,  हड्डी  इरादी

 (३)  गो  मांस  ।
 The  Miokser  of  Commerce  (Shri

 Sarmarkar):  (i)  and  (ii).

 Hidea  Quantity  Value

 Rs.  Rs.
 Of  Cow—raw  1,380  231,500

 ew  tanacd  259,688  -756,09,697
 OF  animals  other  60  13,364

 than  cows—raw
 »  tanned  53,056  165.98,  777

 Export  figures  for  hides  by  land  are
 not  available  separately.

 Export  figures  regarding  intestines
 and  bones  are  not  recorded  separateiy
 for  cows  and  other  animals  in  the
 official  statistics.

 (iii)  Figures  of  export  of  beef  are
 not  recorded  separately  in  official
 statistics.

 HARIJANS  IN  PAKMTAN
 iz,  Shei  Balmiki:  Will  the  Minister

 of  Behahilitation  be  pleased  to  state:
 (a)  the  approximate  number  of  Hari-

 jans  including  sweepers  still  left  in
 West  Pakistan;  and

 (b)  how  many  of  them  have  come  to
 India  on  temporary  permit  between
 ६950  and  1953?

 The  Minister  of  Rehabilitation  (Shr
 A.P.  Jain):  (a)  The  required  informa-
 tion  is  being  collected  and  will  be  laid
 on  the  Tabie  of  the  House  as  soon  as
 possible.
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 (b)  No  separate  statistics  in  respect
 of  Harijans  coming  from  Pakistan  to
 India  on  temporary  permits  have  been
 maintained.  The  time  and  labour  in-
 volved  in  the  collection  of  this  in-
 formation  will  not  be  commensurate
 with  the  results  achieved.

 Nationa,  DeveropMent  COounciL
 13.  Th.  Lakshman  Singh  Charak:  Will

 the  Minister  of  Planning  be  pleased  to
 lay  on  the  Table  of  the  House  a  copy
 of  the  proceedings  of  the  meeting  of
 the  National  Development  Council  held
 in  September,  19537,

 The  Minffcr  of  Planning  and  Irri-
 gation  and  Power  (Shri  Nanda):  A
 memorandum  summarising  the  dis-
 cussions  of  the  meeting  of  the  National
 Development  Council  held  on  October
 6  and  7,  1958,  is  placed  on  the  Table
 of  the  House.  [See  Appendix  I,
 annexure  No.  10.)

 TRAINING  OF
 Graces

 एफ़ण्टार  COLOABO
 N

 14,  Shrl  Ajit  Slngh:  Will  the  Minister
 of  Irrigation  and  Power  be  pleased  to
 state  the  names,  qualifications  and  ex-
 perience  of  officers  of  Central  Water
 and  Power  Commission  who  were
 deputed  for  training  under  Colombo
 Plan?

 The  Depuiy  Minister  of  Irrigation
 and  Power  (Shri  Bathi):  A  statement
 giving  the  requisite  information  is
 attached.  [See  Appendix  I,  annexure
 No.  l.]

 BXPSNOITURE  UNDER  Five  YeaR  PLAN

 45.  She]  Jhuajhnawala:  (a)  Will  the
 SAlnister  of  Planniog  be  pleased  to  state
 how  much  out  of  the  total  expenditure
 on  the  Five  Year  Plan  was  utilsed  (i)
 for  purchasing  capital  goods  from  fore-
 ign  countries,  (ii)  on  foreign  Techni
 cians,  (ill)  for  purchase  of  other  kinds
 of  goods  from  foreign  countries,  (iv)  on
 indigenous  capital  and  other  kinds  of
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 goods,  and  (२)  on  services  of  Indian
 Technicians?

 (b)  How  much  of  this  was  spent  on
 administrative  charges?

 The  Minister  of  Planuing  and  Irri_
 gation  and  Power  (Shri  Nanda):  (a)
 and  (b).  The  expenditure  of  the
 Central  and  State  Governments  on
 development  programme  included  ino
 the  Plan  has  been  estimated  at  Rs.  585
 crores  for  the  two  years  95i-52  and
 ‘1952.53,  The  budgetted  expenditure
 for  १953-54  is  Rs.  43  crores.  The
 breakdown  of  the  expenditure  between
 items  of  interna!  and  external  expendi-
 ture  and  information  concerning  the
 amount  spent  on  administrative
 charges  is  not  available.

 InvusTRies
 I6.  Dr.  Amin:  Will  the  Minister  of

 Commerce  and  Industry  be  pleased  to
 state:

 (a)  the  total  amount  of  actual  in-
 vestment  made  per  year  by  private  sec-
 tor  in  the  scheduled  industries  since
 the  Industries  (Development  and  Re-
 gulation)  Act  came  into  force,  till  the
 end  of  Octoher,  ‘1953;

 (b)  the  total  amount  of  actual  invest-
 ment  made  per  year  by  Central  Go-
 vermment  or  State  Governments  in
 these  industries  during  the  above
 Period;  and

 (९)  the  total  amount  of  actual  in-
 vestment  made  per  year  in  these  in-
 dustries  (i)  by  private  sector  and  (ii)
 by  Centra]  and  State  Governments  du-
 ting  the  period  from  3945  to  19507

 The  Minister  of  Commerce  and
 Indastry  (Shri  T.  T.  €rishonmacharl):
 (a}  The  available  information  is  given
 in  the  statement  placed  on  the  Table
 of  the  House.  [See  Appendix  I,
 annexure  No.  12.)

 (b)  and  (c).  Information  has  not
 been  compiled.
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 The  House  met  at  Half  Past  One  of
 the  Clock

 [Mr.  Sreaker  in  the  Chair.)

 QUESTIONS  AND  ANSWERS
 (See  Part  I)

 2-29  PM

 DEATHS  OF  SHRI  S.  N.  BURAGO-
 HAIN,  SHRI  6.  RAMACHAR,  SARDAR

 KARTAR  SINGH  AND  DR.
 T.  S.  S.  RAJAN

 Mr.  Speaker:  I  regret  to  inform  the
 House  of  the  sad  and  untimely  de-
 mise  of  that  promising  and  young  coil-
 league  of  ours,  Shri  S.  N.  Buragohain.
 who  died  in  Calcutta  on  the  4th  Octo-
 ber  953  at  the  age  of  49  years  after
 an  operation  for  appendicitis.  He
 was  elected  a  Member  of  the’  Assam
 Legislative  Assembly  in  943  and
 was  Minister  for  Local  Self-Govern-
 ment,  Excise  and  Labour  in  1945-46,
 there.  He  was  elected  to  the  Provi-
 sional  Parliament  in  950  and  was
 appointed  a  Deputy  Minister  in  the
 Ministry  of  Works.  Mines  and  Power
 in  the  same  year.  He  was.  elected
 again  to  Parliament  in  2952  and  was
 Deputy  Minister,  Works,  Housing
 and  Supply  from  May  952  onwards.
 He  was  amiable  by  nature  and  de-
 voted  to  his  dufles.

 503  P.S.D.
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 I  have  also  to  inform  the  House  of
 the  sad  demise  of  three  other  friends,

 viz.,  Shri  0.  Ramachar,  Sardar  Kartar
 Singh  and  Dr.  T.  S.  S.  Rajan.  Shri
 Ramachar  who  passed  away  on  the
 8609  October  3953  in  Mysore  at  the
 age  of  59,  was  a  Member  of  the  Pro-
 visional  Parliament.  Sardar  Kartar

 Singh  and  Dr.  Rajan  were  Members
 of  the  old  Central  Assembly.

 We  mourn  the  loss  of  these  friends
 and  I  am  sure  the  House  will  join  me
 in  conveying  our  condolences  to  their
 families.  The  House  may  kindly
 staud  in  silence  for  a  minute  to  ex-
 Press  its  sorrow.

 [The  House  then  stood  in  silence  for
 a  minute.)

 WITHDRAWAL  OF  CASE  AGAINST
 SHRI  B.  P.  SINHA

 Mr.  Speaker:  I  have  to  inform  the
 House  that  I  have  received  the  foil-
 lowing  letter  from  the  Munsif  Magis-
 trate,  2nd  Class,  Monghyr:

 “Dear  Mr.  Speaker.
 I  am  to  inform  you  that  Shri

 Banarsi  Prasad  Sinha.  Member  of
 the  House  of  the  People  from
 Monghyr  District  was  tried  be-
 fore  me  on  an  allegation  that  he
 along  with  others  had  cut  a  few
 Sal  trees  from  a  Protected  Forest
 The  Bihar  State  has  now  with
 drawn  the  case  and  I  have  accor-
 ded  sanction  under  section  494
 Cr.  P.  C.  and  thus  he  hasbeen
 aceultted.”
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 LEAVE  OF  ABSENCE

 Mr.  Speaker:  I  have  to  inform  the
 the  hon,  Members  that  [I  have  re-
 ceived  the  following  letter  from  Shri
 B.  Shiva  Rao:—

 “The  House  was  generous
 enough  to  grant  me  permission  to
 absent  myself  from  its  sitting  .
 during  the  last  session  on  account
 of  my  illness.  It  was  then  my
 hope  that  I  would  be  well  enough
 to  return  to  India  in  time  to  at-
 tend  the  forthcoming  —  session.
 Unfortunately,  my  progress  to-
 wards  a  complete  recovery  has
 been  interrupted  by  a_  series  of
 relapses,  the  last  of  which  occur-
 red  a  week  ago.  In  these  circum-
 stances.  I  am  _  reluctantly  com-
 pelled  to  seek  your  assistance
 in  obtaining  for  me  leave  of  ab-
 sence  for  the  next  session  also."

 It  is  written  from  Zurich  under
 date  9th  instant.

 Is  it  the  pleasure  of  the  House  that
 vermission  be  granted  to  Shri  B.  Shiva
 Rao  for  remaining  absent  from  al)
 meetings  of  the  House  during  the  pre-
 sent  session?

 Leave  was  granted.

 REPORT  OF  PUBLIC  ACCOUNTS
 COMMITTEE

 Shri  B.  Das  (Jajpur-Keonjhar):  I
 beg  to  present  Volume  II—Evidence,
 relating  to  the  Fifih  Revort  of  the
 Public  Accounts  Committee  (1952-53)
 on  the  Appropriation  Accounts  (Rail-
 ways)  and  (Posts  and  Telegraphs)
 1949-50.

 PAPERS  LAID  ON  THE  TABLE

 STATEMENT  SHOWING  BILLS  ASSENTED
 TO  BY  THE  PRESIDENT

 Beeretary:  Sir,  I  lay  on  the  Table  a
 statement  showing  the  Bills  which
 were  Passed  by  the  Housés  of  Parlia-
 ment  during  the  Fourth  Session.  953
 and  assented  to  by  the  President.
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 Statement

 lw  The  Andhra  State  Bill.  1953,

 3,  The  Central  Silk  Board
 (Amendment)  Bill.  1953.

 3.  The  Collection  of  Statistics  Bill
 1953.

 4.  The  Appropriation  (No.  4)
 Bill.  953

 5.  The  Estate  Duty  Bill,  1953,

 PRESIDENT’S  ACTS  FOR  PEPSU

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  |  beg  to  lay  in
 the  Table  a  copy  of  each  of  the  fol-
 lowing  Acts,  under  sub-section  (3)  of
 section  3  of  the  Patiala  and  East  Pun-
 jab  States  Union  Legislature  (Deie-
 gation  of  Powers)  Act.  1953:-—

 (i)  The  Patiala  and  East  Punjab
 States  Union  Opium  Smoking
 Act.  853  (President’s  Act
 No.  4  of  1953).  [Placed  in
 Library.  See  No.  S-40/53.)

 (ii)  The  Patiala  and  East  Punjab
 States  Union  Land  Acquisition
 Act,  1953,  (President’s  Act
 No.  5  of  1953).  [Placed  in
 Library.  See  No,  8-141/53.]

 (iti)  The  Patiala  and  East  Punjab
 States  Union  Evacuee  Interest
 (Separation)  Supplementary

 Act,  953  (President's  Act
 No.  6  of  1953),  [Placed  in
 Library.  See  No.  S-42/53.)

 ORDINANCES  PROMULGATED  BY  THE
 PrReSINENT

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 I  beg  tu  lay  on  the  Table.  under  the
 provisions  of  Article  123(2)  (a)  of  the
 Constitution.  a  copy  of  each  of  the
 following  Ordinances  promuigated  by
 the  President  afte:  the  iermination  of
 the  Fourth  Session  of  the  Houses  of
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 Parliament,  1953,  and  before  the  com-
 mencement  of  the  Fifth  Session  of
 the  House  of  the  People,  1953:—

 (i)  The  Employees’  Provident
 Funds  (Amendment)  Ordi-
 nance,  953  (No.l  of  1953),
 {Placed  in  Library.  See  No.
 5  -143/53.]

 (il)  The  Rehabilitation  Finanre
 Administration  (Amend-
 ment)  Ordinance,  953  (No.
 2  0f!953).  [Placed  in  Library.
 See  No.  S-44/53.]

 <iii)  The  Sea  Customs  (Amend-
 ment)  Ordinance,  953  (No.  3
 of  1953);  [Placed  in  Library.
 See  No.  S-45/53.]

 div)  The  Banking  Companies
 (Amendment)  Ordinance,  953
 (No.  4  of  1953);  [Piaced  in
 Library.  See  No.  S-l46/53.]

 vy)  The  Industrial  Disputes
 (Amendment)  Ordinance.

 953  (No.  5  of  1953);  [Placed
 in  Library.  See  No.  S-47/53.]

 (vi)  The  Dhoties  (Additional  Ex-
 cise  Duty)  Ordinance.  3953
 (No.  6  of  1953).  [Placed  in
 Library.  See  No.  S-48/53.]

 BANKING  COMPANIES  (‘(AMEND-
 MENT)  BILL

 The  Minister  of  Fivance  (Shri
 C.  D.  Deshmokh):  I  beg  to  move  for
 leave  to  introduce  a  Bill  further  to
 amend  the  Banking  Companies  Act.
 1949.

 Mr.  Speaker:  The  question  is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill,  further  to  amend

 the  Banking  Companies  Act,  i9%9.””

 The  motion  was  adopted.
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 Administration  (Amendment)

 Bilt
 Shri  C.  9,  Deshmakh:  I  introduce

 the  Bill.

 MOTION  FOR  ADJOURNMENT

 Shri  Ajit  Singh  (Kapurthala-Bhatin-
 da—Reserved—Sch.  Castes):  Mr.  Spea
 ker.  I  tabled  an  adjournment  motion
 to  discuss  the  serious  situation  that
 has  arisen...

 Mr.  Speaker:  Order,  order.  The
 hon.  Member  has  been  informed  that
 I  refused  to  give  my  consent.  I  be-
 lieve  he  got  the  information  that  I  do
 not  consent  to  the  moving  of  the  ad-
 journment  motion?  It  is  no  use
 bringing  that  matter  before  the  House
 for  which  the  Sveaker  has_  refused
 his  consent.

 Shri  Afit  Singh:  This  is  the  i6th
 day  of  the  fast...

 Mr.  Speaker:  I  am  not  interested
 here  in  what  the  matter  is  (Interrup-
 tion).  Order.  order.  I  do  not  want
 to  give  publicity  to  a  matter  to  which
 I  do  not  consent.

 We  will  proceed  further.

 REHABILITATION  FINANCE  AD-
 MINISTRATION  (AMENDMENT)

 BILL
 The  Deputy  Minister  rf  Finance

 (Shr)  A.  C.  Guha):  I  beg  to  move:  *
 “That  the  Biil  further  to  amend

 the  Rehabilitation  Finance  Ad-
 ministration  Act,  1948,  te  taken
 into  consideration.”

 Before  dealing  with......
 Mr.  Speaker:  Order,  order.  Let

 there  be  no  noise.
 Shri  A.  C.  Goha:  the  provisions  of

 Bill  I  think  it  would  be  proper  for  me
 to  go  into  the  history  of  this  Adminis-
 tration  and  its  working  during  tl:e  last
 5  years.  This  Administration  was  set
 up  in  July  1948,  when’  there  was  a
 rush  of  refugees  particularly  from
 the  Western  and  also  from  the  LZas-

 tern  side  of  India.  Then,  Sir.  sn  Act

 “Moved  with  the  recommendation  of  the  President.
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 was  passed  by  this  House  settlng  up
 an  autonomous  body.  The  _  purpose
 of  this  organisation  was  mainly  to

 help  the  urban  refugees  in  industrial
 and  commercial  life.  The  purpose  of
 this  organisation  was  quite  distinct
 from  the  purpose  of  the  ordinary  re-
 habilitation  measures  which  were
 thought  quite  enough  to  meet  the  emer-
 Sencies  of  the  situation  as  regards  ह. 1
 cultural  or  rural  refugees.

 (Me.  DeEputy-SPEAKER  in  the  Chair]

 So  the  Government  considered  that
 a  special  organisation  was  necessary
 for  relabilitatIng  the  urban  refugees
 in  industry  and  bualness  life.  There
 was  also  a  minimum  limit  to  the  loans
 to  be  granted  by  this  organisation  and

 it  was  fixed  at  over  Rs.  $000.  So  far,
 during  these  5  years,  the  number  of  ap-
 plications  received  was  65,697  up  to
 October  3l,  this  year;  and  it  has  been
 possible  to  dispose  of  more  _  than
 57,600  applications.  I  think  the
 amount  sanctioned  was  3  crores  of

 Tupees  of  which  1:80  crores’  was
 practically  negatived  by  the  Adminiz-
 tration  due  to  subsequent  investiga
 tions  which  revealed  that  the  loans
 that  were  granted  were  not  to  be
 granted.

 Mr.  Deputy-Speaker:  There  is  too
 much  of  subdued  noise  in  the  House.

 Shri  A.  C.  Guha:  The  amount  is
 702  crores  up  to  October  3l,  and  I
 think  during  the  last  15  days  some
 few  more  lakhs  must  have  been
 disbursed  by  this  Administration.
 This  Administration  has  so  _  far
 been  able  to  rehabilitate  over  a
 lakh  of  refugees.  And  I  should  add
 here  that  not  only  have’  those  who
 have  directly  taken  the  loan  been  re-
 habilitated  but  they  have  also  given
 some  employment  to  other  refugees
 in  their  industrial  and  commercial
 establishments  and  thereby  helped
 fn  the  retrabilitation  of  other  refugees
 also.  Sir,  I  shall  say  something  about
 the  provisions  of  the  present  amend-

 ing  Bill.  So  long  the  amount  auila-
 ble  for  this  organisation  was  Rs.  7
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 crores.  directly  to  be  given  by  this
 Administration  and  under  2(b),  Rs.  l
 crore  to  be  given  by  some  _  banks.
 and  under  section  2(c)  another  Rs.  2.
 crores  bY  some  acheduled  banks  to  be
 guaranteed  by  Government.

 Mr.  Deputy-Speaker:  I  would  ask
 the  hon.  Minister  to  stop  for  a  while
 so  that  hon.  Members  may  conclude
 all  the  talks  that  they  want  to  have
 inside  the  House.  Let  the  hon.  Minis-
 ter  now  proceed  with  his  speech.

 Shri  A.  0.  Guha:  It  has  not  been
 possible  for  any  of  the  banks  to  take
 advantage  of  theae  Rs.  3  crores  and
 so  the  amount  at  the  disposal  of  the
 Administration  was  the  Rs.  7  crores.

 But  for  the  Ordinance  very  recently
 passed,  the  work  of  the  Administra-
 tion  would  have  come  to  a  standstill
 as  the  Rs.  7  crore-limit  has  already
 been  exceeded  by  disbursing  the  loans
 sanctioned  by  the  Administration.
 Applications  were  first  received  upto
 September  949  and  then  the  receiv-
 ing  of  applications  was  stopped.  Sub-
 sequently.  applications  were  received
 again  from  July  to  September  95l.
 The  necessity  for  this  was  that  there
 was  a  great  rush  0  refugees  from:
 the  eastern  side  of  India  and  algo  be-
 cause  of  the  fact  that  some  of  the
 refugees  from  West  Pakistan  could
 not  take  advantage  of  the  earlier
 period.  So  new’  applications  were
 opened.  and  the  number  of  applica-
 tions  received  from  July  to  Septem-
 ber  95l  was  about  4i.000  and  it
 was  a  difficult  task  for  the  Adminis-
 tration  to  scrutinise  all  these  appli-
 cations  and  to  dispose  of  them.  I
 may  add  here  that  practically  the
 whole  of  Northern  India  and  also

 parts  of  Southern  India,  except  per-
 hans  Madras  and  Travancore-Corchin
 and  Mysore  where  also.  there  mig'ht
 be  some  refugees  settled  are  covered
 by  the  operations  of  this  organisa-
 tion.  Hyderabad  and  Bombay  are
 also  covered.

 It  should  also  be  remembered  that
 some  of  the  refugees,  after  coming  into
 India,  could  not  get  themselves  settled.
 And  till  they  could  get  themselves
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 rehabilitated,  they  could  not  apply  for
 loan  to  this  Administration  and  that
 was  also  the  necessity  for  opening  the
 Joan  applications  again  in  July  95l.  I
 amay  add  here,  Sir,  that  it  was  not

 possible  for  the  refugees  to  apply
 ‘before  they  had  actually  been  settled
 in  some  land  and  given  some  house
 to  live  in.  The  process  of  getting
 these  applications  practically  had  to
 be  continued  throughout  the  whole
 of  this  period  except  for  a_  short
 period  from  September  949  to  July
 95l.  When  the  number  of  applica-

 ‘tions  reached  over  40,000  in  July-Sep-
 tember  1951,  the  Administration  stopped

 taking  any  more  applications  and
 these  applications  are  now  being  scru-
 tinised.  Now  there  are  only  about
 38,000  left  for  being  scrutinised.  The
 Administration  in  recent  times  has
 been  working  at  great  speed.  I  think
 some  of  the  Members  will  remember
 that  there  have  been  complaints  in
 this  House  about  the  tardiness  of  the
 operation  of  this  Administration.  I

 ‘hope  the  Members  will  be  pleased  to
 know  that  during  the  last  one  year
 or  8  months,  this  Administration

 thas’  =been’  working  speedily  and
 more  expeditiously  and  so  it  has  been
 possible  for.  them  to  scrutinize  this

 ‘large  number  of  applications  within  this
 ‘Period.

 Now  the  purpose  of  this  amending
 Bill  is  to  increase  the  amount  from
 Rs.  7  crores  to  Rs.  123  crores  us  also  to
 retain  the  Rs.  2  crores  now  provided  by
 zectlon  2(c).  There  will  not  be  any
 purpose  in  retaining  the  Rs.  crore
 provided  for  by  section  12(b)..  But
 while  retaining  the  Rs.  2  crores  provid-
 ed  for  by  section  2(c),  we  make  slight
 changes.  So  long  the  provision  was
 that  the  Government  should  give  a

 guarantee  of  50  per  cent.  of  the  loss;
 and  the  commercial  banks’  were
 not  ready  to  take  the  risk  for  the

 ‘other  50  per  cent.  of  the  loss  because
 it  is  known  to  every  one  that  any
 loan  given  to  refugées  is  very  diffi-
 cult  to  be  realised  to  the  full.  So
 this  BIll  provides  that  Government
 would  be  ready  to  guarantee  loans

 ven  upto  00  per  cent.  loss,  if  neces-
 sary.  No  definite  figure  has  been  mex~
 tioned  in  the  BIli,  but  it  has  been  left

 Administration  to
 (Amendment)  Bilt

 to  the  Administration  to  give  guaran-
 tees  upto  any  amount.  A  question  may
 be  asked  what  is  the  _  necessity  for
 giving  this  facility  to  the  banks  if
 the  Government  is  going  to  give  a
 200  per  cent.  guarantee.  We  want
 that  the  refugees,  when  rehabilitated,
 should  they  have  business  contacts,
 and  unless  they  have  business  contacts
 with  commercial  banks,  it  will  be
 very  clificult  for  them  to  carry  on
 their  business  in  the  usual  and  nor-
 mal  manner.  We  want  them  to  carry
 on  their  business  as  ordinary  citizens
 and  not  to  be  treated  as  a  special
 category—refugees—for  all  times.
 They  should  take  their  place  in  the
 normal  economic.  set-up  of  the
 country.  I  can  assure  this  House
 that  Government  will  be  careful  in
 giving  this  guarantee  to  any  schedu-
 led  bank.  We  shall  see  that  no  un-
 due  advantage  is  taken  of  this  by  any
 bank.

 Then  there  is  another  provision
 here.  Some  interest  js  accruing  froin
 the  loans  advanced  and  the  instatments
 of  principal  as  well  as  interest  that
 the  Administration  is  receiving  back
 are  not  within  the  power  of  the  Ad-
 ministration  to  re-invest  again  in  loans
 for  refugees.  We  are  making  provision
 under  this  amending  Bill  that  the
 amounts  thus  returning  to  the  Adminis-
 tration  may  also  be  re-invested  in
 loans  to  refugees  and  it  would  add  to
 the  total  amount  that  would  be  avail-
 able  with  the  Administration  for  i:vest-
 ment,

 Another  provision  we  are  making
 is  this.  Now  the  period  for  recovery
 of  the  loans  is  10  years.  It  has  been
 reported  to  the  Administration  and
 the  Gcvernment.  and  several  times
 complaints  have  been  in  this  House,
 also,  that  the  l0-year  period  is  tno
 short  and  is  causing  great  hardship
 to  the  refugees.  So.  we  are  extend-

 ing  this  {0-year  period  to  5  years.

 Very  recently,  I  think,  the  point
 was  raised  in  this  House  that  the
 accounts  of  this  Administration  are
 not  audited  by  the  Comptroller  and
 Auditor-General.  There  is  some  out-
 side  auditor  appointed  by  the  Ad-
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 ministration  with  the  approval  of  Gov-
 ernment,  but  now  we  are  _  providing
 that  the  accounts  should  be  audited
 by  the  Comptroller  and  Auditor-Gene-
 ral,  and  I  am  sure  al]  these  provisions
 will  be  welcomed  by  the  Members.

 hs
 In  the  original  Bili  there  has  been

 some  lacuna:  the  language  was  not
 quite  clear  as  to  the  method  of  meet-
 ing  the  administrative  exDenses  of
 this  Administration.  An  autonomous
 administration  should  have  authority
 to  pay  its  own  officers  and  meet  other
 administrative  expenses.  The  pre-
 sent  Act  was  not  clear  on  that  point;
 so  we  have  provided  here  that  the
 administration  should  be  authorised
 to  pay  the  administrative  expenses  of
 its  officers.

 e
 Sir,  I  should  mention  in  this  con-

 nection  that  recently  there  were
 some  complaints  made  in  this  House
 about  the  working  of  this  Administra-
 tion.  Government  are  thankful  to

 those  hon.  Members  who  have  brought
 certain  cases  to  its  notice.  We  have
 taken  every  care  to  examine  the  alie-
 gations.  Some  cases  were  stated  on
 the  floor  of  the  House.  while  some
 other  informations  were  conveyed  to
 us  through  letters  by  some  of  the  Mem-
 bers  of  the  House.  Every  allegation
 that  was  made  either  0.  the  floor  of
 the  House  or  through  letters  is  being
 investigated.  Some  have  already  been
 investigated.  Wherever  necessary  we
 have  taken  3060  shall  take  _  steps
 to  remedy  any  flaw  or  to’  improve
 the  working  of  the  Administration.
 Sir.  |  am  ready  to  concede  that  like
 all  other  human  institutions.  there
 might  be  scope  for  improvement  in
 the  working  of  this  Administration
 There  might  have  been  8200९  for
 greater  caution  and  care,  particularly
 in  the  matter  of  recruitment  or  ap-
 pointment  of  officers.  But  I  can  as-
 sure  this  House  that  this  Administra-
 tion,  set  up  by  Parliament  asan  auto-
 nomous  body  has  been  doing  good  work.
 and  |  donot  think  there  is  any  room  for
 Members  of  the  House  to  regret  the
 trust  reposed  in.  this  Administration.
 Of  all  the  autonomous  bodies  this

 Administration  Iz
 (Amendment)  Bill

 Administration  has  the  greatest  asso~-
 ciation  with  the  House.  Quite  a
 number  of  eminent  members  of  this
 House  are  in  the  Administration:
 some  others  are  associated  with  the
 Advisory  Board.  So.  I  think  this
 House  can  have  no  grouse  as  to  the
 paucity,  or  lack  of  opportunity
 of  having  correct’  information.  or
 control  over  the  working  of  this  Ad-
 ministration.  I  think  hon.  Members.
 will  agree  with  me  that  during  the
 past  five  years  of  its  working.  they
 had  every  opportunity  of  probing  into.
 the’  working  of  this  Administration.

 Then.  Sir.  before  I  conclude  I  should
 say  something  about  the  Ordinance
 that  has  recently  been  issued.  Uniess
 this  Ordinance  had  been  issued  the
 working  of  this  Administration  would
 have  come  (08  standstil!  Seven
 crores  was  the  money  availabie  with
 the  Administration  to  disburse.  Up-
 to  3lst  October  disbursements  had
 gone  over  seven  crores  and  I  think
 during  the  last  few  weeks  some  more
 lakhz  must  have  been  disbursed.  Un-

 less  an  Ordinance  had  been  issued’
 the  working  of  this  Administration
 would  have  come  to  a  standstill.  One
 of  the  main  complaints  that  we  have
 heard  voiced  in  this  House  is  that  there
 has  been  delay  in  disbursing  money,
 even  after  it  had  been  sanctioned.  To
 remove  that  complaint  made  by  Mem-
 bers  and  remedy  the  grievance  of  the
 refugees,  it  was  necessary  to  issue

 the  Ordinance.

 This  Bill  has  been  before  the  House
 for  one  full  Year;  It  was  introduced
 in  this  House  in  November  last  and
 I  do  not  know  whether  but  for  this

 Ordinance,  this  Bil]  would  have  got  a
 chance  even  now.  So.  in  view  of  the
 salutary  and  helpful  nature  of  the
 provisions  embodied  in  the  Ordinan-
 ce  and  in  view  of  the  urgency  of  the

 matter.  I  hope  this  Ordinance  would
 not  be  very  much_  resented  by  the
 Members  of  the  House.

 Sir.  with  these  remarks  I  commend
 this  Bill  for  the  consideration  of  the:
 House
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 Mr.  Deputy-Speaker:  Motion  moved:

 “That  the  Bill  further  to  amend
 the  Rehabilltation  Finance  Ad-
 ministration  Act,  1948,  be  taken
 into  consideration.”

 There  is  an  amendment  to.  this
 motion  tabled  by  Mr.  Gidwani:  “that
 the  Bill  be  referred  to  a  Select  Com-
 mittee”.  After  that  motion  is  moved,
 Shall  I  call  upon  Dr.  Lanka  Sunda-
 Tram  to  speak.  or  if  he  has  any  fun-
 damental  objection  to  the  Bill  itself
 getting  through  the  House  I  shall  hear
 him  new.

 Dr.  Lanka  Sundaram  (Visakhapat-
 nam):  I  have  some  fundamental  con-
 stitutiona)  points  to  make  regarding
 legislation  by  Ordinance.  If  you  will
 allow  me,  I  will  make  my  submissions
 to  the  House.

 Mr.  Deputy-Speaker:  {  will  cer-
 tainly  give  him  an  opportunity  after
 Mr.  Gidwani  moves’  his  amend-
 ment.  There  will  be  a  general  dis-
 cussion  both  on  the  Bil)  and  on  the
 amendment,  Then  I  shall  call  Dr.
 Lanka  Sundaram  first.  If,  in  the
 meantime,  he  has  io  raise  any  point
 alfecting  tte  jurisdiction  of  the
 House  to  go  into  thie  matter  I  shall
 call  him  immediately.

 Dr.  Lanka  Sundaram:  There  is  only
 one  small  _  difficulty.  I  propose  to
 make  certain  submiagsions  in  respect
 of  the  six  Ordinances  before  the  House
 Will  that  be  possible  after  the  Select
 Committee  motion  is  moved?  That  is
 the  only  point.

 Mr.  Deputy-Speaker:  No  t.arm,  so
 far  as  his  remarks  are’  confined  to

 the  Ordinance  that  was  passed  in  re-
 lation  to  the  subject  matter  of  this
 Bill.  he  will  be  completely  in  order.
 So  far  as  the  general  point  as  to  whe-
 ther  such  Ordinances  ought  to  be  is-
 sued  or  not,  is  concerned.  I  will  allow
 him.  But  he  need  not  go  _  into  the
 fetails  of  the  other  Ordinances,  except
 just  to  refer  to  some  others  to  show
 chat  Ordinances  ought  not  to  be  pas-
 :d  lightly.  The  other  Ordinances  are
 not  the  subject  matter  of  this  Bill,  ex-
 cept  by  way  of  casual  reference.  I

 Administration  74
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 sball  now  call  upon  Mr.  Gidwani  to
 move  bis  amendment.

 Shri  Gidwanft  (Thana):  I  beg  to
 move:

 “That  the  Bill  be  referred  to
 a  Select  Committee  consisting  of
 Shri  C.  D.  Deshmukh,  Pandit
 Thakur  Daa  Bhargava.  Lala
 Achint  Ram,  Shri  Basanta  Kumar
 Das,  Shr!  Satis  Chandra  Samanta.
 Shrimati  Renu  Chakravartty,

 Shri  N.  C.  Chatterjee,  Sardar
 Hukam  Singh  and  the  Mover  with
 instructions  to  report  by  the  30th
 November  1953.”

 Mr.  Deputy-Speaker:
 speak  both  on  the  Bill
 motion.

 He  can  now
 and  on  the

 Shri  Gidwani:  Sir.  as  Shri  A.  lon
 Guha  said  this  Administration  was
 established  in  July  4948  with  the  ob-
 ject  of  rehabilitating  businessmen  and
 industrialists  of  the  middle  and
 lower  middie  classes  from  Western
 and  Eastern  Pakistan  by  making
 available  to  them  medium  and  long-

 term  finance  to  meet  their  industrial
 and  business  requirements.

 We  are  today  meeting  to  amend
 this  Bill  on  the  i6th  of  November  1953.
 During  this  period.  as  he  told  the
 House.  the  total  number  of  applica-
 tions  sent  by  displaced  persons  were
 65,965  and  the  total  number  of  appli-
 cations  sanctioned  til}  the  30th
 September  953  were  13.912.  Out  of
 these  ‘13,912.  the  House  will  notice
 that  only  8,891  applications  have  re-
 ceived  a  total  sum  of  Rs.  6.83,00.008.
 Out  of  the  65  thousand  odd  applica-

 tions  aboui  44  thousand  applications
 were  rejected:  8.000  are  pending.  So,
 aut  of  a  total  of  65.965  applications
 the  only  beneficiaries  are  8-891.  Out
 of  these  8,891  the  House  will  be  sur-
 prised  to  note  that  48  per  cent.  are
 defaulters.  I  am  reading  from  a
 statement  issued  to  the  press  yester-
 day.

 3  PM.

 The  total  sanction  now  covers  13,902
 loan  applicants  of  whom  till  *ne  end



 I5§  Rehabilitation  Finance  6  NOVEMBER  953

 {Shri  Gidwani)
 of  September  953  8,89l  have  re-
 ceived  a  total  sum  of  Rs,  6,83  lakhs.
 Out  of  the  total  amount  of
 Rs.  1,00.40,000  due  on  7]  instaiments,
 tepayable  by  the  displaced  persons.
 till  September  30,  953  only  aa  little
 over  48  per  cent.  had  been

 recovered.
 So  that.  out  of  these  8,89l,  over

 48  per  cent.  had  paid  their  dues;  the
 rest  were  not  able  to  pay  their  dues.
 Therefore  the  claim  on  behalf  of  the
 Rehabilitation  Administration  that  l
 lakh  of  refugees  have  been  rehabill-
 tated  is  not  understandable  and  does
 not  conform  to  facts.  Because,  even
 assuming  that  4  thousand  or  five
 thousand  have  been  rehabilitated.
 then  5x5  (on  an  average)  will  be  25
 to  30  thousand.  It  cannot  be  a  lakh.
 Even  assu:ning  that  some  _  of  them
 had  started  some  facfories,  their
 number  may  be  5  per  cent.  I  will
 add  ३  thousand  more.  But  it  cannot
 under  any  circumstances  be  a  lakh
 of  persons  rehabilitated  as  is  stated
 in  these  figures  which  have  been  sup-
 plied  to  us  and  which  are  in  the  re-
 Ports.

 Further,  the  amount  spent  on  this
 Administration  by  this  time  has  been
 over  a  crore  of  rupees.  I  wrote  a
 letter  to  the  Administration  some  four
 months  back  as  to  what  was  the
 monthly  expenditure  and  this  was
 the  reply  received  by  me.

 As  regards  expenditure.  the  average
 monthly  expenditure  during  4952
 comes  to  about  159,000  per  month.

 I  understand  that  there  has  been
 increase  in  the  expenditure  on  ac-
 count  of  the  promotions  glven  to  the.
 officers  after  952—-I  speak  subject
 to  correction.

 I  also  enquired  a3  ६0  why  there
 was  so  much  of  expense  on  this  Ad-
 ministration  and  what  was  the  num-
 ber  of  officers  and  what  were  the
 salaries  they  were  getting.  This  was
 the  statement  sent  to  me  by  the  office.
 About  this  I  have  written  a  letter  to
 the  Chief  Administrator.  The  8
 that  was  supplied  to  me  on  10th

 Administration  6
 (Amendment)  Bill

 March  953  was  this  which  I  may
 read  for  the  information  of  the  House.

 The  Chief  Administrator’s  salary
 is  not  given.  He  was  drawlng  about
 Rs.  3.000.  Then—Mr.  M.  L.  Chatter-
 jee.  M.A.,  Manager.  He  was  Manager
 before  he  joined  and  he  is  D.C.A.
 drawing  Rs.  .700  there.  Mr.  S.  N.
 Ahuja,  Inspector  was  drawing
 Rs.  1,000.  Mr.  Roshan  Lal  who  is
 merely  a  matric  was  getting  Rs.  850.
 Now  their  salaries  have  been  increas-
 ed.  Then  Mr.  H.  L.  Bhandari  was
 getting  Rs.  850.  Poor  man  is  dead
 and  I  do  not  want  to  refer  to  it.
 Then  Mr.  V.  P.  Gupta.  He  was  ori-
 ginally  getting  Rs.  525.  Before  he
 came  here  he  was  working  in  U.P.
 on  a  salary  of  Rs.  850.  He  is  getting
 about  Rs.  1.100,  I  speak  subject  to
 correction,

 Shri  A.  C.  Guha:  Sir,  all  these
 things  were  mentioned  only  two

 months  ago  in  the  half-an-hour  de-
 bate,  and  I  do  not  know  it  serves  as
 an  argument  for  reference  to  Select
 Committee.

 Mr.  Deputy-Speaker:  There  is  a
 clause  here  empowering  the  Adminis-
 tration  to  expand.  I  think  the  hon.
 Member  wants  to  say  that  they  ought
 not  to  be  given  a  hand  to  do  that.

 Shri  Gidwani:  I  further  say  that
 the  whole  thing  should  be  reviewed
 and  a  comprehensive  Act  should  be
 passed.  Because  originally  it  was
 thought  that  it  was  only  a  temporary
 organisation.  Now  by  the  amend-
 ing  Bill  we  are  extending  the  period
 of  recovery  of  instalments  to  fifteen
 years.  These  employees  were  being
 employed  on  a  different  basis  and  in
 grades  different  from  those  in  any
 government  department.  because  they
 were  thought  to  be  tempo-
 rary,  and  therefore  they  were
 getting  much  higher  emoluments
 than  in  any  other  government  depart-
 ment.  Therefore  my  _  contention  is
 that  now  that  this  Is  golng  to  be  a
 permanent  affairs  the  matter  should
 he  gone  through  afresh  and  a  com-
 prehensive  legislatlon  should  be  Das-
 sed.  I  heve  therefore  suggested  that
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 the  Bil}  may  be  referred  to  Select
 Committee.  Today  we  are  discus-
 sing  the  whole  thing  so  that  we  should
 know  how  promotions  have  been
 given.  Before  joining  the  Adminis
 tration  a  number  of  the  officers  were
 drawing  one-fourth  or  one-third  of
 ‘the  salaries  that  they  are  now  draw-
 ing  in  the  Administration.  In  an  or-
 ganisation  which  is  supposed  to  help

 ‘displaced  persons  and  where  utmst
 economy  was  to  be  exercised.  the
 officers  in  charge  have  been  getting
 very  heavy  salaries.  which  bas  affect-

 ‘ed  even  the  financlai  position  in  a
 sense  that  Rs.  4  crore  of  the  corpus
 has  been  spent  on  administration.

 Mr.  Deputy-Speaker:  Has  this  been
 ‘staffed  by  displaced  persons?

 Shri  Gidwant:  Some  of  them  are
 ‘displaced  persons.

 8077  ९.  P.  Nayar  (Cblrayinkil):
 Displaced  from  other  jobs!

 Shri  Gldwani:  Then,  Sir,  as  I  said,
 about  44,000  applications  have  been
 rejected.  Shri  Guha  said  _  that  the
 Administration  has  been  very  quick
 in  disposing  of  many  appiications  re-
 cently.  I  may  tell  Shrl  Guba,  I  have
 been  associated  with  this  organisation
 as  a  member  of  the  Advisory  Board
 for  the  last  three  or  three  and  a  half
 years.  and  in  the  very  first  meeting
 that  we  attended—it  was  the  second

 term  of  the  administrative  body—I
 moved  that  we  should  appoint  a  com-
 mittee  which  should  go  into  the  whole
 matter  and  suggest  measures  to  the
 Administration  to  expedite  matters.
 I  may  make  a  passing  reference  to
 an  incident  which  illustrates  how
 things  were  going  on  then.  though
 it  may  not  be  of  much  use  so  far  as
 this  Bili  is  concerned.  My  hon.
 friend  Mr.  Tyagi  was  also  a  Member
 of  the  Advisory  Board.  He  was  told
 that  the  applicatieus  could  not  be  dis-
 posed  of  because  of  want  of  space.
 He  got  so  much  annoyed  and  said  that
 the  present  Administrator  was  unfit
 to  hold  that  office.  He  said.  I  have
 no  purpose  in  remalning  in  the  Ad-
 ministration  and  taklng  Rs.  40/-  ह  day
 for  attending  the  meetings  of  this
 Committee  when  this  Administration

 Administration  4858
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 is  not  doing  its  duty.  Months  have
 passed  and  the  applications  are  still
 pending.  My  hon.  friend  Lala  Achint
 Ram  will  take  the  House  in  detail.
 Today  also  the  applications  are  iying
 and  they  were  submitted  2  years  ago.
 The  applications  were  invited  in
 September  1951,  and  still  8000  appli-
 cations  are  pending.  We  can  under-
 stand  the  conditions  of  those  persons
 who  applied  for  a  ioan  and  have  had  to
 wait  for  3  to  4  years  before  their  ap-
 Plications  could  be  disposed  of.  My
 hon.  friend  Shri  Tyagi  in  dis&ust  said,
 I  cannot  be  a  Member  of  this  useless
 organisation  and  then  and  _  there  he
 resigned.

 Dr.  Lanka  Sundaram:...and  went  upg-
 stairs.

 Shr]  Gidwani:  Yes;  he  went  up-
 stairs.

 (Panpit  THAKUR  Das  Brarcava  in  the
 Chair  ]

 After  he  became  a  Minister,  I  wrote
 to  him  a  letter.  I  do  not  understand
 how  things  change  and  how  people
 change.  I  wrote  to  him.  now  that  you
 are  in  the  Finance  Ministry,  it  ie  time
 that  you  improve  things;  you  resign-
 ed  in  disgust  and  said  that  we  were
 not  sticking  to  office  for  Rs.  40/-  a  day
 and  showed  your  great  resentment  by
 saying  that  you  do  not’  want  to
 continue  in  an  organisation  which  is
 so  slow,  so  reactionary,  which  does
 not  work,  which  takes  years  to  dis-
 pose  of  applications.  But,  ‘things
 continue  as  they  were--as  it  is  said,
 “as  you  were,  so  you  are’—and  they
 have  not  moved  any  further.  Every
 time  that  we  met  in  the  Advisory
 Board,  we  said  that  the  applications
 should  be  settled  and  it  was  early  in
 1951  that  we  made  certain  sugges-
 tions  that  more  space  should  be  made
 available.  What  is  it  after  all?  We
 can  pitch  some  more.  tents,  we  can
 devise  some  other  means  and  _  see
 that  the  applications  are  disposed  of
 early.  Several  objections  were  raised.
 One  of  the  objections  was.  bow  can
 these  applications  be  disposed  of  even
 if  we  get  the  staff;  which  means  more
 money;  the  Members  will  not  be  able
 to  find  time  to  dispose  of  these  ap-
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 plications.  You  are  aware,  Sir,  of
 the  constitution  of  this  Administra-
 tion.  There  are  five  officiats:  one  is
 the  Administrator  and  four  are  off-
 cials  who  are  busy  with  many  other

 things.  There  are  four  _non-officiais
 who  have  been  devoting  their  time
 according  to  their  capacity.  After  all,
 it  is  not  expected  that  they  have  no
 other  work  and  that  they  will  con-
 tinue  to  sit  from  day  to  day  and  dis-
 pose  of  all  the  applications.  There-
 fore,  the  remedy  was  to  increase  the
 Members.  This  was  not  ordinary
 routine  work  nor  were  they  ordinary
 times  in  which  we  were  living.  This
 is  a  matter  which  relates  to  displaced
 persons  who  are  supposed  to  be  re-
 habilffated.  Government  had  very
 wisely—-I  must  thank  them  for  it—
 started  this  organisation  with  a  view
 to  rehabilitate  them.  These  displaced
 people,  particularly  the  merchant
 classes  and  the  industrial  classes  could
 not  be  rehabilitated  if  their  applica-
 tions  are  pending  for  2  or  3  years  be-
 cause  one  of  the  conditions  was  that
 they  should  also  invest  some  of  their
 own  funds.  If  they  wait  for  2  or  3
 years,  where  would  funds  _  be  left?
 They  would  have  exhausted  their  re-
 sources  and  they  may  not  be  in  a
 position  to  invest  any  money.  The
 whole  object  is  frustrated.  We  could
 not  work  with  that  expedition  in  the
 disposal  of  those  applications.  Now.
 that  is  a  thing  of  the  past.  About
 8000  applications  are  pending  today.
 They  were  saying  that  there  was  no
 room.  My  hon.  friend  Shrl  A.  C.
 Guha  approached  Sardar  Swaran
 Singh  who  very  kindly  helped  us  with-
 in  a  week  or  ten  days  and  gave  us  a
 plot  on  which  a  construction  was  put
 up  within  one  month.  But.  then  we
 were  told  that  still  there  could  be  no
 expedition  and  that  we  required  more
 staff  and  more  Members.  That  is  how
 things  are  going  on.  The  result  ls,
 though  the  Administration  was  start-
 ed  with  a  very  good  purpose,  that
 notable  object  has  not  been  achieved.
 The  result  has  been  that  a  large  num-
 ber  of  people  who  took  joans  are  in  a
 worse  plight.  I  do  not  blame  the
 Central  Czovernment  for  tis,  because,

 cad
 Adminitration  20
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 aa  Sbri  A.  C.  Guha  has  Said,  the
 State  Governments  did  nos  co-operate
 and  so  many  conditlons  and  _restric-
 tions  were  imposed  and  they  still  con-
 tinue.  Neariy  4000  people  have  not
 been  able  to  avail  themselves  of  the
 loans  which  have  been  sanctioned  in
 their  favour  because  the  State  Gov-
 ernments  did  not  give  them  facilities
 for  electric  light,  for  energy  and  other
 necessaries.

 Then,  Sir.  certain  rules  should  be
 framed  in  respect  of  the  employees.
 who  are  now  working  in  this  organi-
 sation.  I  wish  that  the  Government
 take  up  this  machinery.  These  em-
 ployees  should  be  regarded  as  Gov-
 ernment  servants.  [  am  referring  to
 this  question  because  information

 reached  me  that  in  Bombay  a  wuorti-
 cular  employee  of  the  Administra‘ion
 was  arrested  on  a  charge  of  corrup-
 tion  by  the  Anti-corruption  Depart-
 ment.  but  the  next  day  he  was  releas-
 ed  on  the  ground  that  he  was  not  a
 public  servant  and  that  the  Anti-Cor-
 ruption  Department  could  not  interfere
 in  the  matter.  I  have  also’  writen
 about  this  to  the  Chief  Administrator
 and  i  am  sure  that  he  must  be  taking
 some  steps.  What  I  want  to  suggest
 is  that  if  we  go  on  like  this  and  our
 employees  are  not  governed  by  cer-
 tain  rujes  which  apply  to  the  other
 employees  of  the  Government,  then,
 the  corruption,  which  we  all  want  to
 suppress  particularly  in  an  Adminls-
 tration  like  this  even  as  in  other  Gov-
 ernment  departments,  may  go  un-
 punished.  We  should  give  no  joophole
 to  anybody  to  escape  punishment
 if  he  does  any  act  which  goes  con-
 trary  to  public  conduct  or  involves
 moral  turpitude  or  which  is  an  act  of
 corruption.  Therefore.  I  suggest  that
 since  we  are  now  having  more  or  less
 a  pretty  long  time.—~there  are  8000
 applications  pending  and  even  if  their
 loans  are  sanctioned  in  4  or  5  months,
 payments  could  be  made  in  about  2
 months  and  they  wil}  have  5  years
 to  pay  their  instalments—l6  or  i7
 years  or  20  years,  we.  should  have
 rules  for  the  conduct  of  these  em-
 ployees.  Unless  we  glve  more  money,
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 unless  we  make  some  precise  arrange-
 ment  for  this  organisation,  unless  we
 have  direct  control  over  this  organi-
 sation,  I  am  afraid  we  will  not  be
 able  to  achieve  our  object  of  the  es-
 tablishing  of  this  organisation.  Par-
 tially  some  people  have  been  helped
 and  as  I  said,  partially  some  people
 have  been  rehabilitated.  As  I  said,
 there  are  a  number  of  people  who
 have  been  rehabilitated.  But.  there
 are  a  large  number  of  people  against
 whom  action  has  been  taken  under
 what  is  called  the  Land  Revenue  Arr-
 ears  Recovery  Act.  I  am  referring  to
 the  Rehabilitation  Finance  Adminis-
 tration  Review  for  the  period  ending
 8lst  August,  1952  where  it  is  said:

 “It  is  to  be  regretfully  recog-
 nised,  moreover  that  in  a  fairly
 large  number  of  cases  our  loans
 are  going  bad,  necessitating  action
 on  our  part  to  recall  the  loan  and
 realise  it  through  the  revenue  au-
 thorities.  Action  to  recall  the
 loan  is  not  taken  unless_  either
 there  is  evidence  of  malafides  on
 the  part  of  the  borrower.  for  one
 reason  or  another,  his  business
 has  gone  so  hopelessly  bad  _  that
 there  is  no  reasonable  chance  of
 its  recovery.

 Up  to  the  end  of  August  1952,
 353  loans  have  had  to  be  recalled
 out  of  which  245  cases  were  re
 ported  to  the  Collectors  for  the
 realisation  of  our  dues;  in  another
 91  cases,  the  Collector  had  to  be

 written  to  to  realise  the  amounts
 of  instalments  due.”

 You  may  be  knowing  that  realisa-
 tion  under  this  Land  Revenue  Arrears
 recovery  Act  means  attachment  of
 their  goods  and  sometimes  even  send-
 ing  the  person  to  the  civil  fail.  I
 know  of  cases  where  even  household
 effects  and  earthen  utensils  have  been
 attached.  I  wrote  to  Mr.  Ramgopal
 stating  that  this  is  what  is  happen-
 ing  and  at  least  household  effects
 should  not  be  attached.  He  replied  to
 say  that  this  was  none  of  his  busi-
 ness.  They  were  simply  reporting

 Administration  22.
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 to  the  Collector.  This  is  what  he:
 states;  .

 "T  have  your  letter  No.  AIRA/
 RFA/53,  dated  28th  April  1953,
 in  connection  with  loan  account
 No.  ASE?

 I  am  afraid  I  do  not  know  law
 sufficiently  to  be  able  to  say  whe-
 ther  personal  effects  comprising
 ०६  utensils,  beddings,  clothes  etc.,
 can  be  attached  under  the  land
 revenue  recovery  proceedings.”

 Shri  V.  P.  Nayar:  There  is  a  Law~
 Officer  also.

 Shri  Gidwani:  He  continues:

 “In  any  case,  what  action  shouid
 be  taken  in  any  particular  case
 is  entirely  for  the  Collector  to
 determine.  We  merely  ask  the
 Collector  to  recover  8  certain
 amount  as  arrears  of  land  revenue
 and  having  made  this  request  we
 no  longer  come  into  the  picture.”

 So,  you  will  see.  Sir,  that  over  48°
 per  cent.  of  these  people—may  be
 five  or  ten  per  cent.  will  be  wilful  de-
 faulters;  we  have  no  sympathy  with.
 them~—are  not  able  to  pay  on  account
 of  the  slump  and  various  other  causes.
 Therefore,  it  is  high  time  that  we  re-
 viewed  the  whole  situation  and  took
 ail  necessary  steps  to  see  that  our
 object  ofthis  financing  isserved,  viz.,.
 that  people  get  really  rehabilitated.

 am  glad  that  this  amendment  has
 been  made.  We  suggested  this  amend-
 ment  three  years  ago.  One  Shri
 Ganeshyam  Singh  Gupta,  in  fact,
 wrote  a  letter  and  along  with  it  sent
 the  amendment.  but  it  could  not  be
 moved.  Time  went  on  and  we  went
 on  complacently  and  the  result  was
 that  ultimately  an  Ordinance  had  to
 be  issued.  and  today  we  have  moved
 certain  amendments.  So  far  so  good,
 but  I  want  that  a  thorough  and  com-
 prehensive  revised  Bill  should  be
 brought.  or  a  Select  Committee  should
 be  appointed  so  that  it  can  go  into
 every  aspect  of  the  matter  and  make
 suggestions.  Now  that  the  Ordinan-
 ce  Is  there.  there  is  no  hurry,  and  we
 need  not  rush  with  this  Bill.  We  can’
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 wait  for  some  days  and  the  Ordinan-

 -€e  can  continue.  Therefore,  |  would
 request  the  Government  to  accept  my
 proposal.

 {Mr.  Deruty-Sreaker  in  the  Chair]

 Mr.  Deputy-Speaker:  I  will  place
 this  amendment  before  the  House,  and
 then  allow  discussion  both  on  the

 Will  and  the  amendment.
 Amendment  moved:

 “That  the  Bill  be  referred  to  a
 Select  Committee  consisting  of
 Shri  C.  D.  Deshmukir.  Pandit

 ‘Thakur  Das  Bhargava,  Lala  Actint
 Ram,  Shri  Basanta  Kumar  Das,

 -Shri  Satis  Chandra  Samanta,
 _Shrimati  Renu  Chakravartty.
 .Shri  N.  C.  Chatterjee,  Sardar
 Hukam  Singh,  and  the  Mover  with
 instructions  to  report  by  the  30th
 November.  1953,"

 ‘Ordinarily,  the  hon.  Member  who
 ‘tables  the  Motion  and  gives  names  is
 -@xpected  to  take  the  consent  of  the
 «Members  who  serve.  One  of  the  hon.
 ‘Members,  Shrimati  Renu  Chakravart-
 ay,  is  not  here.  [I  do  not’  know  if
 re  has  obtained  her  conaent.

 Dr.  Lanka  Sundaram:  May  I  make
 -a  submission  on  that  point?

 Last  time  when  I  moved  a_  motion
 ~Of  a  similar  nature  on  the  Andhra

 State  Bill.  a  similar  objection  was
 raised;  I  was  myself  empaneled  twice
 without  being  told  about  it.  It  is
 supposed  to  be  an  honour  to  serve  on

 8  Committee  of  the  House.

 Shri  Gidwani:  Besides,  yesterday
 ~was  a  holiday,  and  we  were  not  here.
 लि 14  was  not  possibile  to  contact.

 Mr.  Deputy-Speaker:  Whatever  it
 ~might  have  been,  the  hon.  Member's
 assent  must  be  taken,  lest  afterwards

 .they  should  say  that  they  are  quite
 willing.  but  they  are  not  abie  to  be

 -present  here  on  account  of  otber  en-
 ~g@agements  and  so  on.

 Both  the  original  Bill  and  the
 amendment  are  now  before  the  House

 “for  discussion.

 Administration
 (Amendment)  Biti

 Dr.  Lanka  Sundaram  wanted  to
 raise  a  point  on  the  question  of  Or-
 dinances.

 Dr.  Lanka  Sundaram:  As  I  submit-
 ted  earlier,  I  want  to  raise  a  point  of
 considerable  constitutional  and  pro-
 cedura!  importance  in  regard  to  these
 Ordinances.

 You  would  notice  from  ‘he  Order
 Paper  that  there  is  a  list  of  six  Or-
 dinances  issued  during  the  inter-ses-
 sion  period,  and  Ordinance  No.  2  hap-
 pens  to  be  the  Bill  under  discussion
 just  now.

 You  ruled  earlier,  Sir,  that  I  should
 not  go  into  the’  implications  of  the
 other  Ordinances,  but  with  your  per-
 mission  and  the’  permission  of  the
 House,  I  would  like  to  draw  attention
 to  the  time-tablé  during  the  inter-
 session  period  for  the  promulgation
 of  each  of  one  of  these  Ordinances.
 I  feel  I  should  draw  attention  to  the
 dates,  because  the  dates  are  not  given
 in  the  Order  Paper.  To  the  best  of
 my  knowledge  and  belief,  these  are
 the  dates:

 Ordinance  No.  |—The  Employees’
 Provident  Funds  (Amendment)  Or-
 dinance,  95:3--was  promulgated  on
 i4th  October.  This.  you  will  notice.
 is  three  weeks  after  the  House  ad-
 journed  last.  Ordinance  No.  2,  ie.,
 the  Bill  under  discussion  just  now.
 was  promulgated  on  the  22nd  of  Octn-
 ber,  and  it  has  been  admitted  by  my
 hon.  friend,  the  Deputy  Minister  in
 charge  of  the  Bill,  that  this  Bil!  wae
 actually  introduced  here  in  November
 last.  Ordinance  No.  3—the  Sea  C'us-
 toms  (Amendment)  Ordinance—was
 promuigated  on  the  24th  October
 1953.  Out  of  the  six  Ordinances.
 these  three  Ordinances’  seek  to  en-
 force  the  provisions  of  Bills  which  were
 either  pending  before  this  House  or
 the  other  House.  When  I  589  the
 other  House,  I  think  I  should  men-
 tion  to  enlighten  hon.  Members  that

 the  Employees’  Provident  Funds
 (Amendment)  Bill  was  introjuced  in
 the  Council  of  States  before  this  Houae
 adjourned  in  September.  Ordinances
 Nos.  4,  5  and  6  are  new  _  proposals,
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 legislative  proposals  by  executive  ac
 tion.  This  is  my  first  proposition,
 viz.,  that  within  less  than  two  months
 being  the  inter-session  period,  six
 Ordinances  were  promulgated,  three
 of  which  were  either  before  thia  House
 or  the  other  House.

 Now,  Sir,  when  you  5९९  that  the
 last  Ordinance  itself  is  dated  26th
 October,  the  House  will  realise  there
 were  hardly  twenty  days  to  go  before
 this  House  was  to  be  convened.

 Having  said  this.  I  would  Iike  to
 refer  to  what  you  yourself,  Mr.  De-
 puty-Speaker,  ruled  on  the  l6th
 September.  You  will  recall  at  that
 time  there  was  an  attempt  made  by
 my  hon.  colleague,  Shr)  Krishnama-
 char].  to  get  through  the  disposal  of
 the  Coir  Bill  and  so  on  and  so  forth.
 I  am  quoting  from  Page  9458  of  the
 uncorrected  Debates  for  the  360
 September,  which  contains  your  rul-
 Ing.  I  am  quoting  only  a  few  senten-
 ces  with  your  permission.  You  said
 as  follows:

 “Am  I  too  rush  the  Coir  Bili  and
 Rehabilitation  Finance  Adminia-
 tration  Bill  through  on  the  last
 day?”

 —the  Rehabilitation  Finance  Adminie-
 tration  Bill  being  Ordinance  No.  2  of
 the  series.  Then.  you  were  pieased  to
 observe  Pa

 “In  these  circumstances,  I  am
 exceedingly  sorry.  The  Govern-
 ment  must  make  up  their
 mind  from  time  to  time  as_  to
 which  Bills  they  want  to  get
 through  in  this  session.  The
 Coir  Bill  is,  no  doubt,  part-heard.
 If  they  had  told  me  a  few  days
 earlier,  I  would  have  persuaded
 the  House  to  sit  for  longer  hours
 and  finish  it.  In  these  circum-
 stances,  |  am  exceedingly  sorry.
 I  fee)  that  the  genera)  sense  of
 the  House  is  that  these  Bills  need
 not  be  taken  up  now.  The  hon.
 Ministers  also  have  left  it  to  the
 House.”

 Then  you  said  fnally:
 “There  does  not  seem  to  be  any

 urgency.”

 Administration  26-
 (Amendment)  Bill

 This  is  the  point  which  I  would  like
 presently  to  develop  in  the  light  of:
 the  legal  position.

 “Therefore,  this  will  not  be  in-
 cluded  in  the  agenda  for  the  last.
 day  at  4  rou  Clock.”

 That  was  your  ruling.

 You  will  notice  that  promulgatiom
 of  Ordinances  is  legislation  by  the-
 executive.  and  you,  Sir,  as  a  very  itn.
 portant  Member  of  the  Constituent
 Assembly,  would  recal]  the  enormous
 controversy  which  raged  over  this
 question  on  the  23rd  May  1949.  This
 is  what  Dr.  Ambedkar  said  as  regards.
 the  final  Article  23  under  which  these:
 Ordinances  have  now  been  promulga--
 ted.  At  that  time  the  numbering  was.
 102.  Later  on  the  number  was  chang-:
 ed,  and  I  am  quoting  from  Page  214-
 of  Volume  VIII  of  the  Proceedings  of’
 the  Constituent  Assembly,  l6th  May:
 to  16th  June,  1949.  I  will  be  very
 brief.  Dr.  Ambedkar  said:

 “If  I  may  say  so,  this  article-
 is  somewhat  analogous—I  am:
 using  very  cautious  language—to-
 the  provisions  contained  in  the:
 British  Emergency  Powers  Act..
 1920.  Under  that  Act.  also,  the-
 King  is  entitted  to  issue  a  pro-
 clamation,  and  when  a  proclama-
 tion  was  issued,  the  executive  was
 entitled  to  issue  regulations  to
 deal  with  any  matter.  and  this  was
 permitted  to  be  done  when  Par-
 liament  was  not  in  session.”

 I  quote  this  in  order  to  fix  the  point,
 the  point  belng  what  you  yourself’
 said  on  the  last  occasion.  that  tbis-
 Bill  was  not  urgent;  and  here  Is  an-
 assurance  on  the  floor  of  the  Housé,.
 after  a  very  protracted  debate  as  you
 will  recall  personally,  that  Ordinance-
 making  powers  under  Article  123  of
 the  Constitution  as  at  present  incer-
 porated  in  the  Book  wil]  not  be  taken
 recourse  to  exceot  where  questions  ०
 emergency  arise.  Now  the  ques-
 tion  to  be  posed  Is  this.  Do  the  Em-
 Pployees’  provident  fund  rules.  the  Re-
 habilitation  Finance  Administration.

 the  Sea  Customs  BI]  etc.  relate  to  an
 emergency?  This  Is  a  question  which
 must  be  answered  first.  Before  ३
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 take  up  the  second  point  which  I
 would  like  to  develop  In  a  few  se-
 eonds,  I  want  to  draw  the  attention

 -of  the  House  to  the  fact  that  the  very
 ‘game  thing  might  happen  after  this
 session  also.  According  tc  the  way  in
 which  I  have  totalled  up,  there  are  54

 iBI)s  to  be  brought  before  thls  House,
 and  the  total  time  available  is  only
 28  days,  of  which  a  few  days  wili  go.
 to  other  nonlegislative  business.  as
 Sor  instance,  the  Preventive  Deten-
 tion  Act.  and  so  on.  The  _  resultant

 ‘position  Is  that  the  moment  we  ad-
 journ.  even  in  spite  of  your  ruling  on
 the  last  occasion  on  this  very  same
 Bil  on  the  l6th  of  September  1953.

 “Government  will  certainly  take  re
 course  to  ordinances  in  between  ses-
 sions—in  the  period  before  the  bud-
 get  session  is  convened.  This  is  a
 question  of  vital  constitutional  and
 legislative  importance.  In  fact.  it
 constitutes  an  invasion  of  the  rights

 and  privileges  of  this  House  as  _  the
 only  sovereign  legislative  body  in  the

 ‘country.

 Now,  a  remedy  must  be  found,  and
 I  propose  to  suggest  with  your  per-

 -mission  some  sort  of  an  idea  which
 ‘might  be  debated  upon  and  disposed
 sof  by  you  with  the  assistance  of  the
 ‘House.  You  will  recal]  that  there  are
 at  least  two  precedents,  under  which

 ‘the  Presidential  Acts  of  the  last  Par-
 ‘lament  were  placed  before  a  com-
 ‘mittee  of  this  Parliament  for  appro-
 va).  when  Parliament  was  in  recess.

 “Some  sort  of  expedient  of  this  kind
 is  necessary.  I  am  _  advised  that  a

 similar  procedure  is  available  in  cer-
 tain  continental  Parliaments,  as  for

 -example  in  Greece  etc.  The  question
 I  am  directing  the  attention  of  the
 House  to  is  this.  If  we  allow  tts

 -routine  Ordinance-making  power  to
 the  executive,  it  is  just  as  well  that

 “Parliament  winds  up  its  sche-
 dule  of  work  for  its  legislative  pro-

 -gramme.  We  have  had  four  sessions  after
 this  House  came  into  existence,  and
 I  have  pointed  out  the  enormous  con-
 gestion  of  legislative  business  accord-

 ying  to  the  Order  Paper.
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 This  being  so,  I  shall  now  come  to
 the  final  point,  because  I  have  noth-
 ing  more  to  say  on  these  points.  |
 am  not  opposing  the  Bill,  as  I  pro-
 mised  earlier.  I  shall  now  quote
 from  page  399  of  Mr.  Basu’s  ‘Com-
 mentary  on  the  Constitution  of  India’.
 Under  Article  23  of  the  Constitution,
 the  President  is  empowered  to  pra-

 ,Mulgate  Ordinances  with  retrospective
 effect.  In  his  commentary,  Mr.  Basu
 says:

 “Since  Parliament  can  amend  or
 repeal  its  own  Acts,  it  follows,
 therefore,  that  the  President  may,
 by,  Ordinance.  amend  or  7९7९४
 laws  passed  by  the  Parliament.
 itself,  subject,  of  course.  to  the
 limitation  in  clause  (2)  as  to  the
 duration  of  that  Ordinance.  Simi-
 larly  where  a  law  passed  by  the
 Legislature  could  be  retrospective
 in  operation,  there  is  nothing  to
 bar  an  Ordinance  on  the  same
 subject  from  being  retrospective.
 Hence,  an  Ordinance  can  be  given
 retrospective  operation  even  from
 a  date  when  the  Legislature  was
 in  session.”

 I  draw  the  attention  of  the  House
 to  this  point  because  once  this  prac-
 tice  becomes  regular,  without  any
 relation  to  any  possible  efMergency.
 Government  may  take  recourse  to  Or-
 dinances,  I  am  sure  every  one  of  my
 colleagues  in  this  House,  without  any
 difference  of  party  affiliations,  would
 not  object  to  Government  taking  re-
 course  to  Ordinances,  in  case  _  there
 is  a  proved  emergency.  But  here  it

 is  not  so.  This  is  a  case  of  Ordinan-
 ces  of  a  routine’  character.  One  of
 them  has  been  pending  before  this
 House  for  nearly  ten  months.  These
 Ordinances  of  a  routine  character,  have
 been  brought  in  one  after  the  other.
 even  without  waiting  for  three  weeks
 for  the  House  to  be  convened.  The
 result  is  that  the  implications  of  this
 ordinance  procedure  is  very  iangerous.

 This  Is  the  point  I  want  to  raise,
 and  I  leave  to  you  and  to  the  House
 to  devise  a  procedure  whereby  the



 39

 Rehabilitation  Finance  46  NOVEMBER  953

 ordinance  making  powers  of  the  Gov-
 ernment  in  a_  routine  fashion  are
 curbed.  with  the  result  that  the  legis-
 lative  competence  of  this  House  which

 4s  the  only  House  available  for  the
 whole  country  is  not  tampered  with.

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  7.  Krishnamachart):
 Owing  to  the  kindness  of  the  Parlia-
 ment  Secretariat.  we  were  made
 aware  that  this  question  was  going
 to  be  raised  in  some  form  or  other.

 I  have  listened  very  carefully  to  the
 hon.  Member's  charges  against  Gov-
 ernment,  in  regard  to  using  powers
 vested  in  the  President  under  Article
 23  of  the  Constitution.  I  am  afraid.
 he  has  not  proved  any  injury  in  re-
 gard  to  the  powers  of  Parliament,  i.e.
 to  say.  by  promulgating  these  or-
 dinances  and  taking  powers  under
 these  ordinances,  the  certain  acts
 have  been  done  which  are  irreparable,
 80  to  say,  and  that  nothing  can  be
 done  by  Parliament  to  remedy  the  acts
 that  have  been.  perpetrated  on  the
 public  of  this  country.  If  that  has
 not  been  proved.  then  the  argument
 ds  academic  rather  than  real.

 Even  from  the  academic  ooini  of
 view  I  venture  to  submit  that  my  hon.

 friend  is  using  language  with  which  we
 are  famlliar  in  this  side  of  the  House,
 that  the  ordinances  passed  were  bein”
 used  for  purposes  not  altogether  good.
 But  in  the  case  of  these  ordinances
 which  have  been  vassed.  the  measures
 that  were  oassed  are  more  or  less  in-
 nocuous.  They  are  necessary  for  the
 ‘purpose  of  carrying  out  the  work  of
 Government.  because  the  policy  under-
 lying  most  of  them.—at  any  rate.  of
 three  of  them—has  been  made  known
 to  this  Parliament  and  to  the  public.
 In  the  case  of  three  others.  it  is  slight-
 ly  different.

 My  hon.  friend  says  that  the  emcr-
 gency  has  not  been  proved.  But  it
 must  be  conceded  by  him  that  we  do
 not  introduce  Bills  without  any  pur-
 ‘pose  behind  them.  Here  is  a  parti-
 cular  case  of  a  Bill  dealing  with  Re-
 habilitation  Finance  Administration.
 The  lacuna  is  there.  and  actually  if

 Administration
 (Amendment)  Bill

 that  lacuna  is  not  removed.  the  de-
 fect  grows  more  or  less  in  _  stature.
 and  there  is  no  Ilmitation  to  it,  so  to
 say.  Because  a  particular  Bil]  bas
 been  before  the  House  for  three.  four

 or  even  six  months,  it  does  7०  fol-
 low  that  it  should  be  there  indefinite-
 ly.  If  my  hon.  friend  had  said  that
 this  is  an  indirect  way  of  obtaining
 priority  for  this  legislation,  I  might
 even  accept  that  proposition.

 Dr.  Lanka  Sundaram:  You  have
 done  that  in  the  Business  Advisory
 Committee,  and  failed.

 Shri  %,  %,  Krishnamschari:  My  hon.
 friend  has  not  done  that.  He  has  not
 put  forward  that  charge.  He  has
 merely  said  that  ordinances  are  an
 evil,  and  there  must  be  some  method
 of  instituting  a  curb  on  Government
 using  ordinances.  I  venture  to  sub-
 mit  very  humbly  that  it  is  perfectly
 open  to  this  House  to  do  so,  through
 the  Bills  which  seek  to  substantiate
 and  put  on  the  statute  book  for  ever
 these  ordinances,  and  tlrat  is  a  check
 which  is  absolutely  paramount.  No-
 body  can  say  that  that  check
 has  been  taken  away.  If  that  is  there.
 al)  that  will  happen  is  that  the  ordi-
 nance  will  come  into  operation  and
 be  in  effect  only  unti)  the  time  that
 the  House  makes  up  its  mind  in  re-
 gard  to  giving  or  refusing  its  con-
 sent  to  the  proposals  covered  by  the
 Ordinances.  Even  in  that  position,  I
 venture  to  reiterate  what  I  said  ori-
 ginalty,  the  amount  of  injury,  if  it
 does  happen  to  the  public.  is  a_  thing
 that  has  to  be  proved.  Merely  be-
 cause  it  is  called  an  emergency  legis-
 lation,  it  does  not  necessarily  mean
 that  the  emergency  that  my  hon.
 friend  has  in  mind.  must  be  proved.
 It  does  not  mean  that  the  law  and
 order  situation  in  the  country  has  been
 seriously  jeopardized  in  this  instance:
 it  may  be  that  the  economy  might  be
 jeopardized.  I  do  venture  to  submit.
 in  regard  to  two  Bills  which  will  come
 before  the  House.  in  respect  of  two
 ordinances  passed,  with  which  I  am
 personally  familiar,  the  emergency
 was  there,  and  nobody  ccn_  say  the
 emergency  cannot  be  p.cved.  I  am
 prepared  to  prove  the  emergency  at
 the  appropriate  time.
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 {Shri  T.  T.  Krishnamachari)
 If  the  hon.  Member  does  not  want

 us  to  deal  with  the  facts  relating  to
 each  Bill,  and  asks  for  an  expianation
 as  to  what  the  emergency  is,  what
 has  been  done,  which  cannot  be  done
 six,  seven  or  eight  months  hence,
 when  a  regular  Bill  might  be  introduc-
 ed  and  that  Bill  becomes  law,  then
 I  submit  that  it  is  not  even  academic.
 It  is  a  good  debating  point.  for  an
 opposition  and  nothing  more.

 I  would  like,  without  going  into  any
 details,  to  say  that  {in  all  these  six
 measures,  Government  have  done  noth-
 ing  which  are  they  feel  has  done
 some  injury  to  public  interest,  and
 the  hon.  Member  must  admit  that
 they  are  innocuous.  If  that  is  so,
 where  is  all  this  trouble  about?  if
 hon.  friend  wants  merely  to  raise  a
 debating  point.  I  concede  it  to  him
 that  it  is  a  debating  point  always,
 now.  and  for  ever.  but  as  I  said.  so
 far  as  any  substance  (Interruption)

 in  connection  with  the  point  is  cuon-
 cerned,  I  venture  to  submit  to  you
 in  all  humility,  that  the  hon.  Mem-
 ber  has  made  no  point  whatever.

 Shri  V.  P.  Nayar:  I  venture  to  bring
 to  your  attention  some  of  your  ob-

 servations,  with  particular  reference  to
 the  Rehabilitation  Finance  Adminis-
 tration,  the  other  day.  Then  my  hon.
 friend  Mr.  T.  T.  Krishnamachari
 wanted  to  rush  through  the  Coir  In-
 dustry  Bill.  When  the  business  of
 the  House  was  being  discussed  on  l8th
 September  1953,  the  Deputy  Minister

 of  Finance.  in  charge  of  the  Bill,
 Mr.  M.  C.  Shah  made  the  following
 observation:

 “This  is  a  very  important  Bil)”
 —end  importance  is  not  the  crite-
 rion  for  an  ordinance—“If  it  could
 be  passed  in  this  session,  it  will
 be  better  for  aii  the  refugees  who
 have  applied  for  loans.  We  are
 entirely  in  the  hands  0  the
 House.”

 On  this,  when  you  gave  your  rul-
 ing,  you  said  that  if  the  Government
 wanted  to  get  througir  this  business,

 *the  academic  merits

 Administration
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 they  must  have  made  up  their  mind
 sufficiently  early.

 So  here  is  a  case  which  shows  that
 a  Bill  was  not  only  before  the  House:
 for  a  long.  time,  but  till  the  very
 moment  when  you’  gave  a_ruling,
 Government  did  not  feel  its  immediate
 necessity.  I  am  not  discussing  about

 now.
 also  another  point  which  I  wanted  to
 bring  before  the  tfouse  at  this  stage.
 What  is  the  emergency?  We  are  cer-
 tainly  not  against  providing  funds  for
 the  rehabilitation  of  refugees.  If

 you  have  provided  Rs.  50  crores  and
 rehabilitate  them  at  once;  I  am  not
 at  all  against  it.  But.  Sir,  till  now
 what  you  find  is  that  when  the  ori-
 ginal  Act  had  provided  for  Rs.  10°
 crores,  the  total  disbursement  is  only
 4-2  crores.

 Shri  A.  C.  Guba:  May  I  point  out
 that  in  our  original  Act  only  7  crores
 of  rupees  were  provided  to  the  Ad-
 ministration.  Three  crores  of  rupees
 had  to  be  provided  through  the  banks
 and  were  not  available  to  the  Ad-
 ministration.

 Shri  V.  P.  Nayar:  Do  you  mean  to
 say  that  before  the  Ordinance  was
 promulgated,  you  exceeded  that  limit?

 Shri  A.  C.  Guha:  Not  before  the
 Ordinance  was  promulgated,  but  after
 that  we  exceeded  that  limit.

 Sbri  V.  P.  Nayar:  That  is  not  the
 correct  point.  May  I  know  from  the
 hon.  Minister  whether  they  had  drawn
 even  the  last  pie  under  the  original
 grant?

 Shrimati  Sueheta  Kripdéiani
 Dejhi):  Yes.

 (New

 Shri  A.  C.  Guha:  Yes.  Seven  crores
 of  rupees  was  the  maximum  limit
 available  to  the  Administration.  and
 by  3tst  October  the  Administration
 disbursed  7-02  crores  of  rupees,  and  I
 think  during  these  5  days  they  must
 have  disbursed  something  more,

 There  is.

 32
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 Shri  V.  P.  Nayar:  I  am  sorry  I  plac-
 ‘ed  some  reliance  on  bis  Notes  on
 Clauses.  It  says:

 “The  total  amount  to  be  placed
 at  the  disposal  of  the  Administra-
 tion  is  being  raised  from  Rs.  10
 crores  to  Rs.  4°5  crores...

 Shrimati  Sucheta  Mripalani:  That
 is  for  another  purpose.

 Shri  V.  P.  Nayar:  The  point  is  that
 even  till  the  last  date...

 Mr.  Deputy-Speaker:  The  hon.
 Member  will  kindly  see  Section  42...

 Sbri  A.  C.  Guha:  2(b)  and  (c).

 Mr.  Deputy-Speaker:  “subject  to
 the  provisions  of  section  43  advance
 loans  not  exceeding  an  aggregate
 amount  of  seven  crores  of  rupees”.
 It  is  printed  as  an  annexure.

 Shri  V.  P.  Nayar:  Last  Session  the
 answer  was  given  to  a_  question  of
 mine  that  only  less  than  6  crores  of
 rupees  were’  disbursed.  I  did  not
 think  that  within  the  period  of  a  few
 weeks,  the  balance  of  Rs.  ]  crore  and
 odd  was  consumed.  But  the  point
 is  that  the  Government  waited  till  the
 very  last  moment  when  this  question
 was  specifically  raised  on  the  floor
 of  the  House  and  when  you  gave  your
 views  on  that  occasion,  that  the  Gov-
 ernment  should  not  rush  through  the
 Bill.  The  President  must  have  been
 advised  to  pass  an  Ordinance  because
 we  know  that  the  President  does  not
 act  suo  motu  in  such  matters.  We
 also  find  that  the  Government  is  ai-
 ways  giving  wrong  advice  to  the  Presi-
 dent.  I  will  cite  another  instance.
 We  had  sent  up  a  Bul  which  among

 Others  had  a  provision  of  Rs.  $0
 crores  for  the  relief  of  unemployed
 people.  But  then  the  President  refu-
 sed  his  consent.  Here  is  another  case.
 Government  come  without  taking  the

 House  into  confidence,  without  even
 obeying  your  ruling,  and  advise  tbe
 President  to  promulgate  an  Ordinan-
 ce.  This  is  the  aspect  which  I  wanted
 to  submit.
 503  P.S.D.
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 (Amendment)  Bill

 Mr,  Deputy-Speaker:  Pandit  Thakur
 Das  Bhargava.  He  may  speak  on  tbe
 Bill  and  on  the  amendment  also.

 Pandit  Thakur  Das  Bhargava  (Gur-
 gaon):  I  only  want  to  speak  on  this
 point  at  this  stage?

 Mr.  Depaty-Speaker:  Whoever  now
 takes  part,  may  speak  on  the  Bill  and
 on  the  amendment.  I  do  not  propose
 allowing  him  to  have  an  opportunity
 later.  Once  for  all.  he  can  say  what
 be  wants  to  say.

 Shri  V.  P.  Nayar:  Is  that  the  case
 with  me  also?

 Mr.  Deputy-Speaker:  All  hon.  Mem-
 bers.

 Shri  V.  P.  Nayar:  I  have  to  50९8७
 on  the  Bill.

 Mr.  Deputy-Speaker:  I  am  sorry.

 Shri  V.  P.  Nayar:  Last  Session,  I
 had  raised  a  special  discussion.  but
 I  thought  I  was  called  upon  to  speak
 only  on  Dr.  Lanka  Sundaram’s  point.

 Mr,  Deputy-Speaker:  There  is  no
 point  of  order  that  is  raised.  Ail  that
 is  said  is  that  it  is  not  proper  that  the
 Government.  with  respect  to  a  Biil
 which  is  already  pending  before  the
 House  instead  of  taking  steps  to  persu-
 ade  tite  House  to  get  throygh  the  Bill,
 should  have  waited  and  then  brought
 in  an  Ordinance.  (Interruption  by
 Dr.  Lanka  Sundaram).  That  is  not
 my  view.  The  objection  is  put  in  that
 form.  It  ia  for  the  Government  to  say
 under  what  circumstances  they  could
 not  get  the  Bill  passed.  It  is  not  as
 42  we  were  wasting  the  time  in  the
 previous  Session.  There  were  two
 important  Bills  which  we  got  through.
 If  these  Bills  were  to  be  taken  uy
 earlier,  we  could  have  pushed  the
 others  to  the  rear,  as  the  House  was
 not  willing  to  sit  longer  unless  it  was
 persuaded  earlier.  and  I  had  to  give
 a  rullng  that  at  the  last  date  the  two
 Bills  ought  not  to  be  olaced  before
 the  House.  That  was  all  that  I  meant.

 Now.  this  is  not  a  point  of  order
 fn  which  I  am  called  upon  to  say  whe-
 ther  an  Ordinance  can  be  promulgated
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 [Mr.  Deputy-Speaker]
 or  not.  Therefore,  I  say  that  boch
 the  Bill  and  the  amendment  are  be-
 fore  the  House.  That  was  why  I  did
 not  allow  Dr.  Lanka  Sundaram  to
 intervene  before  the  amendment  was
 moved.  Now,  it  is  open  to  every  hon.
 Member  to  place  his  point  of  view.
 Even  now,  I  do  not  want  to  prevent  ५
 Mr.  Nayar  from  speaking  on  a  techni-
 cal  ground.  Let  him  now  say  what
 he  wants  to  say  and  coenciude.

 Shri  V.  P.  Nayar:  I  must  get  an  op-
 portunity,  Sir.

 Mr.  Deputy-Speaker:  He  may  start
 now.

 Shri  है.  K.  Chaudhuri  (Gauhati):
 There  is  a  point  of  propriety  in  it.  ff
 the  Government  knew  that  the  term
 of  a  certain  Act  was  going  to  expire,
 thej*  should  have  asked  for  extension
 of  the  Session  and  got  the  Bill  passed.

 Shri  V.  P.  Nayar:  I  said  that,  Sir,
 because  Mr.  Krishnamachari  said  that
 this  was  an  academic  point...

 Mr.  Deputy-Speaker:  I  am  allowing
 the  hon.  Member  to  speak  now  on  the
 Bill,  on  the  amendment  and  all  things
 that  are  relevant  to  the  Bill  and  the
 amendment.

 Shri  V.  P.  Nayar:  Sir,  I  was  very
 much  pleased  to  hear  Mr.  A.  C.  Guha
 in  a  different  tone  today.  The  other
 day  when  I  raised  a  discussion  on  the
 affairs  of  the  Rehabilitation  Finance
 Administration  and  pointed  out  cer-
 tain  specific  charges  of  favouritism
 and  graft  in  the  appointments  in  the
 Administration,  Mr.  Guha  was  in  an-
 other  tone,  an  absotutely  evasive  tone.
 Sir,  it  will  be  interesting  for  the
 House  to  recall  what  Mr.  Guha  said.
 Unforfunately,  you  were  not  occupy-
 ing  the  Chair  at  that  time...

 Mr.  Deputy-Speaker:  Hon.  Mem-
 bers  will  try  to  avoid  any  references
 regarding  the  occupant  of  the  Chair.
 It  ls  equally  so  when  other  members
 are  here.

 Shri  V.  P.  Nayar:  I  said  so  because
 if  you  were  in  the  Chair,  I  would  not
 have  bad  to  recall  ai)  this,

 Administration
 (Amendment)  Biil

 Mr.  Deputy-Speaker:'I  might  have
 forgotten  also.

 Shri  V.  P.  Nayar:  I  do  not.  think.
 your  memory  is  so  bad  Sir.

 Mr.  Deputy-Speaker:  Or  .the  hon.
 Member  may  have  changed  his  mind
 and  !s  prepared  to  accommodate.

 Shri  V.  P.  Nayar:  I  am  =  going  to
 help  him.

 Sir,  on  that  occasion  when  I.  gave
 instances  after  instances  detaiilng  the
 particular  relationship  of  certain
 officers  holding  posts  in  the  Rehabili-
 tation  Finance  Administration  with
 certain  persons  who  were  responsible
 for  the  appointments,  Mr.  Guha  rep-
 lied  to  me  in  very  vague  terms.  This
 is  what  he  said:

 “We  are  not  supposed  to  know.
 we  cannot  know.  it  is  impossible
 for  us  to  know:  when  allegations
 are  made  thta  ‘X’  is  related  to
 ‘y'  or  ‘Y’  is  related  to  ‘X',  we
 have  nothing  to  verify,  300  it  is
 not  the  function  of  the  Govern-
 ment  to  verify  it”.
 Now  at  least,  Sir,  I  think  Mr.  Guha

 will  verify  whether  those  allegations:
 which  he  could  not  deny  so  far.  which
 I  still  reiterate  and  which  are  already
 in  record,  are  tfue  and  if  true—and  I
 am  sure  they  are  true—he  will  take
 immediate  steps  to  see  that  this
 Administration  is  rid  of  all  its  evil
 pests.

 Bahu  Ramnarayan  Singh  (Hazari-
 bagh  West):  No.

 Shri  V.  P.  Nayar:  As  I  told  yow
 earlier,  Sir,  I  am  70  at  all  against
 raising  the  limit  of  the  funds  which
 will  be  available  for  the  Pehabilita-
 tion  Finance  Administration.  But  to
 say  that  this  Administration  has  beer
 doing  wonderful  work  is  not  correct.

 Shri  B.  K.  Das  (Contai):  Good
 work.

 Shri  V.  ९.  Nayar:  It  is  not  corzect.
 Please  do  not  say  “good  work™.

 Shri  U.  M.  Trivedi  (Chittor):
 derful  work!

 Won-
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 Shri  V.  P.  Nayar:  They  could  have
 advanced  more  loans,  perhaps
 thousands  of  loans.  Perhaps  Mr.
 Guha  wili  be  surprised  how  I,  coming
 from  2300  miles  away,  could  raise
 this  question.  He  would  ask  why  I
 should  have  raised  this  question,  as
 I  happen  to  be  from  a  constituency
 where  there  is  no  refugee  work?  Thvt
 was  the  tone  which  he  adopted  the
 other  day.

 Now,  Sir,  this  Administration  has  un-
 doubtedly  given  some  helpto  people,
 but  it  has  also  harassed  so  many
 people.  Loans  are  not  very  easy  to
 get.  The  rate  of  interest  le  very
 much  prohibitive,  I  should  say  and
 then  all  sorts  of  conditions  sre  iaid
 down  so  much  so  that  it  Is  impossible
 for  an  ordinary  man,  without  the
 capacity  to  exercise  a  strong  pul!  at
 some  quarters,  to  get  loans.  I  have
 known  of  shopkeepers  who  have  been
 wailing  for  loans.  but  could  not  get
 them.

 l  know  several  people  in  govern-
 ment  service  who  could  not;  I  have
 met  businessmen  who  wanted  loans
 and  who  could  not  get  them  in  spite  of
 the  fact  that  they  were  asked  to  go
 about  from  place  to  place,  from  pillar
 to  post.  They  had  to  run  about  and
 they  had  even  to  give  bribee  but  they
 could  not  get  the  loans.

 An  Hon.  Member:  Even  after  giving
 bribes?

 Shri  V.  P.  Nayar:  I  heard  Mr.  Guba
 say  that  about  thousands  of  applicse-
 tions  were  considered  and  thousands
 of  loans  have  been  given  also.  if  a
 businessman  wants  a  loan  of  Rs.
 20.000  naturally  he  expects  to  get  that
 loan  in  a  lump  sum.  That  is  not  what
 has  been  done.  In  so  many  _  cases
 loans  have  been  given  only  in  amall
 instalments.  If  the  loan  is  for  Rs.
 20.000  the  first  instalment  is  for  Rs.
 2,006.  The  poor  refugee  who  has  no-
 thing  else  in  the  world  has  to  eat  out
 of  that  a  portion  and  when  this  is
 exhausted  he  gets  another  Rs,  3,000.
 Then  he  eats  ‘away  a  portion  from
 that  also  and  then  he  gets  s_  third
 instalment.  That  has  been  the  case.

 l6  NOVEMBER  953  Administration
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 I  do  sot  know  what  it  is  at  Present.
 (Interruption.)  |My  hon.  sister  Mrs.

 Kripalani  is  here;  she  will  be  able  to:
 tell  us  details  because  she  _  also
 happens  to  be  a  member  of  the  Com-
 mittee.  Formerly  it  was  sq  and
 loans  are  given  according  to  the
 whims  and  fancies  of  those  veople  in
 authority,  in  instalments.  What  that
 instalment  is,  nobody  knows:  huc  the
 effect  remains  that  the  loanees  da  not.
 get  in  lump  sums  as  they  require.

 Then.  Sir,  here  is  another  asYect.
 They  have  put  down  certain  condi-
 tions)  In  the  case  of  certain  loanees.
 they  have  insisted  upon  their  proper-
 ties  being  mortgaged.  I  do  rot  know
 how  a  refugee  who  has  left  atl  pro-
 perty  on  the  other  side  and  has  come
 here  can  give  property  security.  4
 they  had  any  cash  certificates  those
 also  had  to  be  given  and  if  they  had
 insurance  policies,  they  too  had  to  be’
 handed  over  to  the  Rehabilitatlon
 Administration  to  get  these  in:tal-
 ments.

 I  understand.  I  am  speaking  subject
 to  correction.  that  this  Administra-
 tion  which  is  now  claimed  to  have
 done  such  meritorious  work  after
 very  careful  scrutiny,  has  iecalled
 about  500  loans.  Mr.  Guha  will
 perhsps  be  surprised  that  I  can  give
 the  names  of  firms  in  Calcutta  from
 which  loans  have  been  recalied.  ‘Chere
 ig  Bose  Banerjee  &  Co  which  has  been
 given  Rs  30,000:  there  is  Bose
 Engineering  Co.,  Calcutta  which  got
 Rs,  20.000.  These  have  been  recalled
 I  can  give  the  names  of  persons  from:
 the  Punjab  and  almost  from  every
 other  State.  One  fine  morning,  it
 occurs  to  an  officer  that  a  ‘oan  should
 be  recalled.  even  in  spite  of  the  fact
 that  willingness  has  been  expressed  to
 repay  the  loans.  Proceedings  are
 taken  up  and  they  are  recailed.  If
 Ytoans  had  been  issued  after  very  care-
 ful  consideration  and  after  weighing
 all  the  possibilities  of  recovery,  what
 then  is  the  necessity  to  recali  the  loans?
 I  fail  to  understand  that  and  {t  is  not  a
 smal!  number.  About  500  loans  have
 been  said  to  be  recalled  Uke  that.

 3
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 Mr.  Deputy-Speaker:  Cannot  it  be  a
 condition  that  unless  it  is  used  for
 the  purpose  for  which  it  was  intended
 and  it  is  found  that  it  is  likely  to  be
 wasted,  the  money  ought  to  be  recall-
 ed  in  the  interests  of  both  she  refugee
 and  the  Government?

 Shri  V.  P.  Nayar:  This  is  precisely
 the  reason  why  I  said  the  other  day
 that  this  is  a  matter  for  a  Parliament-
 ary  Commission  to  enquire  into  It
 is  not  a  question  of  ciose  relatives
 alone  having  been  appointed.  That  is
 not  the  only  blemish  of  the  Administra-
 tion.  Government  have  themselves
 sdmitted  that  in  about  50  or  60  cuses
 where  loans  have  been  advanced  ‘o
 certain  persons  the  guarantors  could
 not  be  traced.  The  modus  operandi  is
 very  easy  to  follow.  Suppose,  I  have
 a  pul}  in  some  quarters.  I  say  that
 such  and  such  a  refugee  requires  some
 loan.  I  make  him  apply  for  8  loan,
 recommend  some  fictitious  persons  as
 sureties.  Then  the  Rehabilitation
 Administration  Officers  somehow  make
 it  possible  for  Isans  being  advanced.
 Later  on  they  say  that  in  the  case  of
 50  or  60  loans  the  guarantors  could
 not  be  traced.  They  were  imaginary
 guarantors.  This  is  an  Administration
 which  has  given  loans  to  thousands  of
 people,  I  grant.  But  for  50  or  60
 joans  there  are  no  guarantors.

 Then  Sir,  what  is  the  percentage  of
 expenditure  that  is  incurred?  Sir,
 from  the  returns  available  it  is  found
 that  in  1949,  27  ver  cent.  of  the
 accrued  income  had  been  spent  on  it.
 If  the  amount  which  the  Rehabilitation
 Administration  Kot  as  interest  was
 about  a  lakh  of  rupees  then  the
 expenditure  on  the  Administration  was
 Rs.  217,000.  Then.  in  1950.  it  was  १४७8
 rer  cent.  It  goes  on  like  that.  I  am

 S  ven  to  understand  that  9  per  cent.
 of  the  total  money  so  far  received  by
 the  Rehabilitation  Finance  Adminis-
 tration  has  been  spent  on  the  adminis-
 tration  charges  alone.  I  don’t  accept
 this  manipulated  figure—it  is  bound  to
 be  more.  But  even  that  is  a  colossal
 sum;  ४  per  cent.  of  the  money  that
 has  been  handled  by  the  Rehabilitation
 Finance  Administration  for  loans.

 Administration
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 Pandit  Thakur  Das  Bhargeva:  Is  it
 excessive?

 Shri  च  P.  Nayar:  That  is  for  him  to
 decide.  Nine  per  cent.  means  one
 crore  of  rupees.  The  poor  refugees
 have  to  suffer  because  you  have  lifted
 officers  from  Rs.  300  to  Rs.  1500,  since’
 they  happen  to  be  very  close  relations
 of  those  in  authority.  I  have  given
 instances.  Last  time  when  I  said  that
 such  and  such  an  officer  is_  related,
 Kir.  Guha  promised  to  look  into  it.  I
 tan  give  him  some  more  details.  Tne
 establishment  charges  can  be  reduced
 and  it  is  there  that  an  honest  effur*
 nas  to  be  made.  3  hope,  Sir,  that  Mr.
 Guba  will  certainly  look  into  tnis
 matter  immediately.  I  can  give  all
 the  names  from  memcry  but....

 Mr.  Deputy-Speaker:  My  suggestion
 would  be  that  instead  of  taking  up
 every  one  of  these  details,  one  of  the
 most  glaring  instances  is  given  here
 and  the  note  regarding  the  relation-
 ship  of  others  may  be  sent  to  the
 Minister.

 Shri  A.  C.  Guba:  If  you  kindly
 permit  me.  I  think  these  matters  were
 raised  in  the  half-hour  debate  about
 two  months  ago.  Subsequently,  the
 hon.  Member  wrote  a  letter  to  the  Fin-
 ance  Minister  and  we  are  examining
 those  things.  He  has  mentioned  about
 ¥0  or  2  cases  out  of  about  650  officials
 employed  in  this  Administration.  Even
 if  you  concede  that  0  or  V2  caser  or
 even  5  of  these  employees  are  related
 to  some  of  the  officers  in  the  Secreta-
 riat.  I  do  not  think  the  whole  Ad-
 ministration  can  be  ‘condemned  for
 that  or  I  do  not  think  it  will  be  con-
 ceded  that  the  whole  Administration
 has  been  committing  gross  sort  of  a
 wrong.  Out  of  650  offtcers,  if  there
 are  5  or  20  of  them  related  to  some
 officers  in  the  Secretariat,  I  do  not
 think  it  can  be  taken  as  an  offence  on
 the  part  of  the  Administration.  Any-
 how.  we  are  looking  into  these  ajlega-
 tions.  If  there  is  anything  wrong  in
 the  appointment  or  in  the  subsequent
 conduct,  we  shall  surely  take  action.

 Shri  V.  P.  Nayar:  That  Is  not  the
 point.  This  was  ane  of  the  points
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 raised  in  the  half-hour  discussion,  but
 it  was  not  raised  for  giving  any  elabor-
 ate  details.  So,  I  referred  to  certain
 very  glaring  cases.  Now,  Sir,  it  is
 possible  for  me  to  give  more  instanre:.
 but  I  do  not  want  to  tire  the  House
 with  instances.

 Mr.  Deputy-Speaker:  Should  not  the
 hon.  Member  be  content  with  writin:
 to  the  hon.  Minister  who  says  he  will
 look  into  the  matter?

 Shri  ve  ह  Nayar:  Last  time  when  I
 raised  the  same  question  on  the  007
 of  the  House,  the  hon.  Minister  said
 that  he  could  not  keep  a  family  history
 of  all  the  persons  about  whom  I  had
 written  to  him.

 Shri  A.  0.  Guha:
 collect,  what  I  said  was  that  this  Ad-
 ministration  was  an  autonomous
 body  and  it  has  its  own  powers  to
 carry  on  its  administration  and  to
 appoint  officials.  If  ever  there  was
 some  mistake  and  some  _  employee
 appointed  by  them  is  related  to  some
 officer  in  the  Secretariat,  I  am  not

 _fesponsible  for  that  and  I  cannot  say
 that  the  Government  would  go_  into
 the  family  history  of  every  employee
 fo  be  appointed  by  this  Admlnistra-
 tion.

 Shri  V.  P,  Nayar:  Mr.  Guha  seems
 to  be  under  tlie  apprehension  that  I
 am  trying  to  fix  the  responsibllity  on
 him  personally.  He  has  come  into  the
 picture  long  long  after  alt  this  kas
 happened.  I  do  not  say  anything
 personally....

 Shri  A.  C..Guha:  I  say,  I  feel  the
 Government.....

 Mr.  Deputy-Speaker:  ‘When  is  thls
 to  end?  Let  the  hon.  Member  say  what
 he  wants  to  say.  The  Administration
 has  after  all  been  brought  into  existence
 by  the  Government  and  the  Govern-
 ment  is  responsible.  If  certain  officers
 ure  related  to  certain  other  officers
 then  there  is  a  _  certain  kind  of
 nepotism  and  if  the  salaries  are  out
 of  alt  proportion  to  the  original
 salaries  that  were  being  received—tf
 these  are  the  allegations—then  certain-
 ly  the  House  is  entitled  to  know;  and

 As  far  as  I  re-
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 the  Government  has  been  looking  into.
 this  matter.

 So  far  as  the  details  are  concerned,.
 I  would  only  urge  upon  the  hon.  Mein-
 ber  to  give  the  details  to  the  hon.
 Minister.

 Shri  V.  P.  Nayar:  I  shall  certainly
 try  again  as  you  want  me  to  do;  but
 I  am  not  very  hopeful.

 Mr.  Deputy-Speaker:  He  probably
 said  at  that  stage  that  he  was  unable:
 to  do  so.

 Shri  V.  P.  Nayar:  So  the  questiow
 is  whether  it  is  proper  for  us  to  paint’
 out  further  instances.

 4  P.M.

 Mr.  Deputy-Speaker'  What  I  am
 anxious  about  is  this.  This  is  only  a.i
 amending  Bili  and  not  an_  original
 Bili,  and  there  are  a  few  particular
 clauses  only  which  are  sought  ६0  be
 amended.  The  object  of  allowing  a
 general  discussion  regarding  the
 genera!  administration  is  that  hort.
 Members  may  focus  their  attention  09
 the  advisability  of  increasing  the
 amount  from  Rs.  7  crores  to  Rs.  124
 crores.  These  points  may  be  relevant
 to  that  question  to  the  extent  of  cloth-
 ing  the  Administration  with  higher
 powers.  Going  further  into  detailsas
 if  we  are  submitting  a  report  on  the
 administration  of  this  organisation
 may  not  be  proper.  Ali  that  I  can
 say  is  that  the  hon.  Member  may  give
 further  details  to  the  hon.  Minister,
 and  there  are  a  number  of  ways  how
 this  matter  can  be  brought  before  the
 House.

 Shri  V.  P.  Nayar:  My  object  was
 not  to  give  specific  instances  again
 and  again,  but  just  because  Shr  Guha
 got  up  and  said  that  out  of  500  people
 in  the  Administration  I  could  point
 out  onty  5  or  6  cases,  I  said  I  coute
 Point  out  any  number  of  cases  if  Shri
 Guha  will  give  me  an  assurance  here
 and  now  that  he  will  look  into  the
 matter  and  take  appropriate  action
 forthwith.

 Shri  A.  C.  Guha:  50  far,  he  has
 mentioned  not  more  than  10  casea—the
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 [Shri  A.  C.  Guba)
 number  may  be  just  5  or  6.  If  any
 more  cases  of  such  irregularity  are
 brought  to  my  notice,  I  will  certainly
 look  into  them,

 Shri  V.  P.  Nayar:  I  leave  that  point
 there  because  the  House  has_  had
 enough  of  it.  The  other  day  when  I
 was  detailing  the  relationships,  it  pro-
 voked  Prof.  D.  C.  Sharma  _  into  his
 immitable  comment  about  the  law  of
 gravitation  in  nepotism.  Sir,  if  you
 go  through  the  proceedings,  you  will
 find  that  it  is  not  only  from  _  the
 Communist  benches  that  there  was
 criticism.  When  the  hon.  Minister
 was  replying,  Members  of  his  own
 party  interrupted  him  870  asked
 “What  do  you  mean  by  this?”  I  do
 not  want  to  take  more  time  of  the
 House  on  this.

 Mr.  Deputy-Speaker:  Let  there  be
 no  battle  of  words.  So  far  as_  this
 matter  is  concerned,  the  hon.  Minister
 will  certainly  iook  into  it.  Five  out
 of  500  may  not  lead  one  to  the  impres-
 sion  that  the  Administration  is  bad.
 The  names  need  not  be  given  in  the
 House  here.  That  is  why  I  suggest
 that  if  there  is  any  glaring  instance
 apart  from  any  of  the  cases  already
 communicated  to  the  hon.  Minister,
 one  or  two  specimens  may  be  given
 here.

 Shri  U.  M.  Trivedi:  This  is  not  a
 private  affair  between  Shri  Guha  and
 Shri  Nayar.  This  is  a  matter  which
 has  been  brought  to  the  notice  of  this
 House  and  we’  would  like  to  know
 whether  there  is  any  truth  in  the
 ailegation  which  Shri  Nayar  makes,
 namely,  that  there  are  more  than  i00
 names  which  he  can  suggest.  On  one
 side  the  hon.  Minister  says  that  there
 are  hardly  0  and  on  the  other  Shri
 Nayar  suggests  that  tens  and  tens  of
 eases  can  be  guoted.  We  would,
 therefore,  like  to  know  at  least
 twenty.

 Mr.  Deputy-Speaker:  Are  we  ap-
 pointing  a  suh-committee  on  this  Bill
 to  look  into  the  administration  and
 find  out  who  is  related  to  whom?  Is
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 that  relevant  for  the  purpose  of  this
 Bill?  The  purpose  has  been  suffici-
 ently  served,  and  so  far  as  the  names
 are  concerned,  there  is  nothing  pre-
 venting  the  hon.  Member  from  giving
 those  names  to  the  hon.  Minister  and
 also  sending  a  copy  of  the  list  of’
 Names  to  other  Members  of.  the
 House,  so  that  when  the  occasion
 arises,  it  may  be  brought  before  the
 House.

 Shri  V.  P,  Nayar:  I  submit  to  your
 ruling,  Sir,  although  I  would  have
 very  much  liked  to  give  the  House
 some  more  names.

 This  Administration  has  another
 peculiarity.  According  to  an  answer
 given  by  Shri  Guha  _  himself  during
 the  last  session,  there  are  about  500
 or  600  employees  in  the  Rehabilita-
 tion  Finance  Administration.  Now,
 Sir,  in  ali  Gevernment  offices,  there
 is  a  ratio  that  for  one  Secretary,  there
 may  be  so  many  Deputy  Secretaries,
 Under  Secretaries,  Assistants,  Typists
 and  so  on,  and  you  will  find  that  the
 number  of  persons  in  the  lower  ciass-
 es  will  be  more  and  more  as  you  come
 from  the  top.  In  the  Rehabilitation
 Finance  Administration,  however,  out
 of  500  people  in  all.  only  i0  or  20
 are  class  IV  people  and  the  rest  are
 in  the  higher  classes.  Do  we  have  to
 go  in  for  any  other  reason  to  point
 out  that  the  Administration  is  top
 heavy?

 Then.  Sir.  it  has  not  been  possible
 for  the  Rehabilitation  Finance  Ad-
 ministration  to  find  out  from  this
 country  with  so  much  of  talents  avail-
 able  from  a  persons  in  service  and
 outside,  a  competent  man  who  was
 actually  in  service  or  who  was_  not
 over-aged.  They  could  always  find
 only  super-annuated  men  and  they
 could  find  only  a  person  who  is  devoid
 of  capacity  to  work.  I  hear—and  I
 put  it  to  the  hon.  Minister  to  contra-
 dict  it—that  Shri  Ram  Gopal  could
 not  even  sign  and  he  was  so  decrepit
 that  he  could  not  even  put  his  signa-
 ture.  and  for  this  hard  work  in  this
 administration  the  choice  was  being
 ‘made  only  from  the  retired  pets.
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 Shri  A.  C.  Guha:  He  is  no  longer  in
 the  Administration’s  service.

 Mr.  Deputy-Speaker:  Hon.  Mem-
 ders  have  got  a  right  to  say  ‘super-  ,
 -annuated’,  but  they  ought  not  go  to
 the  extent  of  saying  that  he  Is  unable
 to  sign  even.  He  may  be  able  to  sign
 and  therefore  it  is  no  use  for  ue  to
 enter  into  that  matter.

 Shri  V.  P.  Nayar:  I  have  informa-
 tion  to  the  effect  that  cheques  signed
 by  him  have  been  returned  by  the
 banks  saying  that  they  could  not
 identify  his  signature.

 Mr.  Deputy-Speaker:  That  is  not
 auncommon  and  happens  to  many  of
 us.  It  would  be  right  to  say  that  an
 individual  of  such  and  such  an_  age
 should  not  have  been  taken  for  this
 job,  but  as  to  the  fact  whether  he  is
 able  to  spell  the  words  properly  and
 so  on,  this  is  not  the  forum,  and  one
 cannot  go  on  accusing  the  other  in
 this  manner  as  he  may  not  he  able
 to  substantiate  it  and  the  time  of  the
 House  ought  not  to  be  taken  up  like
 this.

 Shri  V.  P.  Nayar:  There  is  another
 ‘case  alsa  because  a  letter  was  read
 out  by  my  friend  Shri  Gidwani_  that

 ‘tthe  Chief  Administrator  wrote  to  an
 officer  of  the.  Administration  connect-
 ed  with  law  and  he  got  back  a  reply
 ‘saying  that  he  was  not  so  much  con-
 versant  with  law  as  to  be  able  to  give
 a  definite  opinion.  Was  that  nut
 true?  There  are  hundreds  of  refuge-
 es  who  are  lawyers,  but  I  understand
 ‘that  this  law  officer  was  8  cloth
 merchant,  (and  had  never  practised
 law  in  a  court  of  law).  in  the  North
 ‘West  Frontier  Province.  He  had  of
 ‘course  an  LL.B.  degree  or  something
 of  the  kind—that  is  my  information.
 Until  and  unless  I  am_  contradicted

 ‘by  Shri  Guha,  I  hold  that  my  informa-
 tion  is  correct.  There  are  many  of
 us  who  have  taken  degrees  in  law,
 ‘but  that  does  not  mean  that  ail  of  us
 are  lawyers.  Here  is  a_  case  of  a
 gentleman  who  had  no  practice  in  a
 court  of  law,  although  he  was  qQualt-
 fled  in  law,  taken  in  as  the  legal
 zadviser.  I  can  tell  the  House  what
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 pull  was  responsible  for  his  appoint-
 ment,  but  I  do  not  wish  to  go  into
 these  details.  I  am  only  striving  hard
 to  point  out  to  you  that  it  is  not  a
 question  of  giving  more  money  to  the
 Administration  or  not.  We  shall
 certainly  give  it,  but  the  Adminisira-
 tion  should  be  purged  of  all  its  evil
 characters  and  then  only  the  refugees
 wlll  get  their  share.  Otherwise
 whatever  money  the  Parliament  s
 pleased  to  grant  will  be  eaten  up  by
 those  people  and  the  refugees  will  not
 get  their  share.  I  don’t  want  to
 elaborate  on  this.

 Then,  Sir,  there  is  another  provision
 in  this  Bill  by  which  Government  want
 the  audit  work  to  be  entrusted  ‘o  the
 Auditor-General.  This  question  was
 also  raised  during  the  discussion  on
 this  subject  and  there  was  no  :yswer
 to  that.  I  put  it  this  way.  Here  is
 a  Finance  Administration  against
 which  there  arc  very  definite  charses
 of  mismanagement.  The  accounts  of
 this  Administration  have  never  been
 audited  by  the  Auditor-General.  There
 was  an  internal  audit  according  ५  an
 answer  given  by  Shri  Guha  and  there
 was  also  an  external  audit  by  a  firm
 of  chartered  accountants.  But,  Sir,
 this  House  cannot  place  as  much
 reliance  in  them  as  we  do  on  a  certi-
 ficate  of  the  Auditor-General,  who,
 under  the  Constitution,  functions  as
 the  highest  officer  in  accounts  matters.
 I  know,  Sir.  as  a  member  of  the  Public
 Accounts  Commitiee  that  he  has  ex-
 posed  several  cases  of  mismanagement
 of  public  finances.  If  the  Government
 is  genuinely  desirous  of  having  the
 accounts  of  the  Administration  audited
 by  the  Auditor-General  it  is  not  from
 joday  that  you  have  to  do  it;  you  must
 ask  the  Auditor-General  to  audit  the
 accounts  from  the  first,  from  the  date
 of  inception  of  the  Administration,
 Why  don't  you  do  it?  What  is  the
 purpose?  The  original  87  was  passed
 years  back.  What  is  the  purpose  of
 coming  now  before  the  House  and
 uwsking  that  iti:  Auditor-General  should
 be  usked  ५०  awtit,  unless  it  be  that
 government  themselves  are  -ertain
 that  there  are  shady  transactions  in
 wus.  ine  auait  report  made  by  the
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 Drivate  auditors  should  not  be  relied
 upon.

 Mr.  Deputy-Speaker:  Is  there  any
 limitation  in  this  -clause  that  the
 Auditor-General  should  not  be  asked  to
 audit  the  accounts  already  audited?

 Shrl  V.  P.  Nayar:  Yes,  Sir.
 4

 The
 can  even  now  be

 Mr.  Deputy-Speaker:  Where?
 Auditor-General
 asked.

 Shri  V.  P.  Nayar:  If  that  is  the  inten-
 tion,  it  was  open  for  Mr.  Guha  to  say
 so  when  this  point  was  raised  during
 the  discussion  last  time.  He  said  ‘hat
 it  has  not  been  possible  for  the
 Auditor-General  to  audit.  Did  he  ever
 request  the  Auditor-General?  Recently
 the  Auditor-General  was  requested  to
 send  an  officer  to  find  out  the  form  of
 accounts  there.  Last  time  when  he
 replied  to  the  debate,  he  said  that  the
 report  was  awaited.  Are  Government
 prepared  now...

 Mr.  Deputy-Speaker:  Hon.  Members
 need  not  go  on  asking  for  assurance
 for  every  smal  suggestion  that  was
 made—there  won’t  be  any  end  to  this.

 The  hon.  Member  wants  that  the
 Auditor-General  should  audit  not  only
 future  accounts  but  also  accounts
 which  have  already  been  audited.  Any
 other  point?  This  matter  {  would  like
 to  finish  this  evening.

 Shri  V.  P.  Nayar:  But  this  is  a  very
 important  point.  This  House  «annot
 be  satisfied  hecause  detailed  accounts
 of  this  Administration  do  not  come
 before  the  Public  Accounts  Committee.
 Unless  the  Auditor-General  audits  the
 entire  accounts  and  gives  a  certificate
 that  his  staff  has  audited,  it  is  not
 possible  for  us  to  believe  whether
 everything  is  in  order.  So,  I  suggest
 that  Government  will  ask  the  Auditor-
 General  to  have  the  accounts  of  the
 Administration  audited  from  its  incep-
 tion.  Then  only  wlll  we  know  what
 things  have  taken  place  inside  it.

 J  would  also  ask  the  hon.  Minister
 to  give  us  a  list  of  persons  to  whom

 (Amendment)  Biti

 loans  have  been  issued,  but  have  been
 recalled  within  a  period  of  one  sear.
 If  we  had  known  during  last  sessio.
 that  an  ordinance  would  be  passed,  L
 would  have  put  some  questions.  In
 fact,  I  have  put  some  questions,  but
 I  never  knew  that  this  would  come  on
 the  first  day.

 Mr.  Deputy-Speaker:
 administrative  report
 this?

 Is  there  no
 prepared  for

 Shri  V.  क्  Nayar:  Nothing  worth.  the
 troubie  to  go  througb.

 ‘Shri  A.  C.  Guba:  Yes,  Sir.  It  {s
 placed  before  the  House.

 Sbri  V.  P.  Nayar:  There  is  «nother
 point  also:  that  again  is  about  the
 administration.  I  would  invite  the
 attention  of  the  hon.  Minister  to
 Regulation  6  of  the  Rules,  about
 acting  allowance.  I  say,  Sir,  that
 because  certain  executive  orders  were
 passed  modifying  this  rule,  or  taking
 away  the  effect  of  this  rule  in  the
 matter  of  certain  appointments,  the
 R.F.A.  has  incurred  some  lakhs  of
 rupees.  This  provision  reads:

 “An  employee  acting  in  the  ao-
 pointment  carrying  a  higher  way
 scaie  shall  draw  an  acting  allow-
 ance  equal  to  !0  per  cent.  of  his
 own  pay,  or  half  the_  difference
 between  his  own  pay  and  ‘he
 maximum  pay  of  the  appointment
 in  which  he  is  acting,  whichever
 of  the  two  is  higher.”

 In  this  case  it  so  happens  that  during
 the  regime  of  one  of  the  Chief  Adminis-
 trators  all  acting  appointinents  were
 considered  in  some  other  category.
 The  effect  of  that  was  that  very  high
 increases  of  salary  were  given  to
 favountes  and  the  Rehabilitation  Fi:n-
 ance  Administration,  according  to  my
 computation,  would  have  lost  at  least
 thousands  of  rupees.  All  such  things
 must  go.  it  is  not  ४  question  of  coming
 before  the  House  and  asking  more
 money.  We  are  prepared  to  give  any
 emount  for  refugees;  we  want  the  re-
 fugees  to  be  rehabilitated  at  once.  If

 Administration  48



 49  Rehabilitation  Finance

 you  go  along  Queensway  you  will  find
 how  people  are  suffering.  It  is  aot
 possible  for  them  to  get  money.  I
 submit,  Sir,  that  Government  atust
 take  a  very  seiious  view  of  corruption,  *

 nepotism,  and  graft  prevailing  in  the
 Department.  To  eradicate  these  I
 reiterate  the  demand  that  Government
 must  appoint  it  very  compact  Parlia-
 mentary  Commission  to  enquire  into
 the  working  of  the  Rehabilitation  Fin-
 ance  Administration.

 पंडित  ठाकुर  बात  भागने  (गुड़गांव)  :

 जनाब  डिप्टी  स्पीकर  साहव,” यह  स्पीच

 जो  अभी  मेरे  लायक  दोस्त  ने  दी  है  और

 साय  ही  श्री  लंका  सुन्दरम्‌  का  जो,  ला  प्वायंट

 है,  वह  मी  मे  ने  बतौर  सुना  C  जहां  तक  ला

 ज्वायंट  का  ताल्लुक़  है,  में  श्री  रुका  सुन्दरम्‌
 का  शुक्रिया  अदा  करता  हूं  कि  उन्होंने  हमारे ने
 सामने  ला  का  एक  ध्योरेटिकलपुप्वायंट  र्क्हा

 और  इरअस्ठ  यह  बड़ा  इंटरेस्टिंग  है  ।  हम

 सब  मेध्य रान  पार्लियामेंट  मय  गवर्नमेंट के
 यह  चाहते  हे  फि  जहां  तक  मुमकिन  हो  यहां
 तक  गवतंमेंट  उन  अरूत्थारात  का  इस्तेमाल  नज

 >, e
 करे,  ख़सूसन  जब  कि  पुरानी  गवर्नमेंट  आरडी-

 नेसेज्ञ  जारी  करती  थी  तो  हम  सब  इस  बात

 के  लिये  मुत्तषि:क  थे  कि  वह  मशीनें  जारी
 करे  और  ऐसा  करने  पर  हम  सारे  के, सारे ह्
 उस  को  भला  बुरा  कहते  थे,  लेकिन  में

 अदब  से  अर्द्ध  करना  चाहता  हूं  कि  आज  हमारे
 दोस्त  ने  इस  मामले  में  जो  आब्जेक्शन  उठाया

 है  और  इस  भआइडिनेंस  के  बारे  में  जो  बात  कही

 है,  उस  में  उन्हों  ने  फैक्ट्स  फ़ेस  करने  और  उन

 के  कहने  से  सुरेश  किया  और  जब  दूसरे  बिल्स

 यहां  पर  आयेंगे  तब  उन  के  बारे  में  हम  देखेंगे

 कि  आया  आ्डिनेंसेज  की  जरूरत  थी  कि  नहीं  |

 कमी  हमारे  लायक  दोस्त  श्री  कृष्णमाचारी  ने

 परमा यां  है  कि  जहां  तक  उसे  के  बिल  का

 ताल्लुक  है  जब  यह  बक्स  आयेगा  तब  वह

 लस्टीफ़ाई  करेंगे  कि  किस  तरह  से  दस  पावर

 का  इस्तेमाल  ज़रूरी  था।  लेकि तहस  बिल  के
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 रास्ते  में  जानता  हूं  कि  यह  बहुत  ज़रूरी  था
 कि  आडितेंस  जारी  किया  जाता,  एस  में

 कोई  शक  ही  नहीं  कि  बिला  ल्लादिनेंस  के.

 काम  चल  ही  नहीं  सकता  था।  में  शुरू से
 हस  फाइनेंस  ऐडसम्मिसिस्ट्रेशन  को  एडवाइजरी-

 बाडी  का  मेम्बर  हें  और  हम  ने  अपनी  ऐड-

 वाएजर  बाहर  में  यह  देसा  कि  पिछले

 सेशन  में  अगर  यह  बिल  पास  नहीं  किया

 गया  तो  सारा  ऐडमिनिस्ट्रेशन  का

 काम  एकदम  हक  जायगा  ।  यह
 उस  लिमिट  को  पास  कर  चुका  था

 जिस  के  अन्दर  इजाजत  थी  कि  यह  रुपया

 दे  सकता  था  और  नतीजा  यह  होता  कि  सारा

 काम  बन्द  हो  जाता  और  गवर्तेमेंट  के  फर

 उस  वक्‍त  सिर्फ़  एक  चारा  था  कि  वह  इस  के

 लिए  एक  आर्डिनेंस  जारी  करे  और  मेरी  राय

 में  गवर्नमेंट  ने  ठीक  ही  किया  जो  आपनें

 जारी  किया  में  जनाब  की  खिदमत  में

 अर  करू  कि  आर्डिनेंस  के  बारे  में  लोगों  की

 अभी  भी  वही  रेड  रगु  दी  बल  की  मेंटेलिटी

 बनी  हुई  हैँ  और  अभी  तक  हम  छोग  हमेशा
 कारेन  गवर्नमेंट  से  इन  आडिनेंसों  के  जारी

 कर ने  पर  लड़ते  रहे  हूँ  और  उस  को  भला

 बुरा  कहते  रहे  हें,  लेकिन  में  उन  से  अदब  से

 गुजारिश  करना  चाहता  हूं  कि  अब  हालात

 बिल्कुल  बदल  गये  हैं  और  वह  यह  मूल  गये
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 कि  हम  ने  आ्डिनेंमेज़  के  बारे  में  जो  ला

 बताया  है  वह  पिछले  ला  गे  बहुत  मुख्सत्तिफ़
 है  1  अब  आश्निसेज  के  जो  अलफ़ाज़  &  यह

 बिल्कुल  मुख्तलिफ़ हैं कह  |  आर्टिकल  १२३  बिल्कुल

 मुख्तलिफ  है  उन  इमरजेंसी  प्रोविजन  ते
 जिन  का  जिक्र  मेरे  लायक  दोस्त  श्री  लंकः

 सुन्दरम  ने  कया  हैं।  इमरजेंसी  प्राथिजन्स
 के  तहत  ३५२  में  दर्ज  है  :

 “If  the  President  is  _  satisfled
 that  a  grave  emergency  exists
 whereby  the  security  of  India  or
 of  any  part  of  the  territory  there
 of  is  threatened,  whether  by  war
 or  external  aggression  or  internal
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 disturbance  he  may,  by  Proclama-
 tion,  make  a  declaration  to  that
 effect.”

 में  खुद  मानता  हूं  कि  न  आसमान  गिरने

 वाला  था  और  न  खुद  यूनियन  को  कोई

 खतरा  था  और  न  इमरजेन्सी  थी,  लेकिन  में

 निहायत  अदब  से  अर्ज़े  करना  चाहता  हूं  कि

 १२३  के  अन्दर  हम जन् सी  का  सवाल  ही  पैदा

 नहीं  होता  ।  इस  के  अल्फाज़  यह  है  :
 १4१23  (1)  If  at  any  time.  except

 when  both  Houses  of  Parliament
 are  in  session,  the  President  is
 satisfied  that  circumstances  exist
 which  render  it  necessary  for  him
 to  take  immediate  action,  he  may
 promulgate  such  Ordinances  88
 the  circumstances  appear  to  him
 to  require.”

 १२३  और  ३५२  के  अल्फाज  में  रात  दिन

 “का  फर्क  है  in  अगर  ऐसे  हालात  थे  कि  सिवा

 इस  के  कि  गवर्नमेंट  कोई  आडि नेस  पास

 करती  और  कोई  तरीका  नहीं  था  और  उन्हें

 चाहिये  था  कि  वह  आडिवतेन्स  पास  करते,
 भर  पास  करना  बिल्कुल  जरूरी,  था,  तो

 आडिनेन्स  दस  कर  के  गवर्नमेंट  ने  ठीक

 “तौर  पर  अपने  फ़रायज़  को  अदा  किया  t

 अगर  गवर्नमेंट  ऐसा  न  करती  तो  सारा

 हाउस  इस  गवर्नमेंट  को  आज  कंडोम

 करता  कि  उस  ने  ऐसा  क्यों  नहीं  किया  ।

 Dr.  Lanka  Sundaram:  May  I  inter-
 rupt  my  hon.  friend  for  a_  minute?
 What  about  the  retrospective  charac-

 “ter  of  the  Ordinances  under  article
 1237

 Pandit  Thakur  Das  Bhargava:  It  is
 -a  Question  of  law,  and  all  the  powers
 ‘of  the  Parliament  are  enjoyed  by

 the  President  in  certain  circumstan-
 ~ces.  This  is  the  Constitution.  Could

 we  do  anything  to  change  the  Con-
 stitution  .by  anything  that  we  do  in

 this  Parliament?  The  Constitution
 can  be  changed  only  by  a  certain

 ‘procedure.  We  have  already  given
 the  power  under  the  Constitution.  We

 -cannot  take  away  that  power.

 Administration
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 में  इन  हालात  में  अदब  से  अर्ज  करूगा

 कि  में  यह  मानता  हूं  कि  जहाँ  तक  यह  सवाल

 है  कि  खास  हालात  में  कैसा  आर्डिनेंस  जारी

 हो  यह  शष्ट्रपति  ही  फैसला  कर  सकता  है

 कांस्टीट्यूशनल  के  मुताबिक  ।  मेरे  दोस्त  की

 यह  तजवीज़  कि  कोई  ऐसी  तज विंड  की  जाय

 कि  गवर्नमेंट  के  या  प्रेजिडेंट  के  अव्याघात

 को  कब  कर  दिया  जाय,  यह  मेरे  ख्यात  में

 मिसकन्सीय्ड  &  |

 Mr.  Deputy-Speaker:  I  do  not  think
 it  is  necessary  to  labour  the  ovint.  I
 think  his  point  was  only  this,  that
 the  power  ought  not  to  be  used  wher-
 ever  it  could  be  avoided.

 पंडित  ठाकुर  दास  सारी:  इस  में  क्रिस

 को  कोई  ऐतराज  नहीं  कि  गवर्नमेंट  को  इन

 पावर्स  को  साफ़  उन्हीं  हालतों  में  यूज़  करना

 चाहिये  जब  कि  उन  का  यूज़  करना  बिलकूल
 लाजिमी  हो  जाय  वर्ना  हफ़ीज़  नहीं  करना

 चाहिये,  और  में  ह 11  लंका  सुन्दरम  साहब
 का  शिक्षिका  अदा  करता  हूं  जो  कि  हमारे
 सामने  हमेशा  जो  उसूल  रहना  चाहिये  उस

 पर  ज़ोर  देते  हैं,  लेकिन  ताहम  में  कहूंगा  कि

 जहां  तक  आर्डिनेंस  को  जारी  करने  का

 ताल्लुक  है,  गवर्नमेंट  के पास  सिवा  इस  के  कोई
 चारा  नहीं  था,  और  उस  को  चाहिये  था  कि

 बह  आशिनेन्स  जारी  करती  ।

 दूसरी  बात  में  यह  कहना  थाहता  हूं  कि

 मैंने  मि०  बी०  पी०  नायर  की  तकरीर

 सुनी,  उस  से  में  और  भी  ज्यादा  ह्वैरात  हूं  ।

 में  जानता  हूं  कि  यह  बढ़ा  माता  है  कि  गवर्नर-

 मेंट  के  खिलाफ  जो  जिस  तरह  का  चाहे
 जीटीसी  करे,  और  कोई  भी  आग्गूमेंट
 इस्तेमाल  किया  जाय,  लेकिन  हाउस  के  अन्दर

 ऐसे  आर्गूमेंट  कोई  बहुत  बयान  नहीं  रखते  हैं  ।

 जहां  तक  फाइनेंस  एडमिनिस्ट्रेशन  का  ताल्लुक

 है,  में  उस  के  बारे  में  यह  अर्द्ध  करना  चाहता
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 हूं  कि  गवर्नमेंट  ने  एक  बस  काम  यह  किया

 कि  उस  के  अन्दर  नान-आफ़िशल  मैम्बर्स

 को,  उन  मैम्बर्स  को  मुकर्रर  किया  जित  के

 -रास्ते  सिर्फ  बआफ़िशल  वर्ड  में  ही  नहीं  बल्कि

 ख़सूसन  नानआफिशल  ब्ल्ड  में  बहुत  इज्जत

 है  ।  उस  में  मेरी  बहन  सुचेता  कृपलानी  हमारे

 सरदार  गुरमुख  सिंह  साहब,  हमारे  मैत्रा

 साहब  ऐसे  लोग  थे  ।  उन्होंने  इस  का  रपोरेशन

 में  बडी  मेहनत  से,  बड़ी  जाँफ़िशानी  से  और

 तनदिही  से  काम  किया  और  हम  जितना  भी

 उन  का  शुकरिया  अदा  करें  थोड़ा  है  7  जब

 गवर्नमेंट  ने  ऐसे  आदमियों  को  मुक़र्रर  किया

 तो  बया  हम  भूल  जायें  कि  उस  को  नियत

 साफ  थी  1  आज  यह  कहना  कि  पांच  सौ

 मुलाजिम  हैं  और  उन  में  से  दस  के  ऊपर

 नुकता  चीनी  करता  कि  वह  खराब  है,  में

 कहना  चाहता  हूं  कि  यह  नाजायड  तरीका  है

 ऐंडमिलनितस्ट्रेश  को  कंडे  करने  का  ।  आज

 हमारे  सामने  कहा  जाता  है  कि  कुछ  आदमी

 ऐसे  हैं  जो  एक  दूसरे  के  रिश्तेदार  हैं।  इत्तफाक

 से  जनाब  वाला  उस  वक्‍त  तदारीफ  नहीं  रखते

 थे,  मे  चेअर  पर  था,  में  अदब  से  लर्ज  करना

 चाहता  हूं  कि  हस  तरह  का  ऐल्ल्गिशन  करना

 बड़ा  आसान  है।  उस  वक्‍त  मि०  नैयर  ने  कहा
 था  कि  चंकी  हस  बाढ डी  में  एक  दास  गुप्ता

 है  कौर  दूसरा  भी  ग्‌  पता  है  इस  लिये  वह
 झा एस  में  रिश्तेदार  ही  होंगे  ।  में  अदब  से

 ध्रपने  दोस्त  से  पूछना  चाहता  हूं  कि  एक  मि०

 मेयर  यहां  बेठ  हुए  हुँ  शौर  दूसरे  मि०  नैयर

 दास  में  है,  तो  क्या  वह  भा एस  में  रिश्तेदार

 हैं  ?  में  भी  चाहता  हूं  कि  कोई  गड़बड़ी  हो  तो

 उस  को  तहत  श्री  बाम  किया  जाय  ।  में  एक
 मिनट  के  वास्ते  भी  नहीं  चाहता  कि  किसी

 ऐसे  कारपोरेशन  में,  यव्नेमेष्ट  के  महकमे
 में  कोई  आदमी  मी  खराब  हो  शौर  हम  उसको

 दूर  न  कर  सकें  |  लेकिन  क्‍या  में  बता  सकता

 हूं  कि  उस  एडवाइजरी  बाड़ी  में  कौन  कौन

 से  लोग  हैं  ?  उस  में  लिखवाना  साहब  हैं  |

 Administration
 (Amendment)  Bilt

 झगर  उसके  इत्म  में  हो  कि  फलां  जगह  कोई
 खराबी  है  तो  वह  बिता  उस  को  सामने  लाये

 नहीं  मानते  t  कोई  मीटिंग  ऐसी  नहीं  होती

 जहां  Fro  गिडवानी  का  रेजोल्यूशन  नहीं
 धाता  कौर  हम  सब  उन  के  शुक्रगुज़ार  हें
 कि  जो  भी  खराबी  होती  है  वह  उसको  निहायत

 जोर  के  साथ  कहते  है  t

 wa  एक  कमेटी  बैठी  हे  जो  उन  सब

 बातों  की  जो  यहां  कही  गई  हैं,  तहकीकात
 कर  रही  हूँ  7  भ्रमर  कोई  मो  शराबो  पाई  गई

 तो  मे  पहला  आदमी  होऊंगा  जो  उसको  दुरुस्त
 करने  के  लिये  कहूंगा  ।  में  एक  मिनट  के  लिये

 भी  नहीं  चाहता  कि  कहीं  हस  तरह  का  नेपा-

 टीम  हो  |  में  चाहता  हूं  कि  जो  भी  मर्ज  हो
 उस  को  दूर  किया  जाय  ।  लेकिन  मे  तो  अपने

 दोस्त  की  बात  को  सुन  कर  हैरान  हो  गया  |

 इस  तरह  की  तजवीज़  करना  कि  पाटिया-

 मेरी  कमिशन  बैठे  कहां  तक  जायज  है  q

 शाकिर  वह  पार्लियामेंटरी  किसान  को

 क्या  समझते  हे  i]  पार्लियामेंटरी  किसान

 किस  चीज  के  लिये  बैठाया  जाय  ?  यह  हस

 तरह  की  मिसालें  पांच  से  ज्यादा  नहीं  बतला

 सकते,  जौर  उन  को  भी  हस  लिय  कंडोम  करता

 कि  चूंकि  बताना  भागंव  है  कौर  दूसरा  भो

 भार्गव  है,  बताना  गुहा  हूं  कौर  दूसरा  भी

 गुहा  है,  इस  लिये  दोनों  'रिश्तेदार  हैं,  क्या

 माते  रखता है  t  में  चाहता  हूं  कि जो  खराबियाँ

 हों  उन  को  दूर  किया  जाय,  लेकिन  यह  कहना
 कि  लारा  ऐडमिनिस्ट्रेशन  खराब  है,  पांच  सो

 आदमी  खराब  है,  यह  दरुस्त  नहीं  हूँ  ।

 क्रिटीसिज्म  करने  का  यह  तरीका  नहीं  है  |

 शबी  do  आर०  राज  (वारंगल)  :  पांच

 छः  नहीं,  दसियों  की  तादाद  बिताने  को

 कहा  TT  |

 पंडित  ठाकर  इस  भागने  :  मगर  दस

 की  भी  तादाद  हो,  तो  भी  में  दर्ज  करूँगा  कि

 दूसरे  फोरम  मौजूद  है,  यहां  हाउस  के  भ्रमर
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 [पंडित  ठाकुर  दास  भागने]

 पांच  सात  आदमियों  का  नाम  लेता  प्लोर

 कहना  कि  यह  किलो  के  रिश्तेदार  हें  दुरुस्त
 नहीं  है.  क्योंकि  यह  आदमी  मौजूद  नहीं  हैं
 जो  यह  कह  सके  कि  नहीं,  वह  किसी  के

 रिश्तेदार  नहीं  हैं  -  प्यार  इस  तरह  के  क्रिया-

 सितम  करने  की  इजाजत  इस  हाउस  में  दी

 गई  तो  में  नहीं  जानता  कि  यह  कहां  तक  मुना-
 सिर  होगा  ।  जो  खराबियाँ  हैं  में  उन  पर  फरहा

 पोती  नहीं  करता  चाहता,  में  उतना  ही  ऐं ग्यास

 हूं  कि  खराबी  को  दूर  किया  जाय  लेकिन

 इस  का  यह  तरीका  नहीं  हे  कि  जो झफसरान

 यहां  पर  मौजूद  नहीं  हें  उन  के खिलाफ  जनरल

 ऐक्युजेशन  किया  जाय  और  उन  को  कंडोम

 किया  जाय  |  इस  ऐडमिनिस्ट्रेशन  ले  इतने

 बसें  में  बहुत  कुछ  फायदा  लोगों  का  किया  है  t

 इस  ऐडमिनिस्ट्रेशन  ने  जहां  तक  हो  सका,

 जितना  उस  की  ताकत  में  थी  उतनी  उन्होंने

 रिफ्यूजी  को  मदद  करने  की  कोशिश  की

 है,  यह  में  जानता  हूं  |  इसमें  कोई  शक  नहीं
 कि  हर  एक  रिफ्यूजी  को  इस  के  श्रीधर  लोन

 नहीं  मिला,  लेकिन  गिडवानी  साहब  की  बहस

 को  सुन  कर  में  हे  रान  रह  गया  कि  यह  किस

 तरह  की बहस  करते  हैं  यह  ऐडमिनिस्ट्रेशन
 कोई  ग्रान्ट  देते  का  ऐसोसिएशन  तो  है  नहीं,

 यह  जीत  प्रसाद  साहब  का  मुहकमा  भी

 नहीं  कि  जिसे  चाहे  रुपया  दे  दे,  जिस  की  भी

 हालत  शराब  हो,  जो  भी  गरीब  हो  उस  को

 इमदाद  दे  दें  7  यह  तो  एक  कर्जा  देन  वाला

 मुहकमा  है  t  कर्जा  उस  को  दिया  जाता  हे  जो

 कर्जे  को  ठोक  इस्तेमाल  करे  ।  जो  उसको

 ठीक  इस्तेमाल  न  करे  उस  के  खिलाफ  पा सिया-

 कमेन्ट  ने  ला  पास  किया  कि  कौंसिल  प्रोसेस

 दस्ते  माल  किया  जाय  |  जनाब  के  रूबरू  यह

 जज  फिया  गया  कि  कुछ  झ्ादभियों  के  खिलाफ

 यार  जारी  किये  गये,  बड़ी  बेरहमी  का

 बर्ताव  किया  गया,  यूटेन्सित्स  शौर  हाउस-

 होत्ड  चीजों  की  कुर्की  की  गई  1  में  कहता

 Administration  56
 (Amendment)  Biil

 चाहता  हूं  कि  जिन  के  यूटेन्सिल्स  झोर  हाउस-
 होल्ड  चीजों  को  कुकी  की  गई  यह्‌  दुरुस्त  न
 था,  लेकिन  यह  किस  का  कुसूर  था.
 उस  कलक्टर  का  कसूर  था।  अगर
 कलेक्टर  के  पास  कुर्की  करने  का  हुक्म  भेज

 दिया  गया  कौर  कलेक्टर  साहब  प्रगति  पावर्स

 का  मिसयूज  करें  तो  उनका  क़ुसूर  है  न  कि

 ऐडमिनिस्ट्रेशन  का  ।  मायूसी  तरीके  से  तो

 यह  सवाल  उठाइये  कि  भाया  जिन  के  खिलाफ

 यह  'कौंसिल  शो से सेज  लगाय॑  जा  रहे  है  वह
 ठीक  किया  जा  रहा  हे  या  गलत  किया  जा

 रहा  हैं  लेकिन  अगर  किसी  को  कर्ज  दिया  जाय

 तो  दुतिया  में  कोई  शख्स  ऐसा  नहीं  होगा  कि

 जो  कि  यह  कहे  कि  कर्ज  के  वसूल  करने  के

 लिय  कौनसी  प्रोसेसर  न  इस्तेमाल
 किये  जायें।  जितने  कांग्रेसी  प्रोसेसर

 लगे  है  उन  को  एग्जामिन  किया

 जाता  है।  एडमिनिस्ट्रेशन  इसी  वास्ते

 तो  बेठा  है  |  जिन  चन्द  केसेज  में  कोग्नेटिव

 प्रोसेसर्स  लगाये  गये  हें  उन  में  लगाये  जाने

 चाहिये  मे  वरना  जो  ऐक्ट  बनाया  गया  था

 यह  क्‍यों  बनाया.  जाता  झौर  उस  में  यह
 पावर  ही  क्‍यों  दी  जाती  t  यह  पा लिया मोंट

 का  ऐक्ट  था  प्रौढ़  उसी  के  मुताबिक  यह  काम

 होता  हू  मीर  फिर  ऐतराज  किया  जाता  है  कि

 ष्ह्  क्यों  किया  गया।  आखिर  यह  १५

 करोड़  इया  वापस  लेना  है  या  नहीं।  झगर

 बापस  न  लेता  हो  तो  १५  करोड़  ही  क्‍या

 क्रू ००  करो  भी  रूपया  ही  तो  भी  कोई

 प्रकाशित  लेने  की  जरूरत  नहीं  है  |  यकीन

 जे  तंक  यह  लोन  है  तन  तक  इस ऐक्ट के

 मुताबिक  सारी  ताकतें  इस्तेमाल  को  जायेंगी।

 इस  में  शक  नहीं  कि  जिस  वक्‍त  यह  ऐक्ट  बना

 था  और  आज  में  बड़ा  फर्क  हो  गया  है  v

 राज  हर  एक  आदमी  स्लिप  के  मारे  तंग

 है  और  हर  एक  आदमी  की  आमदनी  कम  हो
 गई  है  ।  भाप  इन  से  ६  परसेंट  सूद  लेते  हें  t
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 शब  देखना  चाहिये  कि  वह  कितना  कमायेगा

 “कि  श्राप  को  ६  परसेंट  सूद  दे,  झपना  गुजारा
 मी  करे  कौर  राज  का  हन्सटालमेंट  भी

 आपस  करता  रहे  |  जब  यह  ऐक्ट  पास  झा  था

 उसी  वक्‍त में  ने  दर्ज  किया  था  कि  यह  सूद  का

 जहां  तक  सवाल  है  यह  रिफ्यूजी  को  पनपने

 नहीं  देगा।  तो  न  तो  यह  इस  सूद  को  भ्रदा  कर

 'सकते  हें,  न  कुछ  बचा  ही  सकते  हैं  भ्र ौर  न

 इन् स्टाल मेंट  ही  परदा  कर  सकते  हैं  7  कभी

 गिडवानी  साहब  ने  हाउस  को  बताया  है  कि

 इन  में  से  ४८  परसेंट  से  ज्यादा  अपना  इन्स्टॉल-

 मेंट  नहीं  देते  हें  जब  कभी  भी  मोर्निंग  होती  है

 और  हमारे  समने  फिगर्स  जाते  हें  तो  हम
 देखते  हें  कि  ५०  परसेंट  से  ज्यादा  से  इन्स टाल-

 मेंट  रसूल  नहीं  होता  है।  धौर  इस  की  बजह

 यह  है  कि  स्लिप  कराया  हुआ  है  जो  कि  हर

 एक  भ्रामक  को  तंग  कर  रहा  है  शौर  रिफ्यूजीज
 भी  उस  से  मुबर्रा  नहीं  हें।  जेसा

 कि  मेरे  दोस्त  मिस्टर  नायर  ने  बताया,

 रिफ्यूजी  की  हालत  यह  है  कि  जब  उनको

 लोन  दिया  जाता  है  तो  उनसे  सिक्यूरिटी
 ली  जाती  है  ।  कौर  सिक्‍यूरिटी  इसलिए

 ली  जाती  है  क्योंकि  कानून  के  मुताबिक

 है  ।  लेकिन  यह  बहुत  अच्छा  उसूल  नहीं

 है  कौर  ऐसे  भी  रोक  होने  चाहिये  कि

 सिक्‍यूरिटी  माफ  कर  दी  जाया  करे  t

 जहां  तक  इसको  सिलेक्ट  कमेटी  के  सुपुर्द
 करने  का  सवाल  है,  में  यह  वर्ण  करूंगा  कि

 अगर  इस  के  प्रकार  यह  इजाजत  दी  जाय  कि

 आप  इन्टरेस्ट  को  कम  कर  सकेंगे  या  आप

 रुपये  को  बढ़ा  सकेंगे  तन  तो  हमको  इसे

 सिलेक्ट  कमेटी  में  ले  जाने  से फायदा  हो  सकता

 है  कौर  हम  रिफ्यूजी  के  फायदे  की  तस्वीरे

 ला  सकते  हें  कौर  उनकी  मदद  हो  सकेगी।

 लेकिन  जो  इस  बिल  का  स्कोप  है  उसको

 देखते  हुए  में  कहता  हूं  कि  हमको  ह्  सिलेक्ट

 Administration  58
 (Amendment)  Bilt

 कमेटी  में  ले  जाने  से  कोई  फायदा  नहीं

 होगा  ।  भ्रमर  भाप  हम  को  उन  चीज़ों

 के  करने  की  इजाजत  दें  जैसा  कि  में  ने  ऊपर

 दर्ज  किया  है  तब  तो  इसका  सिलेक्ट  कमेटी

 में  ले  जाना  मुनासिब  है।  प्राय  इसकी

 दफ़ा  २  को  मुलाहिजा  फरमायें  |  हम
 चन्द  भाई  झपने  काइनेन्स  मिनिस्टर  साहब

 की  खिदमत  में  एक  डेपुटेशन  लेकर

 हाजिर  हुये  थे  i  कौर  हमने  दर्ज  किया

 था  कि  वह  इस  रकम  को  दस  करोड़  से  बढ़ा
 दें।  उन्होंनें  बडी  मेहरबानी  करके  उसको

 साढ़े  चौदह  करोड़  कर  दिया  कौर

 जो  दो  करोड़  की  रकम  है  इस  साढ़े  चौदह

 करोड़  में,  वह  भी  रिफ्यूजी  के  लौन

 लेने  के  काम  में  प्राइवेसी  -  प्रखर  इस  रकम

 को  और  भी  बढ़ा  दिया  जाये  तो  वह
 सब  प्राप्ति  जो  कि  रिफ्यूजी  में  इंटरेस्टिंग

 हैं  वह  निहायत  ही  खुश  होंगे  ।  अगर

 इसको  १५  करोड  कर  दिया  जाय  तो  निहायत

 मुनासिब  होगा  या  मगर  मवनपेंट  धौर  भी

 ज्यादा  बढ़ा  सके  तो  कौर  भी  श्न्छा  होगा  ।

 लेकिन  में  नहीं  जानता  कि  हम  बढ़ा  सकेंगे

 या  नहीं  ।  एक  सेक्शन  है  जिसके  प्रकार

 यह  है  कि  जो  रुपया  हन् स्टाल मेंट  का  वसूल

 हो  उसकी  भो  कर्ज  में  दिया  जा  सकंगा  |

 इसको  हम  मंजूर  करते  हैं ।  इसके  भ्र लावा

 4  साल  से  १५  साल  करने  का  सवाल  है  '

 इसको  भी  हमने  मंजूर  कर  लिया  है।  जहां

 तक  इसका  सवाल  है  यह  अच्छा  है  यह

 सारा  किस्सा  पांच  सेक्शन  काहे  i  अगर

 हमको  उनके  अलावा  पौर  दूसरे  सवालों

 में  जाने  की  इजाजत  हो  तब  तो  इसको

 सिलेक्ट  कमेटी  में  भेजा  जाना  चाहिए  ताकि

 हम  इसमें  सूद  को  कम  कर  सकें  कौर  कुछ

 दूसरी  फ़ायदे  की  चीज़ें  कर  सकें।  करता

 झगर  हस  वात  की  इजाजत  नहीं  है  तो  जितनी

 जल्दी  यह  पास  हों  जाय  उतना  ही  अच्छा

 है  7  पिछले  सेशन  में  हमारी  ऐंड वाह जरी
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 बाडी  ने  मुझ  से  कहा  था  शौर  में

 पार्लियामेंटरी  एलेक्स  के  मिनिस्टर  साहब  से

 शौर  दूसरे  साहिबान  से  मिला  कि  इसको

 उसी  सेवन  में  पास  कर  दिया  जाय  लेकिन

 उस  सेदान  में  यह  नहीं  हो  सका  |  देसी  वजह
 से  यह  घाडितेतन्स  पास  करना  पड़ा  |  बगर .

 उस  वक्‍त  यह  पेदा  हो  जाता  तो  श्राप  घंटे

 में  पास  हो  जाता  ।  हम  चाहते  हैं  कि

 जो  भी  ला  हमें  पास  करना  है  उसे  हम  जल्द

 से  जल्द  पास  करें  -  मेरी  गुजारिश  यह  है
 कि  अगर  जनाबबाला  की  यह  राय  हो
 कि  इसके  इन्दर  हम  किसी  न  किसी  तरह
 से  घर्मेडमेंट  कर  सकते  हैँ  सूद  के  बारे  में  भौर

 दूसरी  चीज़ों  के  बारे  में,  तो  में  चाहता  हूं  कि

 हाउस  इसको  सिलेक्ट  कमेटी  में  भेज  दे  लेकिन

 भगर  एसा  नहीं  है  तो  में  दब  से  भज  करूंगा

 ॥  इसको  सिलेक्ट  कमेटी  में  ले  जाने  से  कोई

 फायदा  रहीं  हूँ  ।

 एक  सफल  में  उन  एलोगेवान्स  के  बारे

 में  कहना  चाहता  हूं  जो  कि  इस  झा रगे-

 ना:  जेशन  के  सरवेंट्स  के  बारे  में  किये  गये

 है  ।  उनके  खिलाफ  बड़े  वाई हड  एजीगेशन्स
 किये  गये  हैं।  पहले  रिछपाल  साहब  शाये

 कौर  बाद  को  राम  गोपाल  साहब  भाये।  में

 दन  से  भज  करना  चाहता  हूं  कि  में  उनसे

 किसी  भी  तरह  से  करूं स्ट ंड  नहीं  हुं  लेकिन

 में  झपती  ड्यूटी  में  फेल  होऊंगा  मगर  में

 इस  हाउस  की  खिदमत  में  यह  1.) ह  न  करूं

 कि  उन्होंने  बडी  भ्रमणी  खिदमत  की  ।  शरीर

 बड़ी  ईमानदारी  से  काम  किया  ।  में

 जानता  हूं  कि  बहुत  जगह  ऐसा  हा  है  कि

 गवर्नमेंट  ने  पूरा  एकामोडेशन  नहीं  दिया

 जिसकी  वजह  से  एप्लीकेशन्स  जल्दी  तय

 नहीं  हो  सकी  क्योंकि  जब  तक  झाफिस  न  हो
 काम  होता  सृष्टि  है  ।  वह  तकलीफ

 बढ़ी  देर  में  दूर  हुई  ।  गवर्नमेंट  मकान
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 नहीं  दे  सकती  थीं,  चार  कमरे  हमको  दिये

 गये  थे  ।  लेकिन  उस  ह्स्ट्री  में  जाने  से

 कोई  फायदा  नहीं  है।  गद ने मेंट  को  चाहिए
 कि  यह  ज्यादा  से  ज्यादा  रुपया  शौर

 जगह  दे,  लेकिन  इस  तरह  का  कनडेमनेदान

 किसी  ईमानदार  आदमी  को  काम  नहीं  करने

 देगा  शौर  न  ऐसा  करने  से  किसी  आदमी

 में  ईमानदारी  से  काम  करने  की  धर्म  होगी  ।

 शी  पी०  आर०  राब :  में  एक  सवाल

 का  .दौर  जवाब  चाहता  हूं  t  यहां  पर  जो

 ६००  मुलाजिमीन  हैं  उनमें  क्लेरिकल  स्टाफ.

 १२०  से  ज्यादा  नहीं  -  प्यार  दूसरे  ऐडमि--

 न्स्ट्रेटिव  डिपार्टमेंट  से  इसका  मुकाबला
 किया  जाय  तो  बहा  पर  आफिसर्स  बहुत
 ज्यादा  हैं।  क्या  इसके  बारे  में  ग्रा पके

 वास  कुछ  जवाब  है ।

 पंडित  ठाकुर  दास  भागने  ।  जनाब

 वाला  बेहतर  तो  यह  होता  कि  यह  सवाल

 मिस्टर  गुहा  से  किया  जाता  लेकिन  चूंकि
 सवाल  कर  दिया  गया  है  इसलिए  जवाब

 देता  हूं  t  हर  एक  प्रारगेनाइजेशन  में

 यह  देखना  होता  है  कि  जो  काम  उसके  सुपुर्द
 है  वह  किस  नौईयत  का  है  -  झगर  वह

 ऐसा  काम  है  जिसमें  ज्यादा  प्रकार  होने

 चाहिये  तो  ज्यादा  भ्रफसर  होंगे  कौर  भगर

 ऐसा  काम  है  कि  जिसमें  ज्यादा  बल्क

 चाहिए  तो  ज्यादा  क्लर्क  होंगे  दस

 महकमे  के  इन्दर  तहकीकात  करने  वाले

 ग्रामीणों  की  ज्यादा  ज़रूरत  है  7  जब

 एक  दरख्वास्त  भाती  है  तो  उसकी  ताकि-
 कात  करने  के  लिए  इन्सपेक्टर  या  सब-

 इन्सपेक्टर  जाता  है।  उसके  बाद  फिर  वह
 दरख्वास्त  शक्ति  है  I  हमने  बड़ी  कोशिश

 की  कि  एक  दरख्वास्त  तीन  महीने
 के  इन्दर  फसल  हो  जाय  लेकिन  बेहद
 अर्सा  लगा  और  हम  अपनी  कोशिश  में
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 कामयाब  न  हो  सके  ।  वजह  यह  थी  कि

 हमारे  पास  तरफ  सरीन  काफी  नहीं  थे  I  बावजूद
 लोगों  के  यह  बात  कहने  के  भ्रफसरान  ज्यादा

 हैं,  प्रदान  का  यह  कहना  था  कि

 ऐडमिनिस्ट्रेशन  के  पास  आदमी  नहीं  हैं  ।

 सिर्फ  चार  मेम्बर  हें  जिनमें  श्रीमती  सुचेता
 कृपताती  भी  हूँ  ।  ये  लोग  रात  दिल

 काम  करते  पर  भी  उसको  पूरा  नहीं  कर

 पाते  हें  t  इसी  तरह  से  अफ़सरान  भी

 काम  करते  हैं  7  गर  यह  कहा  जाता

 कि  फलां  भ्रफसर  को  सिफ  जवाब  देते

 के  लिए  रखा  गया  है  तो  उसका  जवाब  दिया

 जा  सकता  था,  वरना  इस  प्रारगेनाध्जेशन

 की  तो  नौइयत  ही  ऐसी  है  कि  हसके  प्रकार

 ज्यादा  अफ़सरान  रखे  जाय  ।  लेकिन

 किसी  को  महज  जवाब  देने  के  लिए  नहीं

 रखा  गया  है  t

 Shrimati  Sucheta  Kripalani:  Mr.
 Deputy-Speaker.  I  have  listened  with
 attention  to  the  speeches  of  my  hon.
 friends.  Much  has  been  said  by  my
 hon.  friend  Pandit  Thakur  Das
 Bhargava  and  I  do  not  feel  I  have
 much  to  say.  I  stand  to  support  this
 Bill  because  it  is  a  very  small  Bill  and
 the  measures  arg  intended  to  give
 greater  facilities  to  the  refugees  and
 also  to  improve  the  working  of  the
 Administration.  Therefore,  I  need  not
 go  into  the  merits  of  the  Bil!  as  such.
 I  fully  support  the  Bill.

 Some  points  were  raised  by  Shri
 Vv.  P.  Nayar  even  during  tho  :alf-an-
 hour  discussion  two  months  ago.  Some
 of  the  allegations  were  so  outlandish
 and  so...

 An  Hon,  Memher:  Atroctous.

 Sbrimati  Sucheta  Kripalani:  ......and
 couched  in  extraordinary  language  that
 I  did  not  know  what  to  say.
 Anyway,  I  think  that  much  of  bis
 misunderstanding  is  due  to  lack  of
 informatton.  Therefore,  I  would  very
 briefly  describe  the  working  of  this
 Administration,  I  do  not  want  to
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 take  much  of  the  time  of  the  House
 but  unless  |  give  some  details  as  to
 the  working  of  the  administration  mem-
 bers  will  not  get  a  correct  idea.

 As  my  hon.  friend  Pandit  Thakur
 Das  Bhargava  said,  we  are  m.re
 anxious  than  any  other  hon.  Memuers
 to  see  that  this  organisation  works
 honestly  and  well.  We  are  very  keen
 about  its  reputation.  Though  I  joined
 the  Administration  rather  late,  I  know
 that  the  Members  tried  to  lay  down
 tules  by  which  corruption  could  be
 checked  as  far  as  possible.  Shri  V.  P.
 Nayar  said  that  the  refugees  are
 harassed  and  they  cannot  get  ioans
 unless  they  have  pull  at  higher  quarters
 or  pay  bribes,  and  even  by  paying
 bribes  they  did  not  get  loans.  Unless
 I  say  in  brief  as  to  how  actually  loans
 are  disbursed,  Fou  may  not  underst.aud
 whether  there  is  any  scope  for  bribery
 or  pull  at  higher  quarters.  Thousancis
 of  refugees  are  living  all  over  India
 and  most  of  them  876  people  who  are:
 not  known  to  us  at  all.  Thousands
 have  received  loans.  How  these  theu-
 sands  pull  with  us  or  they  had  an  oppor-
 tunity  to  bribe,  I  do  not  understand.

 Shri  V.  P.  Nayar:  I  never  meant  yau.
 Shrimati  Suchet2  Kripalani:  I  am

 not  speaking  for  myself;  I  speak  for
 the  Administration  as  a  whole.  I  know
 People  won't  think  of  me.

 This  is  a  big  institution  dealing  with
 refugees  spread  all  over  India.  The
 refugees  have  come  from  Pakistan.
 They  have  no  resources  here;  they  have
 not  got  the  necessary  documents  to
 prove  their  case  and  we  have  largely
 to  depend  upon  their  word.

 Therefore,  our  officers  have  to  go  to:
 the  tleld  and  make  enquiries.  The
 first  enquiry  is  made  by  our  Assistant
 Inspector.  He  goes  to  the  refugee’s
 hous¢  and  makes  enquiries.  Then  tha‘
 is  checked  by  the  Assistant  Superin-
 tendent  of  Advance.  He  checks  ai!
 applications  up  to  Rs.  8,000.  Any
 application  where  a  loanee  wants  more
 than  Rs.  8,000  is  not  checked  by  the
 Assistant  Superintendent  of  Advance,
 but  the  Manager  of  the  Branch.  There,
 the  matter  does  not  end.  From  the
 Brinch,  the  application  goes  to  the
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 headquarters.  At  the  headquarters  we

 “have  made  arrangements.  The  A.C.A.
 looks  into  the  applications  for  loans  up
 to  Rs.  8,000.  The  D.C.A.  looks  into

 -applications  for  loans  between  Rs.
 8.000  and  Rs.  12,000  and  the  C.A.  or
 the  Chief  Administrator  himself  looks
 into  cases  which  are  above  Rs.  12,000.

 ‘Over  and  above  that,  there  is  a  further
 check.  Ten  per  cent.  of  the  cases
 gone  into  by  the  A.C.A  and  D.C.A.  are

 ‘checked  by  their  immediate  superior
 -officers.  Then  the  recommended  cuse
 goes  before  the  whole  Board.  The
 Board  is  supplied  with  the  fu:lest
 -details  of  each  case,  and  we  have  full
 authority  during  the  meetings  either
 to  withhold  or  cancel  or  to  do  whatever
 we  like  The  Board  consists  of  very
 senior  officers  and  Members  of  Parlia-
 ment.  How  the  whole  category  of
 people  starting  from  the  Inspector  are
 bribed,  and  how  wire  is  pulled  to  ‘he
 sanction  of  loans  of  onty  those  who  «an
 pull  the  wires.  I  cannot  understand.
 There  may  be  cases  where  the  lowest
 officers  may  have  taken  bribe,  and  may
 have  presented  a  very  good  case,  but  we
 have  tried  to  devise  as  many  checks
 as  is  humanly  possible  in  order  to
 eliminate  such  opportunities  of  cor-
 ruption.

 Then.  I  will  also  say  that  whenever
 there  is  any  complaint,  we  try  to  see
 that  some  steps  are  taken.  and  here  I
 have  got  a  list  of  staff—not  a)]  officers
 necessarily—whose  services  have  been
 terminated  for  one  reason  or  another,
 may  be  inefficiency,  may  be  corrup-
 tion.  We  are  very  careful  and  zealous
 to  see  that  corruption  is  eliminated.
 and  certainly  if  Members  of  the  House
 can  give  us  names  of  officers  or
 instances  of  corruption  we  sha!)  be
 very  glad,  and  we  would  certainly  look
 into  them  and  deal  with  the  0४3९8
 immediately.

 The  other  point  raised  by  him  was
 about  guarantors.  He  said  that  in
 fifty  to  sixty  cases  loans  were  elven

 -without  guarantors.  Yes.  that  is  a  fact.
 ‘The  Chief  Administrator  is  authorised

 to  give  loans  in  cases  of  utmost  dis-
 ‘tress  without  guarantors.  but  their
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 number  is  very  few.  In  all  cases
 except  these  few  instances,  guarantors
 are  taken.  I  will  myself  say  that  one
 point  whlch  has  been  troubling  us,
 Members  of  the  Administration,  is  how
 to  overcome  this  trouble  about  guaran-
 tors.  ॥  will  particularly  place
 before  you  the  difficulty  of  Assam.  In
 Assam  and  in  Bengal  refugees  ':ave
 come  whe  are  mostly  poor  people.  who
 vannot  find  guarantors—partlcularly
 in  Assam.  Assain  is  a  place  where  there
 are  not  sufficient  people  who  are  pre-
 pared  to  stand  guarantors  for  the  re-
 fugees.  80,  our  problem  fs  how  —  tn
 get  a  guarantor.  Here.  we  are  being
 blamed  for  giving  loans  without
 guarantors.  if  these  critics  had  any
 sympathy  for  refugees,  they  would  have
 rather  pressed  the  Government  to
 devise  a  method--3  am  going  to  ress
 before  the  Minister—by  which  the
 rigours  of  supplying  guarantors  may
 be  reduced  a  litle.

 Then,  some  guarantors  may  even  :an
 away.  for  instance,  in  Assam.  Because
 of  the  difficulty  of  getting  guarantors
 and  because  we  cannot  give  a  ioan
 without  guarantors.  some  orofessional
 guarantors  have  come  into  existence—
 some  loca]  lawyers  anc  other  people.
 They  pose  as  guarantors.  and  they  trke
 a  slice  out  of  the  loans  which  are  given
 to  the  refugees.  We  want.  somehow.
 to  combat  this  difficulty,  and  I  want
 Government  to  give  some  facillty  by
 which  we  can  overcome  some  of  the
 difficulties  of  guarantors  in  the  case
 of  very  poor  refugees.

 Then,  about  recall  of  ioans.  the  ovint
 raised  by  Shri  Gidwani  is  correct.
 Some  cases  are  very  hard.  I  would
 certainly  like  the  Government  to  umend
 the  Bill  as  suggested  by  Pandit  Thakur
 Das  Bhargava,  or  the  Biil  be  gent
 to  the  Select  Committee  with  this
 particular  recommendation.  The  trou-
 bte  js  if  you  do  not  realise  the  !oan,  if
 you  are  not  harsh.  then  some  loanees
 will  take  advantage  and  not  pay  the
 loan  at  all.  In  any  case,  the  reslisa-
 tion  of  a  loan  acts  as  something  very
 harsh  on  the  refygee.  So,  we  have
 found  a  middle  way.
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 About  recalling  loans,  Shri  Nayar
 said  that  one  fine  morning  the  officer
 recalls  the  loan.  It  took  my  breath
 away  when  I  heard  the  phrase.  No
 recal)  of  a  loan  is  done  without  the
 full  Board  sitting.  Every  case  of  recall
 <omes  to  the  Board  with  the  note  of
 the  officer.  The  reasons  are  given.
 Most  often,  time  and  again,  a  chance
 4s  given  to  the  loanee  to  pay  up.  We
 go  out  of  our  way  to  see  bow  we  cfn
 accommodate  them.  If  no  way  is  left,
 then  we  have  to  recall.  I  would  agaln
 dike  to  put  it  to  the  Minister  that  !f
 they  can  make  a  certain  provision  that
 in  certain  cases—five  or  ten  per  cent.—
 we  can  give  a  loan  without  any
 guarantor  and  we  need  not  recall  that
 money,  $.९.,  treat  it  as  a  grant,  it  wil]  be
 very  good.  We  would  welcome  it.  But
 we  have  not  got  that  liberty,  nor  have
 we  the  authority.  As  I  said,  this  ls  not
 a  relief  department  giving  grants,  but
 a  loan  department  giving  loans  and  the
 loan  has  to  be  realised  whether  welike
 it  or  not.

 The  other  point  raised  was  about
 the  staff.  In  this  case,  most  of  _  tle
 appointments  were  made  before  I  joln-
 ed  the  Administration.  I  cannot  say
 very  much  on  the  point,  but  I  would
 certainly  Wke  to  clarify  certain  points.
 Originally,  when  this  department  was
 started  Mr.  Rachhpal  came  as  Adminis~
 trator.  I  have  got  very  great  respect
 for  him.  I  do  not  consider  him  to  be
 a  corrupt  person  as  he  has  been  pictur-
 ed.  At  that  time,  the  idea  was  how
 to  set  this  organisation  into  raotion
 quickly,  and  as  this  organisation  dealt
 with  money,  they  wanted  to  get  as
 many  people  from  the  Banks  as  pos-
 sible  who  were  known  to  thiem,  so  that
 they  could  have  some  known  and
 honest  people  in  the  office.  First
 of  all,  I  want  to  say  that  an  in-
 dependent  autonomous  Corporation  is
 not  bound  to  recruit  its  personnel
 through  the  Public  Services  Conunls-
 sion.  So.  this  organisation  had  the
 authority  to  recruit  direct,  and  the
 Instruction  given  to  Mr.  Rachhpal  at
 that  time  was  to  try  and  get  as  many
 people  as  he  could  from  the  Banks  and
 other  places  who  had  got  knowledge
 and  whom  he  knew  to  be  honest  people
 508  P.S.D.
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 so  that  the  organisatlon  may  work  well.
 When  sometbing  Is  done  in  an
 emergency,  many  rules  are  over-ridden.
 and  this  body  was  created  as  an
 autonomous  body  so  that  it  may  cut
 out  all  the  red  tape.  May  be  some  of
 the  choices  may  nvt  be  correct.  May
 be  some  of  the  people  were  recruited
 at  that  time  are  related  to  some  people.
 If  we  think  that  mere  relationship
 itself  {gs  a  matter  for  condemnation,
 then  I  would  like  to  draw  your  atten-
 tion  to  the  fact  that  our  Prime  Minister
 has  several  relations  in  the  Secretariat.
 Whether  that  itself  ls  a  matter  of
 nepotism  you  have  to  decide.  A  matter
 of  nepotism  comes  when  the  appolit-
 ment  has  been  made  of  an  unworthy
 person.  who  does  not  deserve  to  be
 appointed,  by  somebody  as  a  matter  of
 favour.  So,  it  may  be  that  there  are
 0  or  १9  cases  to  which  Mr.  Nayar  has
 drawn  our  attention.  We  have  to  see,
 first  of  all.  whether  these  people  have
 the  necessary  qualifications  to  hold  the
 post;  secondly,  whether,  while  making
 the  appointment,  they  were  not  appoint-
 ed  on  merit,  but  because  of  pressure.
 That  is  the  point  which  has  to’  be
 {nvestigated.  I  would  certainly  like
 Mr.  Arun  Chandra  Guha  or  anybody
 e}se  to  Investigate.  We  ourselves,  aln.te
 our  attention  has  been  drawn  to  it,
 shall  look  into  the  matter.  I  may  ‘teil
 Mr.  Nayar  that  before  948  all  appoint-
 ments  were  made  with  the  approval  of
 the  Government.  In  949  February
 some  changes  in  the  rules  were  made,
 and  the  Administration  was  allowed  to
 make  certain  categories  of  appolnt-
 ments.  Even  now,  the  higher  uppoint-
 ments  are  made  by  Government  direct.
 Then,  a  Committee  was  appointed  in
 950  to  interview  the  new  recruits  be-
 cause  recr.ziting  was  made  originally  in
 the  way  I  have  described,  and  we  had
 a  lot  of  difficulty  about  fixing  the
 seniority  of  the  staff,  there  was  a  lot  of
 heart-burning  etc.  Therefore,  a  Com-
 mittee  was  appointed  of  senior  I.C.S.
 Officers  to  fx  the  seniority,  and  it  was
 done  in  December.  1952.

 Then.  another  point  to  which  he
 drew  our  attention  was  that  loans  are
 given  in  smali  insta!ments,  and  there-
 fore  refugees  do  not  get  full  venefit.
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 {Sbrimat!  Sucheta  ‘Kripalani]
 This  is  a  fact.  This  ‘We  did  because
 of  Government's  instructions  to  give
 the  first  instalment,  and  to  see  if  lt  was
 utilised  properly  then  release  other
 instalments.  This  method  -has_  not
 worked  quite  well,  and  many  refugees
 have  not  succeeded  in  rehabilitating
 themselves.  Therefore,  we  ourselves
 members  of  the  Rehabilitation  Finance
 Administration  looked  into  the  matter
 and  found  it  desirable  that  within  six
 months,  the  whole  loan  should  be  dis-
 bursed.  These  are  most  of  the  points
 he  has  raised.

 There  Is  one  specific  point  he  raised.
 when  he  said  that  the  law  officer  was
 a  cloth  merchant.  Maybe,  he  had  a
 subsidiary  income  through  some  cloth
 shop,  but  he  was  a  practising  lawyer.
 That  reminds  me  of  a  very  eminent
 doctor  friend  I  had  In  Lshore.

 Shri  V.  P.  Nayar:  According  to  rules,
 a  practising  lawyer  cannot  have  any
 subsidiary  income.

 Strimat]  Sucheta  Kripaleni:  I  was
 saying  that  I  had  a  very  eminent  doctar
 frlend,  who  had  a  little  restaurant  in
 Anarkall.  but  be  was  a  very  eminent
 doctor  all  the  same.  So  far  as  this  law
 officer  is  concerned,  it  may  be  that  he
 might  have  had  a  shop.  But  I  know
 be  was  a  practising  lawyer.  Whether
 he  had  any  subsidiary  income  through
 cloth  shop  or  not  is  quite  beside  the
 main  point.  and  I  have  no  knowledge
 about  it.  I  have  met  more  or  less  all
 the  points  that  have  been  raised  by
 Mr.  Nayar.

 I  would  like  to  add  one  word  along
 with  Pandit  Thakur  Das  Bhargava,  in
 regard  to  the  criticism  that  the  Re
 habilitation  Finance  Administration  is,
 over-staffed.  Maybe,  five  or  six  or
 eight  people  may  be  more  than  we
 need.  But  is  that  a  serious  offence?

 Bahu  Ramnarayan  Singh:  Why  not?

 Shrimati  Sucheta  Kripaiaul:  ijt  is
 difficult  for  me  to  say  whether  in  an
 organisation  with  650  people  or  80,
 there  are  any  extra  people.  But  we
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 are  looking  into  the  matter.  If  there
 are  any  extra  people,  they  will  be  re-
 moved.  But  even  there  we  have  a
 little  difficulty.  ‘Recently  we  came
 across  one  post,  which  we  thought
 was  not  strictly  necessary,  and  so  we
 thought  we  would  abolish  that  post.
 But  as  soon  as  the  matter  came  up,
 some  Members  of  Parliament  said,  this:
 is  rather  hard  because  the  post  was
 occupied  by  a  refugee  and  we  should
 not  abolish  the  post.  So  when  we  want
 to  abolish  a  post,  pressure  comes  from
 Parliament  Members  themselves  rot  to
 do  so.  Thus,  on  the  one  side.  we  are
 told  that  we  are  spending  too  much,
 and  on  the  other.  there  is  the  pressure
 to  see  that  the  work  goes  on  expedi-
 tlously.  How  are  the  two  things  ‘gO-
 ing  to  be  combined?

 I  shall  give  you  certain  figures  now,
 in  regard  to  the  increase  in  expendi-
 ture,  which  wid  show  that  we  ourselves
 are  trying  our  best  to  bring  down  the
 expenditure.

 _  Year  Expenditure

 948  Rs.  2  lakhs
 949  Rs.  ii  lakhs
 950  Rs.  45  lakhs
 395]  Rs.  29  lakhs
 952  Rs.  31  lakhs

 In  1950-51,  we  reopened  the  loans,
 so  we  got  46,000  extra  applications,
 and  because  of  that,  all  of  a  sudden,
 there  has  been  a  sudden  increase  in
 the  expenditure.  1953,  the  half
 year’s  report  shows  that  we  have
 spent  Rs.  10  lakhs.  That  means  the
 figure  has  come  down  from  Rs.  3]
 lakhs  in  1952,  to  about  Rs.  20  lakhs
 in  1953.  The  resson  for  that  is  we
 have  mostly  disposed  of  the  applica-
 tions,  and  we  are  gradually  diminish-
 ing  the  staff  as  well.  Therefore,  in
 view  of  these  figures,  I  do  not  think
 the  expenditure  is  very  high  We
 will  try  to  bring  down  tte  expendi-
 ture  as  far  as  possible.  As  the  work
 decreases,  the  expenditure  will  also
 automatically  decrease.

 I  do  not  know  whether  Mr.  Nayar
 was  correct,  when  he  gave  the  figure



 69  Rehabilitation  Finence  46  NOVEMBER  953

 of  9  per  cent.  and  said  that  we  are
 spending  a  little  more  than  that,  and
 that  it  is  an  atrocious  thing.

 Shri  V.  P.  Nayar:  That  fAgure  has
 been  given  to  me  by  the  Chief  Ad-
 ministrator  this  morning.  over  the
 telephone.

 Shrimati  Sucheta  Krioalsni:  y  per
 cent.  is  a  very  modest  &gure,  for  any
 organlsation.  If  he  would’  only
 refer  tn  the  amendment  tabled  by
 his  own  party  members  like  Shrimati
 Renu  Chakravartty,  he  witl  see  that
 the  normal  standard  of  expenditure
 expected  is  of  the  order  of  १0  per
 cent.

 A  lot  has  been  said  and  a  hulla-
 baloo  has  been  created  over  the
 staff.  But  I  can  say  for  them,  that
 for  over  five  years,  they  have  been
 working  without  any  leave.  They
 have  been  working  for  l2  or  even  14
 bours  a  day.  What  the  rush  work
 is,  our  staff  know,  and  what  the  rush
 work  is,  we  know.  They  have  been
 doing  this  to  expedite  the  disposal  of
 the  application.  Shri  Gidwani  has
 stated.  files  are  held  up  because  Mem-
 bers  did  not  have  time.  I  have
 served  on  several  committees.  but
 I  have  never  served  on  any  other
 ccmmittee,  where  the  work  was  40
 hard  as  here.  I  have  done  _  nearly
 500  files  per  month,  which  is  not  a
 very  small  figute,  considering  the  fact
 that  I  had  to  do  this  work,  with  all
 the  other  work  that  I  have  had  todo.

 We  have  been  trying  our  level  best
 to  speed  up  the  work,  to  reduce  the
 expenditure  and  run  the  organisation
 as  honestly  as  possible.  In  spite  of
 that,  it  is  possible  that  there  are  so
 many  defects  in  the  organisation.  [f
 there  are  any  substantial  cases  of
 such  8  nature,  and  they  are  sub-
 stantiated  ajso,  we  shall  icon  intu
 them,  and  do  our  best  to  see  that  the
 administration  runs  well.  We  are

 ‘proud  of  the  work  that  has  been  done
 by  this  Administration,  and  I  am  sure
 it  deserves  the  praise  of  all  of  us.

 Shri  Rg.  K.  Chaudhuri:  I  shall  be
 very  brief,  in  what  I  have  to  say.
 This  Administration  was  _  started
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 originaily  as  a  sort  of  humanitarian
 institution.  The  object  of  Govern-
 ment  at  that  time  was.  that  tbey

 should  try  to  rehabilitate  displace
 persons  as  Quickly  as  possible.  And
 for  that  reason,  a  very  good  staff
 was  necessary.  The  staff  was  to  con-
 sist  of  picked  ones,  of  honest  and
 efficient  people,  with  an  idea  of  some
 sort  of  self-sacrifice.  When  yov
 want  such  men.  you  must  be  pre-

 Pared  to  pay  its  price.  You  must
 be  prepared  tc  pay  what  you  should
 reasonably  consider  as  the  compensa-
 tion  for  leaving  permanent  service
 and  coming  to  what  is  known  as  tem-
 porary  _  service.  This  institution
 might  not  have  lasted  long,  and  might
 even  have  been  closed  down  a  short
 while  after  it  came  into  existence.
 Therefore  the  man  who  had  to  tske  a
 job  under  this  Administration  came
 with  some  risks,  and  in  order  to  com-
 pensate  him  for  that  risk,  certain  scales
 of  salary  were  fixed.

 We  know  what  a  permanent  ser-
 vice  means.  Those  who  were  in
 permanent  service  have  seen  a  iot
 of  promotion  in  the  meantime.  We
 have  known  of  officers.  who  were
 sub-inspectors  of  police  in  4947  or
 1948,  but  who  are  now  superinten-

 dents  of  police.  What  a  rapid  pro-
 motion  has  taken  place  in  the  mean-
 time  on  account  of  our  independence!
 We  have  seen  sub-deputy  collectors
 becoming  regular  senior  deputy  com-
 missioners.  That  is  because’  they
 were  holding  permanent  posts.  ‘lhose
 people  who  had  come  over  to  this

 temporary  service  might,  within  these
 seven  or  eight  years.  have’  secured
 some  higher  posts  than  what  they
 are  holding  now.  Even  today  the
 sword  of  Damocles,  is  hanging  over

 this  staff.  At  any  time.  the  Govern-
 ment  or  the  Parliament  may  389०5

 of  course,  when  my  hon.  friend  Mr.
 Nayar  comes  to  power  and  is  ‘in
 charge  of  this,  he  will  wipe  out  the
 whole  thing-—-that  it  may  be  closed.
 So,  wken  the  sword  of  Damocles  is
 hanging  '  over  their  heads,  they
 should  have  sufficient  safeguards,
 and  they  should  be  _  sufficiently  re-
 compensed  for  the  risks  which  they
 have  taken.
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 {[Shrl  R.  छू,  Chaudhuri]
 I  would  like  to  join  my  voice  with

 that  of  my  hon.  friend  who  had
 spoken  before,  that.  so  far  as  effi-
 ciency,  honesty  and  expedition  are
 concerned,  We  have  nothing  to  find
 fault  with  the  existing  staff.  I  do

 not  know  whether  there  is  any  rela-
 tionship  amongst  them  or  not.  But
 merely  because  a  person  may  be
 related  to  another  person,  he’  con-
 not  be  dubbed  as  a  dishonest  man.
 But  as  my  hon.  friend  Pandit  Thakur
 Das  Bhargava  has  stated.  if  any  dis-
 honesty  is  found.  in  anybody,  no
 matter  to  whom  he  may  be  related,—
 he  may  be  related  even  to  the  Prime
 Minister  himself—we  as  Members  of
 Parliament  should  take  atepa  to
 have  them  punished.

 What  I  have  said  so  far  is  more
 or  less  a  digression.  This  is  not  the
 subject  matter  of  the  Bill  at  all.  But
 as  digressions  were  taking  place  be-
 fore,  I  have  also  joined  in  it,  because
 example  is  very  contagious.

 Apart  from  these  questions,  I
 consider  this  Adsrinistration  to  ०९

 a_  sort  of  hybrid  institution.  We  do
 not  know’  what  it  is.  We  suppose
 that  it  is  an  institution  which  should
 really  help  all  the  displaced  per-
 sons.  But  what  do  we  find?  You
 are  charging  interest  at  6  per  cent.
 whereas  when  you  (Government)
 advance  loans  for  purchase  of  cars
 etc.  by  Government  servants,  you  do
 not  charge  more  than  three  or  four
 per  cent.

 ह- ह  2M.

 You  do  not  charge  more  than  4
 per  cent.  when  you.  glve  building
 advances.  890"  when  you  come  ito
 the  question  of  helping  displaced

 Persons  with  loan,  you  want  to  make
 some  profit  out  of  it.  You  want  to
 fry  fish’,  as  they  say  in  Bengali,
 ‘with  the  fat  of  the  fish’.  You  want
 to  meet  all  the  expenses  of  the  organi-
 sation  by  lending  the  money  st  a
 higher  rate  of  interest.  I  consider,
 Sir.  that  this  rate  of  interest  in  the
 Present  circumstences  and  for  the
 Present  purpose,  is  rather  exorbitant.
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 Then  what  is  more  cruel,  and  what
 is  more  disgraceful,  is  the  fact  that
 you  can  realise  this  loan  as  arrears
 of  land  revenue.  I  had  occasion  to
 tell  this  House  before  that  this  sort
 of  cruel  provision  was  not  so  much
 known  in  our  poor  province.  ‘There
 we  do  not  arrest  or  imprison  any  debtor
 or  any  defaulter  if  he  fails  to  pay  his
 debt.

 Mr.  Depunty-Speaker:  How  are
 taccavi  loans  realised?

 Shri  RB.  K.  Chaudhuri:  I  am  say-
 ing  that  there  is  a  provision  for  reali-
 sation  of  arrears  of  land  revenue.
 Under  that  provision,  no  man  Is
 sent  to  jail  for  this.  But  I  under-
 stood  when  the  Estate  Duty  Bill  was
 discussed  that  in  the  Bombay  law
 there  is  such  a.  proviaion.

 Shri  A,  C.  Guha:  I  do  not  think  un-
 der  this  Act  anybody  has  been  put  in
 prison  for  failure  to  pay.

 Shri  ४.  K.  Chaudhuri:  Yes,  Sir.  Ihad
 asked  this  question  at  the  Advisory
 Board’s  meeting  and  I  was  told  that
 action  was  taken  under  this  Act  and
 a  man  was  actually  arrested.  I  think,
 Sir,  it  is  a  blot  on  the  Administra-
 tion  itself  to  have  recourse  to  such
 measures  for  realisation  of  loans  from
 displaced  persons  whom  you’  wanted
 to  help.

 Then,  Sir,  as  regards  attachment
 of  voropertles.  under  the  Civil  Proce-
 dure  Code  it  should  be  known  to
 everybody  who  has  anything  to  do
 with  law,  that  such  articles  are  im-
 mune  from  attachment,  eg.  a  man's
 weayjing  appareli  ornaments  which
 are  actually  used  by  women,  the
 utensils,  then  plough  cattle~all  those
 things.  I  do  not  understand  why  the
 Administration  does  not  know  _  that
 this  ls  actually  the  law  and  weshould
 not  go  a  step  further  and  we  should
 not  be  more  harsh  than  the  ordinary
 moneylender  who  could  not  have  at-
 tached  these  properties.  The  Gov-
 ernment  should  not  attach  these  pro-
 Perties,  especially  as  the  abject  of
 this  Government  when  starting  this
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 Administration  was  to  do  some
 humanitarian  work  and  not’  merely
 to  gather  some.profit.  If  the  Adminis-
 tration  goes  with  the  idea  that  they
 would  not  have  a  single’  bad  debt,
 that  they  would  recover  every  penny
 which  they  loan  out  and  that  they
 should  make  a  good  margin  of  profit,
 then  it  is  better  that  they  should
 close  down  this  Administration  very
 soon.  There  is  no  tse  catrying  it  on.
 We  wanted—and  actually  that  was
 the  wish  of  the  Minister  in  charge
 of  Relief  and  Rehabilitation  when
 they  .started  this  organisation—that

 they  should  be  of  real  help  to’  the
 people.  They  should  not,  of  course,
 say  that  all  this  money’  should  be
 given  in  charity,  but  they  should
 give  some  money  so  that  they  can
 rehabilitate  themselves.  It  was  never
 the  intention  to  act  like  Shylock  in
 getting  back  that  money.

 Sir,  I  also  do  not  understand—:  do
 not  know  whether  the  hon.  Minister
 knows  this  or  not—that  the  East  Ben-
 gal  refugees  have  only  recently  been
 granted  loans.  They  had  _  mlgrated
 in  large  numbers  since  950  and  they
 had  not  the  fullest  opportunity  of
 making:  their  Joan  lapplications  as

 yet.  Therefore,  the  last  date  for
 submisslon  of  applications  should  be
 still  further  extended.

 Then,  Sir,  I  have  come  across  cer=
 tain  information  which  I  have  gather-
 ed  from  loan  applicants.  They  say
 that  they  have  to  show  an  investment
 of  25  per  cent.  before  ‘they  can  fe
 granted  any  loan.  Now,  Sir,  I  think
 it  Is  8  very  cruel  provision.  Many
 persons  had  run  away  from  East  Ben-
 gal  in)  the  year  950  out  of  panic  and
 they  have  hardly  been  able  to  carry
 anything  with  them.  Now  to  re-

 Quire  them  as  a  condition  precedent
 to  the  grant  of  a  loan,  that  they  must
 show  that  they  have  invested  25  per
 cent.,  hefore  any  loan  can  be  advanc-
 ed  to  them,  I  submit,  Sir.  is  a  cruel
 idea  and  it  defeats  the  whole  object
 of  the  Administration.  No  such  rule
 should  be  laid  down  because  if  a  man
 can  have  25  per  cent.  investment  in
 an  application  for  a  loan  of  Rs.  20,000,
 then  he  is  hardly  a  refugee.  How
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 could  he  have  brought  all  this  money
 from  the  country  from  which  he  had
 fled  away,  and  invested  it?  I  know
 of  some  instances  in  which  loan  has
 been  refused  on  this  ground.  Some
 loans  are  still  unpaid  because  they
 have  not  been  able  to  show  25  per
 cent.  investment.

 Then  there  is  another  thing.  I  do
 not  approve  of  the  idea  of  curtail-

 ment  of  the  staff  at  aii.  I  should  ra-
 ther  advocate  increase  of  staff,  be~
 cause  it  takes  a  long  time  in  dis-
 poging  of  a  particular;  application.
 There  have  been’  instances,  as  my
 friend,  Mr.  Gidwani  wiil  be  able  to
 tell  you,  where  loan  has  been  grant-
 ed  so  late  after  such  a  lapse  of  time
 that  the  loanee  was  not  subsequent-
 ly  found  and  the  loan  had  to  be  re-
 funded.  Such  a  long  time  was  taken
 in  maklng  inquiries  and  in  coming

 to  a  decision  about  the  loan  to  be
 granted  that  the  loanee  had  actually
 gone  away  somewhere  or  the  man
 might  have  died—who  knows?  So  in
 order  to  dispose  of  applications  as
 early  as_  possible,  the  Administra-
 tion  should  be  given  or  should  take
 such  staff  as  is  necessary  for  the
 purpose.  The  Administration  has  a
 general  tendency,  I  regret  to  find,  to
 show  as  much  economy  as  possible

 so  far  as  the  staff  is  concerned,  That
 is  very  objectionable.  They  should
 not  like  to  take  the  credit  hefore  the
 Government  of  having  economised  in
 this  matter  because  economy  ls  a  false
 ecoiiomy  in  so  far  as  the  human  ob-
 ject  of  this  institution  ls  concerned.

 I  have  also  found,  Sir,  to  my  grea-
 test  disappointment  that  the  losn

 actually  granted  always  falls  far
 short  of  the  loan  which  has  been  ask-
 ed  for.  I  do  not  think,  Sir,  that  there
 is  any  justification  for  curtailing  the
 grant  of  a  loan  asked  for,  which  is
 required  for  the  purpose  of  the  busi-
 ness  which  is  intended  to  be  started.

 [Panorrt  Toakur  Das  Baaroava  in  the
 Chair  }

 Why  should  there  be  any  curtail-
 ment  of  the  loan  if  there  is  sufficient
 guarantee  fer  the  loan  iteelf?  i
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 there  is  no  guarantee  to  the  extent
 of  that  loan,  there  ends  the  matter.
 But  suitable  guarantee  has  been  given
 for  the  loan  actually  applied  for.  3  think
 it  is  mere  caprice  on  the  part  of  the
 Administration  to  refuse  the  loan
 which  has  been  asked  for.

 Then  also,  Sir--this  is  more  regret-
 table—even  after  the  loan  ig  grant-
 ed,  in  average  cases  above  6  months
 are  required  in  order  to  get  the  pay-
 ment.  There  could  be  some  _  pro-
 vision  in  order  to  remedy  this.  It  is
 most  regrettable  to  have  to  observe
 that  the  loan  which  has  been  sanc-
 tioned  is  mever  paid  in  full  to  the
 loanee  at  all.  There  again  an  instale
 ment  is  started.  What  is  the  object
 of  this  instalment?  How  can  a  man
 who  applied  for  a  loan  of  Rs.  20,000
 in  order  to  start  a  business,  but  who
 has  been  granted  only  Rs.  i0,000  for
 the  purpose  and  then  only  Rs.  5,000
 or  Rs.  4,000  is  granted  first,  atart
 that  busiaess?

 What  is  the  object  of  giving  him
 a  loan?  That  grant  will  be  merely
 utilised  in  spending  on  bis  own
 personal  necessities  and  be  will  be
 unable  to  start  the  business.  This

 is,  Sir,  highly  objectlonable  and
 steps  should  ve  taken  to  prevent  this.

 I  would  submit  that  these  things
 ought  to  be  borne  in  mind,  that  loans
 should  be  granted  as  expeditiously
 as  possible,  due  care  should  be  taken
 es  regards  the  suitability  of  the
 guarantor  and  if  a  suitable  guarantee
 is  given,  then  the  loan  should’  be
 given  to  the  extent  the  business  de-
 mands.  The  entire  loan  which  is
 being  sanctioned  must  be  pald_  so
 that  he  may  start  the  business  in
 his  own  way.  Unless  the  loan  is
 granted  quickly,  the  man  lives  on
 somebody  else’s  charity.  He  _  bor-
 rows  that  money  and  when  the  loan
 comes  to  him  after  a  long  time  he
 Rag  got  to  pay  the  versoris  from
 whom  he  has  borrowed.  Very  little
 is  left  tar  him  to  start  the  business
 This  is  the  secret  of  the  failure  of
 rehabilitation  to  the  extent  Govern-
 ment  desires.  Govertumert  desires
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 to  do  the  fullest  justice  to  the  people;
 they  desire  to  rehabilitate  the
 refugees  as  far  as  possible,  but  on
 account  of  these  circumstances  which
 have  not  been  remedied,  this  deplor-
 able  state  of  things  has  come  into  exis-
 tence.  I  therefore  say,  Sir,  that  the
 Government  should’  give  us  75
 guarantee  or  undertaking  to  have  हल
 more  comprehensive  Bill  wherein
 all  these  objections  which  I  have
 mentioned  and  _  the  circumstances
 which  has  impeded  the  running  of
 the  Administration  should  be  check-
 ed.  '

 I  do  not  see,  Sir,  why  we  should  sit
 in  a  Select  Committee  over  this  Bill.
 Even  in  the  most  offensive  speech
 which  was’  delivered  by  my  _  hon.
 friend  Mr.  Nayar,  he  did  not  find
 anything  of  a  controversial  nature
 in  this  Bill.  Therefore  it  is  quite
 easy  for  us  to  pass  this  Bill:  but,  in
 order  to  meet  the  other  objections
 which  have  been  raised  by  Mr.
 Gidwani  and  others  in  this  House,  I
 would  like  the  Government  to  come
 forward  with  a  comprehensive  Bill
 so  that  the  evils  which  have  been
 mentioned  msy  be  checked  in  future.

 Shri  H.  N.  Mukerjee  (Calcutta
 North-East):  I  had  no  _  intention
 originally  of  taking  part  in  this
 debste  but  having  listened  to  some
 of  the  speeches  and  especially  the
 speech  made  by  my  hon.  friend  Mrs.
 Kripalani,  whom,  I  am  sorry  to  say,
 I  do  not  find  at  the  moment  in  this
 House,  I  decided  that  perhaps  it
 would  be  right  for  me  to  try  and
 make  whatever  contribution  I  can

 to  the  discussion.  I  shall  say  at  the
 outset  that  we  have  not  in  the  asllgh-
 test  measure  anything  like  8  captious
 object  in  critlciaing  the  Government
 as  far  as  this  legislation  is  concern-
 ed,  In  regard  to  whatever  apper-
 tains  to  refugees’  rehabilitation—we
 know  that  these  are  matters  of  in-
 terest  to  all  sections  of  the  com-
 munity—and  it  is  with  nothing  but
 the  sipoerest  desire  to  assist  cons-
 tructively  in  the  real  rehabititation
 of  the  unfortunate  cefugees,  that  we
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 are  taking  part  in  this  discussion.
 That  makes  me  speak;  Sir,  in  regard
 to  8  question  which  apparently
 has  come  up  earlier  in  the
 course  of  today’s  discussion,  the
 question  of  the  Ordinances  having
 been  promuigated  Sir,  we  do  not
 object  to  an  Ordinance  belng  pro-
 mulgated  if  it  ig  demonstrably  in  the
 interests  of  the  People.  And,  as  far
 as  this  particular  Ordinance  was

 concerned,  we  recognise  that  it  was
 necessary  for  Government  to  come
 up  with  an  Ordinance;  otherwise  the
 entire  administration  of  rehablli-
 tation  finance  would  have  collapsed.

 So.  we  do  not  object  to  the  _  pro-
 mulgation  of  the  Ordinance  as  such.

 But.  I  would  like  to  say  one  thing,
 Sir,  which  perhaps  when  you  were
 speaking  from  the  floor  of  the  House
 you  forgot  and  that  was  that  while
 we  do  not  object  to  the  Government’s
 promulgation  of  an  Ordinance,  when
 it  was  quite  obviously  in  the  interests
 of  the  refugees,  we  do  not  like  the  idea
 of  promulgating  Ordinances  when
 perhaps  it  could  have  been  avoided.

 (Mr.  SpRAKER  in  the  Chair}

 After  sqme  8  months  in  this  place,
 I  have  not  yet  been  able  to  find  out
 exactly  the  exacting  nature  of  the
 duties  which,  are  performed  by  my
 hon.  friend,  the  Minister  for  Parlia-
 mentary  Affairs,  whom  I  do  not
 happen  to  see  here  at  the  moment.
 But  it  really  shows  the  inentitude  of
 Government  in  drawing  uD  a  time
 table  for  legislation  because’  tbis
 Rehabilitation  Finanoe  Admlinistra-
 tion  Bili  has  been  hanging  fire  for
 I  do  not  know  how  long  and  it  was
 at  the  fag-end  of  the  last  sesslon
 that  we  were  told  by  spokesmen  of
 the  Government  that  we  had_  got

 to  rush  it  through  Parliament;  other-
 wise  there  was  going  to  be  a  cala-
 mity.  Now,  it  was.a  most  untenable
 situation,  Sir,  for  Government  to  ex-
 pound  in  this  House.  But  that  hap
 pened  and  it  was  only  because  of  that
 kind  of  ineptitude  on  the  part  of
 Government  in  not  being  able  to
 organise  the  legislative  time-table
 that  the  President  did  have  to  pro-
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 mulgate  this  Ordmance  and  keep
 this  business  going.  So,  while  we  do
 not  object  to  the  promulgation  of  this
 Otfiinance  in  this  particular  case

 ‘because  it  was  necessary  in  the  _in-
 terests  of  the  refugees,  we  do  not
 like  the  way  in  which  the  Govern-
 ment  functions  and  we  do  not  like
 the  way  at  all  in  which  the  time-
 table  of  our  legislation  is  drawn  up
 by  whatever  Ministery  is  in  chatge.

 I  do  not  know  whether  the  Minister
 for  Parliamentary  Affairs  has  any-
 thing’  whatever)  to  do  on  deciding
 legislative  priorities.  Sometimes  we
 have  found,  Sir,  when  we  have  met
 in  Business  Advisory  Committees  or

 even  in  informal  meetings  that  deci-
 sions  are  not  made  b¥  Govern-
 ment  in  time,  for  decisions
 are  made  to  await  the  pieasure
 of  somebody—and  these  are  perhads
 all  sorts  of  mysterious  moves  be
 hind  the  scenes.  This  kind  of  पिन
 capacity  to  fame  the  legislative
 time-table  and  compulsory  recourse
 to  Ordinance-making  is  something
 which  only  shows  how  inept  the  Gov-
 ernment  has  beer.  I  repeat,  however
 that  we  do  not  object  iu  principle  to
 the  employment  of  an  Ordinance
 when  it  can  be  employed  in  the  in-
 terests  of  the  people.

 Now,  Sir,  the  next  point  which  |
 would  like  to  make  out  Is  that  we
 all  agree  that  there  should  be  a
 comprehensive  scheme  as  far  as
 financial  apeistance  to  refugees  is
 concerned.  In  regard  to  thie  point,
 my  hon.  friend,  Mrs.  Kripalanl  has
 said  that  ag  a  member  of  the:  Board
 or  the  Committee—or  whatever  it
 js—she  looked  into  this  particular
 aspect  of  the  matter  of  refugee  re
 habilitation  adminisération.  They
 found  the  difficulty  of  getting  guaran-
 tors  as  far  as  certain  people,  especial-
 ly  from  impecunious  areas  like  East
 Benga)  and  Assam  wert  concerned.
 Now,  we  know  that.  That  is  exaetly
 why  there  should  be  a  well-thought-
 out  plan  for  rea)  assistance,  finan-
 cial.  and  otherwise  to  the  refugees.
 That:  is  nowhere  In  the  picture  and
 I  weuld  have  liked  Mrs.  Kripaian)  to
 come  forward  with  seme  constructive
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 suggestion  or  at  least  say  88  a  mem-
 ber  of  the  Board  that  they  have  been
 hanimering  on  the  Government  that
 there  should  be  as  soon  as  possible  a
 really  comprehensive  scheme  so  that
 we  could  give  the  maximum  possible
 assistance,  financially  speaking,  to
 the  refugees.  I  would  wish  the  Gow
 ernment  to  say  that  Government  has’
 in  contemplation  some  kind  of
 measure  for  the  better  administration
 of  the  funds  which  are  going  to  be
 voted  for  the  purpose  of  refugee
 rehabilitation.  We  should  also  feel,
 Sir,  that  the  terms  of  assistance  to

 the  refugees  should  be  eased  alittle
 moife  than  ‘this  jegislation  proposes

 to  do.  Actually,  I  think  it  is  rather
 hard  on  the  refugees  that  certain  of
 these  terms  are  imposed  upon  them.
 I  need  not  labour  that  point  because
 it  has  already  been  more  or  less  ex-
 patiated  upon  by  Mr.  Gidwanf  and
 other  speakers.

 But,  I  find,  Sir,  from  the  Eastern
 Economist  of  the  7800  September,  this
 year,  that  between  40  and  45  per
 cent.  of  the  loans  sanctioned  by  the
 Administration  have  remained  un-
 drawn.  Now,  this  must  be  due  to
 the  fact  that  the  conditions  are
 rather  severe,  that  possibly  money
 comes  in  driblets.  that  possibly  when
 you  get  the  first  instalment  you  have
 got  to  pay  interest  on  that  at  6  per
 cem,  which  is  very  high  consider-
 ing  the  situation  of  the  refugees.  It
 is  very  difficult  to  get  on  without
 securing  further  instalments.  So,  the
 net  result  Is  that  many  of  these  peo-
 ple  after  all  the  paraphernall&  which
 was  descrided  in  detail  by  Mrs.
 Kripalani  are  not  allowed  to  draw
 the  money  because  the  conditions
 are  very  severe.  One  of  the  instances
 of  severity  Is  the  rate  of  interest.  As
 I  say,  6  per  cent.  is  much  too  high.
 On  the  contrary,  I  should  say  if  Gov-
 ernment  had  realiy  any  regard  for
 development  of  the  trade  and  com-
 merce  of  this  country,  of  the  indus-
 try  of  this  country,  if  Government
 would  help  the  refugees  tu  fit  into
 some  sector  in  the  planned  economy,
 advance  this  money  and  after  the
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 refugees  had  got  the  total  loan  at
 their  disposal,  Government  should
 for  some  time  do  without  any  in-
 terest,  and  after  a  period  it  could
 impose  some  interest,  3  per  cent.  07
 something  like  that  and  not  6  per  cent.
 right  from  that  very  _  beginning.
 Government  is  golng  to  the’  extent
 of  charging  interest  on  toans  at  6

 per  cent.  subject  to  a  rebate  of  ]  per
 cent.  if  the  payment  of  the  instal-
 ment  is  made  on  or  before  the  due
 date.  So,  I  would  ask  Government  to
 consider—I  know  it  is  not  much  good
 our  asking  Government  to  consider

 things—but  as  long  as  we  have  an
 opportunity,  we  shall  ask  Goverin-

 ment  to  consider  the  steps  that  they
 ought  to  take  in  regard  to  easing  the
 terms  of  the  loan  that  they  are  go-
 ing  to  give  to  the  refugees

 The  point  has  also  been  raised  Ir
 regard  to  the  cost  of  the  administra-
 tion.  I  am  not”  going  into  detail
 about  this  for,  as  I  sald  before,  I  had
 no  intention  of  speaking  in  this  de-
 bate,  but  I  have  heard  certain  things
 and  they  are  rather  disturbing.  The
 cost  of  the  administration  is  rather
 too  high.  I  And,  for  example,  from
 the  answer  given  to  a  question  which
 was  asked  on  the  l0th  August  this

 year  that  the  total  number  of  em-
 Ployees  in  the  Rehabilitation  Finance
 Administration  on  the  Ist  July  953
 was  635,  of  whom  l5]  were  class  IV
 employees.  I  have  heard  my  hon.
 friend  Pandit  Thakurdas  Bhargave
 trying  to  justify  it  by  saying  that  the
 kind  of  work  which  the  staff  of  this
 Administration  was  called  upon’  to
 do  can  be  detter  done  by  the  upper
 class  employees.  I  should  like  to
 know  a  good  deal  more  about  it
 before  I  can  accept  that.  I  have  no-
 thing  against  the  upper’  class  em-
 Ployees  at  all,  but  this  does  not
 sound  reasonable.  Normally  speak-

 ing,  you  need  more  class  IV  err
 ployees  in  an  administration  and  this
 ls  the  general  practice,  but  here  out
 of  685  employees,  only  !5l  were
 class  IV  employees.  This  Is  one
 instance.
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 I  find  also  another  instance  given
 by  my  friend  Shri  Nayar,  which  is
 the  answer  to  an  unstarred  question
 asked  by  Shri  Neyar  himself  on  7009
 August.  I  have  been  told  that  most
 of  these  officers  behave  very’  well.

 I  am  very  happy  to  hear  that.  I  am
 sure  the  generality  0  our  officers
 whatever  category  they  may  be-
 long  to—class  I  to  class  IV
 —are  good,  honest,  hardworking
 people.  I  have  nothing  against
 the  class  of  employees  as  such,  but
 the  facts  and  figures  supplied  in

 answer  to  this  question  on  the  Mth:
 August  7953  are  really  very  disquiet-
 ing.  I  don’t  quite  understand  how
 it  could  happen.  I  would  not  men-
 tion  names,  ,Out  there  was  one  per-
 son  who  was  the  Assistant  Chief  Ad-
 ministrator.  The  salary  which  he
 drew  before  coming  to  the  Adminis-
 tration  was  Rs.  700,  but  on  the  Ist
 July  3953  under  the  Rehabilitation
 Finance  Administration  he  was  draw-
 ing  Rs.  1,050.  Another  person  who
 was  Assistant  Chief  Administrator,  was
 drawing  Rs,  350  earlier  and  he  was
 getting  on  the  ist  July  Rs.  1,000  as
 salary.  Another  person  who  was
 Chief  Accountant  was  granted’  Rs.
 800  but  he  was  drawing  somewhere
 about  Rs,  380  before  that  date.  This
 kind  of  thing  can  be  quoted
 ad  infinitum  and  all  these  instances
 show  a  very  big  gap  between  one
 figure  and  the  other.  I  don’t  know
 these  gentlemen  at  all,  and  am_  not
 making  persona)  reference,  but  here
 is  a  gap  between  two  figures  of  pay-
 ment  which  has  got  to  be  explained.
 ]  certainly  remember—I  am  sorry  I
 don't  find  him  here—the  Finance
 Minister  giving  an  answer  to  a  ques-
 tion  in  regard  to  the  field  workers  in
 the  National  Sample  Survey  and  I
 was  told  that  a  very  large  percen-
 tage  of  them  are  paid  on  an  ad  hoc
 basis  and  do  not  get  any  of  the  ad-
 vantages  of  Government  service.  I
 take  it,  Sir,  that  in  the  present
 citcumatsnces  the  National  Sample
 Survey  is  a  very  important  institu-
 tion,  though  Possibly  it  bas  been  run
 in  a  manner  which  needs  to  de  consi-
 derably  improved.  I  am  sorry  to  say
 that  most  unfavourable  terms  68
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 appointment  are  offered  to  these  field
 workers  while  very  favourable  terms
 are  offered  to  the  people  in  this  Ad-
 ministration.  I  know  everybody
 needs  to  be  paid  well.  lf  you  have
 expectations  of  just  physical  existence,
 you  have  to  demand  money,  and
 our  workers,  our  people’  do  not  get
 it.  Officers  with  some  expectation  of
 a  comfortable  living  do  get  more
 money.  God  bless  them  and  let  them
 go  ahead  by  ali  means,  and  ask  for
 more,  but  why  should  this  kind  of
 discrimination  exist?  I  have  no
 personal  Knowledge  of  any  of  these
 officers,  but  these  charges  have  been
 made  and  it  Is  a  good  thing  that  they
 have  been  made.  In  the  last  session
 it  was  on  the  initiative  of  Shri  Nayar
 that  there  was  a  half-hour  discussion
 on  this  matter.  I  remember  _  that
 the  next  day  all  the  newspapers—The
 Times  of  India,  The  Hindustan  Stan-
 dard  etc.—started  writing  editorial
 comments  on  this  subject.  Even  the
 Eastern  Economist  wrote  something
 about  it.  Actually  I  was  very  happy
 when  Shri  Guha  started  his  speech
 today  by  saying  that  all  the  cases  to
 which  a  reference  has  been  made
 have  Seen  looked  into,  and  when
 he  gave  the  assurance  that  he  would
 look  into  any  other  similar  cases
 that  may  be  brought  to  his  notice.
 Even  today  Shri  Nayar  showed  me
 sheafs  of  paper,  but  I  do  not  go  in-
 to  the  rightness  or  wrongness  of  it.
 It  is  now  for  Government  to  appoint
 a  Commission  for  this  purpose.  After
 all  this  is  a  very  important  matter—
 a  matter  affecting  the  welfare  of  the
 refugees—and  so  we  must  make  every
 effort  to  see  that  not  ४  pie  is  spent
 unnecessarily  by  this  Administra-
 tion,  which  I  know  is  top  heavy.  I
 know  from  the  Budget  that  the
 cost  of  collection  of  Central  Govern-
 ment  revenues  rose  from  Rs.  9
 crores  to  Re.  29  crores  within  a
 period  of  one  year,  but  my  Point  is
 that  there  shduld  not  be  such  fuarc-
 tionlng  in  regard  to  refugee  rebabil:-
 tatlon.

 There  {s  also  another  point  made
 by  Shrimati  Kripslanl.  +  am  sorry
 she  Is  not  here.  She  said  while  rebut-



 33  Rehabilitation  Finance  36  NOVEMBER  3988

 {Sbri  H.  N.  MukerdJee]
 ting  the  charge  of  corruption  against
 certain  people  in  the  Administration
 that  it  was  probable  that  the  “lowest
 officers”  have  taken  bribes,  Literally
 speaking  I  wonier  if  it  is  the  376
 prerogative  of  the  lowest  officers  to

 take  bribes.  This  is  the  first  time
 that  I  am  told  in  ६833  House  that  the
 likelihood  of  corruption  Ja.  more  in
 the  case  of  the  lowest  paid  steff.  On
 the  contrary  I  should  say  the  chances
 of  corruption  in  the  case  of  tbe  higbly
 Paid  officers  are  not  less  at  any  rate.
 The  lower  the  officer,  possibly  the
 temptation  i6  greater,  but  We  all

 know  the  stuff  of  our  poor  people.  It
 is  they  who  keep  the  world  going;  it
 is  they  who  have  courage,  guts  and
 character.  and  I  was  really  amazed
 to  hear  Shrimati  Kripalani  making

 such  a  statement  in  trying,  only  to
 shield  the  highly-paid  officers.  Shield
 them  all,  by  all  means,  if  you  wish,
 but  do  not  discriminate  between  the
 two  classes.  higb  or  iow.

 I  am  sorry  I  am  taking  longer  than
 I  thought.  There  ie  another  point

 and  that  is  in  regard  to  the  question
 of  audit.  I  find  in  the  Statement  »f
 Objects  and  Reasons  that  one  of  the
 purposes  of  this  legislation  is  to
 entrust  the  audit  of  the  accounts  of
 this  Administration  to  the  Comptrol-
 ler  and  Auditor-General  of  India.  A
 very  good  thing  and  aq.  very  sound
 suggestion.  I  should  say  that  tbe,
 Government  has  come  to  _  this
 decision  on  the  basis  of  its  ९५०
 perience  of  this  Admlnietration.  Gov-
 ernment  comes  before  the  Parlia-

 ment  with  the  proposal  that  the  audit
 of  this  Administration,  which  was
 done  differently  earlier  should  now
 tbe,  done  by  the  Auditor-General  of
 India.  We  think  that  in  the  present
 circumstances.  audit  by  the  Auditore
 General  is  very  necessary  and  Iim-
 portant,  and  since  Government  itself
 has  realised  this  necessity,  I  would
 say  “Why  not  go  a  little  further?
 There  are  accusations  against  this
 Administration;  right  or  wrong  we
 don’t  know,.  but  Jet  us  hope  they  are
 wrong.  Why  not  let  the  accounts  be
 audited  retrospectively?  Why  not
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 ask  the  Auditor-General  to  g0  into
 the  accounts  of  thia  Administration

 for  the  last  few  years?”  There  is
 no  harm  in  it:  the  heavens  would
 not  fall  if  it  happens.  On  the  con-
 trary,  it  would  be  an  assurance  by
 Government  that  every  possiblestep

 is  being  taken  to  ७७७  to  it
 that  the  refugee  Rehabilitation
 Finance  Administration  is  being
 conducted  on  the  soundest  pos
 sible  lines.  I  would  suggeat  to
 Government,  Sir,  therefore,  that  cer-
 tain  assurances  ‘ought  to  be  forth

 coming  from  their  side.  They  should
 give  us  some  idea  of  tbeir  dasire  to
 have  a.  more  comprebenaive  effort
 to  assist  the  refugees  fnancially,  as
 far  as  the  objectives  of  this  legisla-
 tion  is  concerned.  I  want  Govern-
 ment  to  come  forward  and  tell  us
 that  Government  is  going  to  ease  the
 terms  on  which  assistance:  ts  offered
 to  the  refugees;  I  want  Government
 also—to  repeat  what  Mr.  Guba  088
 said—to  give  an  assurance  that  all
 charges-  of  corruption,  etc.  etc.,
 would  be  gone  into  with  as  great
 care  as  possible;  I  want  Goversment
 also  to  give  an  assurance  that’  the
 Auditor-General  will  be  asked  to
 examine  retrospectively  the  accounts
 of  tbis  Administration.

 Mr.  Speaker:  The  Deputy  Minister of
 Finance.

 Shri  A.  C.  Gaba:  Mr  Speaker.  Sir  ene
 Shri  U.  M.  चुप:  I  will  take  only

 two  minutes.
 Mr.  Speaker:  It  is  not  a  question  of

 his  taking  two  minutes.  I  have  call-
 ed  upon  the  Deputy  Minister:  he  will
 have  his  chance.

 Shrt  A.  0.  Guba:  Mr.  Speaker,  Sir,  I
 am  &rateful  to  the  Members  for  this
 interesting  debate  on  this  Bill.  The
 last  speaker,  Shri  Mukerjee  has  again
 asked  for  an  assurance  that  every
 charge  of  abuse  of  power  or  of  corrup-
 tion  would  be  enquired  into.  I  have
 already  given  this  assurance  and  even
 now:  I  give  this  assurance  that  what-
 ever  information  may  be  brought  to
 the  notice.  of  Government,  every  case
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 will  be  enquired  into  and  proper  action
 would  be  taken.

 Sir,  I  should  first  of  all  deal  with
 some  of  the  charges  made  here.  First,
 I  should  mention  about  the  Law  Off-
 cer  engaged.

 Mr.  Speaker:  I  must  make  one  point
 clear.  I  am  calling  upon  him  not  to
 reply  to  the  debate  at  present.  He  is
 only  intervening  in  the  debate.  I
 thought  he  wanted  to  say  something
 by  way  of  intervention  in  the  debate.

 Shri  A.  0.  Guha:  I  tbought  I  was
 ca‘led  upon  to  reply  to  the  debate.

 Mr.  Speaker:  That  is  not  the  posi-
 tion.  As  he  stood  up,  I  thought  he
 wanted  to  say  something  in  connec-
 tion  with  the  arguments  advanced.
 That  was  what  I  thought.  If  he  is
 going  to  reply,  certainly  I  must  allow
 a  chance  to  other  Members  who  want-
 ed  to  speak.

 Shri  D.  C.  Sharma  (Hoshiarpur):  I
 have  listened  patiently  to  the  debate
 which  has  been  goimg  on  on  this  Bilt
 and  I  thought  so  far  only  two  points
 of  view  have  been  expressed.  One
 Point  of  view  was  outright  condemna-
 tion.  the  other  point  of  view  was  un-
 qualified  admiration.  I  am  afraid.
 Sir,  I  do  not  want  to  be  a  party  to  any
 kind  of  denunciation  of  the  good  work
 that  this  Rebabilitaticoo  Finance  Ad-
 ministration  has  been  doing.  Nor,  Sir,
 do  I  want  to  be  in  that  category  to
 which  as  a  Persian  poet  bas  sald:

 ्  A  reo  निन  gato  ि  ७१
 That  is  to  say,  you  call  me  a  Haji--
 you  call  me  a  very  great  person  and  I
 cail  you  a  very  great  person.  From
 the  tenor  of  the  speeches  I  heard  this
 evening,  I  have  come  to  the  conclu-
 sion  that  some  of  the  members  who
 are  connected  with  the  Rebabilitation
 Finance  Administration  have  been
 expressing  very  fine  things  about  ite
 work.  Ido  not  for  a  moment  deny
 that  this  Administration  has  done
 some  good  work,  but  there  Is  no  need
 to  go  and  whitewash  al}  that  has  been
 done.
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 Mr.  Speaker,  Sir,  it  hag  been  said
 that  the  Administration  has  been  doing
 ita  work  very  efficiently,  very  honest-
 ly  and  very  expeditiously—I  am
 quoting  the  words  of  one  hon.  Mem>er
 who  took  part  in  this  debate.  Well,
 Sir.  I  would  not  say  anything  about.
 the  :natter  of  honesty.  I  do  not
 want  to  enter  into  the  controversy  as
 to  whether  honesty  begins  at  the
 highest  rung  of  the  ladder,  or  at  the
 middle  rung  of  the  ladder  or  at  the
 lowest  rung  of  the  ladder.  This  is  a
 metaphysical  question  into  which  ]  «Jo
 not  wish  to  enter.  I  think  that  the
 Members  of  Board  and  the  administra-
 tors  have  been  doing  their  work  hones-
 tly.  I  do  not  want  to  avail  at  their
 honesty.  But,  Sir,  I  want  to  ask  one
 Question:  Has  tbis  Board,  bas  this
 Administration  been  dolng  its  work
 very  efficiently?  When  I  ask  this
 question,  the  only  simple  answer
 could  be:  “Well,  it  is  not  an  unquali-
 fled  No,  but  also  not  an  unqualified
 Yes."  What  do  you  think  of  an  ad-
 ministration  where  the  number  of  de-
 faulters  igs  very  large.  There  I  want
 to  ask  this  question  of  the  administra-
 tors:  Why  do  you  have  so  many  de.
 faulters?  Did  you  give  ioans  for
 those  undertwiings  which  were  not
 financlady  sound?  Did  you  give
 loans  to  those  persons  who  were  not
 financially  At  to  take  these  joans?  Why
 did  you  give  these  loans?  I  think
 this  Administration  will  be  heading
 towards  hankruptcy  if  the  number  of
 defaulters  goes  on  increasing.  What
 I  find  is  that  the  number  of  defaulters
 is  so  large  that  I  doubt  about  the
 soundness  of  the  undertakings  on
 which  this  Administration  advance:
 loans.

 Again,  Sir,  I  do  not  wsnt  to  speak
 from  the  point  of  view  of  a  financier
 or  an  administrator  or  a  member  of
 tke  Advisory  Board.  I  want  to  speak
 from  the  point  of  view  of  8  person
 who  comes  to  tbis  Administration  for
 loans.  After  all  I  am  a  Member  of
 the  House  of  the  Peaple  and  I  belong
 to  a  double  member  constituency  with
 34  lakhs  of  people.  I  go  about  my
 constituency  and  I  meet  all  kinds  of
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 people,  displaced  persons,  refugees
 who  have  applied  for  loans.  What
 tale  do  they  tell?  The  tale  they  tell
 is  a  tale  of  which  I  as  a  Member  of
 the  House  cannot  be  proud.  I  do  noi
 say  that  I  feel  ashatned  of  what  they
 say;  but  I  must  say  that  the  tale  which
 they  tell  is  a  dismal  tale,  a  mournful
 tate,  a  tale  which  makes  me  very  sad
 and  very  depressed,

 Sir,  this  organisation  was  brought
 into  being  to  help  the  refugees.  But
 what  is  the  experience  of  a  man  who
 comes  all  the  way  from  the  distant
 parts  of  the  Punjab.  My  hon.  friend
 spoke  about  people  from  Assam  and
 East  Bengal  and  said  they  were  the
 persons  who  were  most  depressed
 financially.  I  should  say  that
 the  people  of  Punjab  are  also
 depressed  in  an  equal  degree.
 I.  see  people  from  distant  parts
 of  Punjab  coming  to  Delhi  with
 applications  in  their  hands,  and—if  I
 may  use  an  expression,  I  hope  it  !a
 parliamentary,—no,  I  don’t  want  to
 use  it—going  up  and  down  the  veran-
 dhas  of  the  offices,  seeking  help,  seek-
 ing  sympathy  and  yet  getting  no  sym-
 pathy  and  no  help.  (If  this  is  effici-
 ency,  weil,  I  think  the  word  efficiency
 has  changed  its  meaning  in  the  dictio-
 nary  of  the  English  language.  At  the
 same  time  I  want  to  say  that  even  if
 an  application  is  taken,  it  takes  so
 much  time  to  decide  that  application
 that  I  am  reminded  of  an  English  pro-
 verb:  “Hope  deferred  makes  the
 heart  grow  sick.”  The  hope  of  the
 people  who  apply  for  loans  is  deferred
 from  day  to  day  and  it  is  deferred  in
 such  a  way  that  the  person  who  has
 applied  for  the  loan  feels  miserable
 and  that  is  the  reason  why,  as  an  hon.
 Member  pointed  out  just  now,  the
 number  of  loans  which  had  remained
 undrawn  was  so  large?  Why  is  the
 number  of  loans  undrawn  so  iAarge?
 vet  us  go  into  the  psychctlogy  of  it
 and  the  financial  aspect.  The  simple
 thing  jis  that  there  is  such  a_  time
 jag  ‘between  the  application  for  a
 loan  and  the  granting  of  the  loan
 that  the  person  who  applied  might

 have  gone  to  some  other  plac@  or
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 to  some  other  continent,  and  yet
 the  application  may  not  have  been
 granted.  This  is  another  sign  of
 ‘efficiency’.

 Again,  I  want  to  ask  one  thing.
 We  have  lakhs  of  refugees  in.  our
 midst,  and  {f  you  take  the  number:
 of  urban  refugees  that  will  also  be

 a  very  big  number.  But  how  many
 persons  has  this  Administration  bene-
 fited?  I  think  somebody  said  in  this
 House  today  that  it  had  benefited:
 about  five  thousand  and  odd  per

 sons—I  speak  subject  to  correction.
 That  is  to  say,  it  has  benefited  about
 twenty-five  thousand  persons’  and
 dependents  in  these  years.  I  want
 to  ask  you:  is  this  Administration

 worthy  of  its  name  if  it  has  been’
 able  to  rehabilitate  only  five  thousand
 persons?  I  do  not  think  so,  because
 the  number  of  people  who  seek  the
 help  of  the  Administration  is  large

 and  the  number  of  people  who  get  the
 help  is  so  small.  I  am  reminded  of
 Browning  who  said:  Petty  done  and
 undone  vast!  What  it  has  done  is  so
 small,  so  microscopically  small  that
 you  cannot  compare  it  with  the
 work  to  be  done.

 I  have  70  grouse  with  this  Ad-
 ministration  on  the  score  of  honesty.
 I  think  all  the  people  associated  with
 it  are  honest.  I  have  no  grouse  with
 it  on  the  ground  of  nepotism.  I  do
 not  call  into  question  these  things.
 But  I  must  say  that  the  work  of
 this  Administration  has  been  done
 in  a  very  sloppy  manner,  In  a  very
 unbusinesslike  manner,  in  a  menner
 which  is  very  harmful  to  those  per-
 sons  who  come  to  it  in  order  to  draw.
 their  loans.

 At  the  seme  time  I  must  say  9
 word  to  this  Administration.  Is  it  a
 fnancial  institution  or  is  it  8  humani-
 tarian  iastitution  or  a  philanthropic:
 institutlon?  I  think  it  must  partake
 of  the  qualities  of  both.  On  theone
 hand  it  should  be  financlally  sound;
 on  the  other  it  should  be  helpful  to
 the  people.  But  when  7  look  at  its
 working  what  do  I  find?  Somebody
 said  that  the  cost  of  administratiom
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 is  all  right,  that  0  per  cent.  of  it
 should  go  towards  the  cost  of  ad-
 ministration.  I  am  not  _  botherlng
 about  that  percentage:  you  can  talk
 that.  But,  as  has  been  given  in  the
 *peeches  of  some  of  my  hon.  friends,
 I  can  say  that  the  cost  of  adminis-
 tration  bas  been  out  of  all  propor-

 tion  to  the  benefit  which  has  accrued
 to  the  refugees  who  applied  for
 toans.  The  cost  of  administration  may
 be  all  right  from  the  Point  of  view
 of  the  percentage.  But  the  benefit

 it  has  glven  to  the  people  ls  so  small.
 There  should  be  some  kind  of  pro-

 Portion  between  the  cost  of  adminis-
 tration  and  the  benefits  granted.  I

 ‘must  say  in  all  honesty  that  that
 proportion  has  not  been  kept.  It

 has  been  unbalanced.

 I  want  to  say  only  this.  I  am  glad
 that  they  have  raised’  the  capital.
 I  am  also  glad  that  there
 are  certain  other  new  provisions.

 What  I  mean  to  say  is,  as  somebody
 has  said:

 Wor  forms  of  Government  let  fools
 contest

 Whatever  is  administered  best  is
 best

 This  Administration  should  ७९
 administered  in  such  a  way  that  its
 outlook  ls  humanized  and.  its  methods
 are  expeditious.  What  I  find  from
 its  working  is  that  it  handles’  the
 affairs  of  the  refugees  in  the  most
 unimaginative  manner.  It  does  not
 Put  its  heart  into  the  woes  of  those
 people;  it  does  not  enter  into  their
 feelings  and  all  that.  Therefore  I
 would  say  that  my  friend  Mr.  Guha
 should  do  something  to  see  to  it  that
 the  work  of  this  Administration  is
 done  more’  expeditiously,  And  I
 should  say  that  for  that  purpose  we
 would  need  to  have  a  more  compre-
 hensive  Bill  which  does  not  leave  the
 joaning  to  the  sweet  and  tender

 mercy  of  this  man  or  that  man,  this
 Board  or  that  Board  but  which
 gives  the  man  who  applles  for  a
 loan  some  kind  of  a  right,  also  to
 get  it  in  time  and  not  when  it  is  too
 late.  Therefore  I  say,  with  due
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 deference  to  my  friend  Mr.  Guha,
 that  he  should  bring  forward  a  Bill
 which  would  gladden  the  hearts  of
 the  refugees.  I  know  how  slick  they
 are  of  the  worklng  of  this  Adminis-
 tration.  He  should  do  something  to
 tell  them  that  they  can  be  put  back
 on  their  legs  agaln  so  far  as  their
 financial  rehablilltation  ls  ‘concerned.

 Shri  U.  M.  Trivedi:  After  reading
 this  Bill,  and  some  Portion  of  it,  and
 hearlng  the  very  nice  arguments  of
 some  sincere  friends.  it  appears  to
 me  that  this  Rehabilitation  Finance
 Administration  was  created  to  pro-
 vide  some  jobs,  and  not  to  give  real
 benefit  to  the  refugees.  It  was  a
 story  of  some  great  financial  wizard
 who  made  a  blg  show  that  “we  are
 going  to  glve  you  so  many  crores

 of  rupees”  and  then  manipulated  in
 such  a  way  as  to  get  more  from  them.
 Similarly,  only  on  figure  work  it
 was  shown  “we  are  golng  to.  give

 you  so.  much”.  When  the  _  poor
 refugees  were  Riven  loans,  they  were
 asked  to  pay  interest  at  the  rate  of
 6  per  cent.  From  where  were  they
 to  get  the  money?’  Before  they
 could  rehabilltate  themselves  how
 are  they  golng  to  give  you  this  re-
 turn?  Is  there  any  guarantee,  or  ls
 it  merely  the  Income-tax  Officer’s
 mentality  that  a  man  who  goes  into
 buslness  must  always  give  a  return.
 We  lawyers  .know  how  many  people
 go  bankrupt  and  how  many  file  inv-
 solvencies.  Every  time,  as  soon  as
 a  war  is  over,  just  after  a  decade.
 insolvencies  _,begin.  Bankruptcles
 after  bankruptcies  are  filed  We

 just  imagine  that  a  man  is  going  to
 do  business  and  therefore  he  ruust
 have  8  return.  The  _  Income-tax
 Officer  will  tell  you:  you  must  have
 a  i0  per  cent.  return,  I  must  have  a
 particular  income-tax  from  you.
 Similarly  this  Rehabilitation  Finance
 Administration  wants  ‘that  “because

 we  have  given  you  a  loan,  we  must
 have  our  6  per  cent..  whatever  hap-
 pens”.  And  then  this  peculiar  Bom-
 bay  Revenue  Act  comes  and  sits  on
 some  people:  “If  you  don't  pay,  we
 don’t  care  for  the  Civil  Procedure

 Code  and  all  those  principles  of
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 law  which  have  been  put  in  the  Civil
 Procedur¢  Code,  You  go  to  jail  for
 any  number  of  days  we  want,  hecause
 We  want  that  thla  should  be  recovered
 as  arrears  of  land  revenue”.

 After  all,  these  refugees  have  to
 live  somewhere,  in  small  villages,
 small  towns.  Government  has  built
 some  houses  at  a  cost  of  oniy
 1,000  or  Rs.  1,500  or  Rs.  2.000  at  the
 most.  But  what  rent  is  Government
 charging?  They  are  charging  Rs.  7/-,
 Rs.  7-12-0,  Rg  8-15-0.  Some  sort  of

 2  mathematical  calculation  ls  made
 and  you  charge  that  rent  from  that
 poor  man  to  whom  a  small
 sum  of  Rs,  2,000  or  Rs.  3,000
 has  been  made  for  carrying  on  some
 business.  They  do  not  realise  that
 in  the  towns  in  which  these  tenements
 have  been  built,  the  rent  is  hardly

 six  annas  or  twelve  annas;  sometimes
 it  is  one  rupee.  You  charge  from
 these  poor  refugees  Rs.  9-12-0  and
 8-15-0.  When  you  write  to  the  Re
 habilitation  Minister,  he  says.  we  are
 sorry,  this  ls  what  we  are  going  to
 do  because  in  Bombay  it  has  cost  us
 so  much,  in  Allahabad  it  has  cast
 us  so  much,  in  Delhi  it  has  cost  us
 so  much,  and  so  we  must  squeeze
 from  the  oeople  this  amount.  How  are
 these  people  going  to  repay?  We  are
 not  applying  our  mind  directly  to  the
 problem  before  us,  This  is  rehabili-
 tation  money.  I  for  one  would  not
 care  even  if  your  l2  crores  87९  not
 collected.  %  need  not  he  collected.
 We  have  committed  the  greatest  sin  in
 up-rooting  these  men  from  the  places
 where  they  were  living,  from  their
 forefathers’  places.  We  have  earn-
 ed  our  independence  at.  their  cost.
 What  are  you  clamosring  for?  We
 are  golng  to  give  them  only  this  much
 and  we  are  going  to  get  from  them
 &0  much.  It  is  shameful.  We  must  give
 up  this  interest.  The  whole  question
 must  be  gone  into  properly  with  this
 end  in  view  that  this  rehabili-
 tation  money  that  we  are  go-
 ing  to  give  is  8  sort  of  ex-
 piation  money  for  all  the  sins  that
 we  have  committed  in  up-rooting  these
 people.  We  must  also  realise  that  we
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 must  not  have  a  very  hard  outlook  so
 fsr  as  this  cpllection  business  is  con-
 cerned.  It  is  juat  possible  that  a  man
 may  not  be  able  to  pay;  it  ls  just  pos-
 sible  that  be  has  not  made  any  money
 in  the  investment  that  he  has  made.
 Nobody  realises  this  from  the  very.
 beginning.  Some  hon.  Member  was
 suggesting  that  some  bad  loans  were
 advanced.  One  never  knows;  one
 enters  into  a  business  that  he  has
 heen  doing  and  he  clamours  for  that
 type  of  the  business  and  starts  that
 even  after  rehabilitation.  He  may
 not  have  made  any  money  out  of  it.
 ‘He  may  not  have  been  able  to  re-
 habilitate  himself.  His  position  must

 ‘be  considered.  We  cannot  be  hard
 upon  him.  We  must  be  very  careful
 in  making  the  recoveries.

 Another  important  feature  of  this
 Bill  is  this.  Why  should  we  have  all
 these  600  and  old  officers?  I  heard
 Shri  A.  0.  Guha  saying  that  650
 officers  were  employed  for  the
 purposes  of  this  Rehabilitation  Finance
 Administration.  We  should  have  got
 a  special  provision  here  that  you  can
 allow  loans  guaranteed  by  the  Gov-
 ernment,  to  the  extent  of  2  crores.
 There  is  another  provision:  fer  i2°5
 crores  you  wanted  to  advance  and
 for  2  crores,  you  say,  all  right,  let
 the  Scheduled  banks  advance,  we  will
 guarantee.  What  prevented  the  Gov-
 ernment  from  givlpg  all  these  moneys
 over  to  the  Scheduled  banks?  Why
 did  you  enter’  into  this  duplicity?
 Why  not  hand  over  the  whole  money
 to  the  Scheduled  banks  and  =  ask
 them  #o  follow  a  particular,  proce

 dure,  follow  a  particular  form  and
 provision  of  securities  and  say,  we
 will  give  you  the  loan?  Why  did  you
 enter  into  all  this  botheration  and
 take  it  on  your  head?  All  these  bank-
 ing  classes,  the  people  who  do  bank-~
 ing  business  would  have  done  it  much
 better  than  you  have  done.  All  these
 allegations  of  nepotism  and  jobbery
 that  are  being  hurled  on  you  would
 not  have  been  there.  On  the  con-
 trary,  out  of  the  12:5,  crores,  reurly
 2  crores  would  be  wasted  in  giving
 salaries  to  these  officers.  It  wil?
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 be  a  sheer  waste.  I  would  urge  the
 House  to  take  into  consideration  all
 these  pOints  when  the  matter  goes
 before  the  Select  ¢ommittee.

 Shri  A.  C.  Guba:  Mr.  Speaker,  I
 think  that  I  should  express  my  thank-
 fulness  to  the  Members’  who  have
 contributed  to  this  dlscuasion.  Some
 of  the  Members  have  been  good
 ‘enough  to  support  the  Adminiatra-
 tion  and  others  -had  imuch  to  say

 agalnst  the  working  of  the  Adménis-
 tration.  We  really  want  to  hear
 both  sides  of  the  picture  and_  take
 advantage  of  all  the  information
 available  to  the  Members.  it  would
 give  ws  an  opportunity  to  examiue
 the  working  of  the  Administration
 thoroughly.  As  I  have  said  before,
 all  the  information  that  was  passed

 to  us  either  on  the  floor  of  the  House
 or  through  some  private  correapon-

 dence  has  been  enquired  into  and  we
 shall  make  further  enquiries  and  we
 shall  take  whatever  action  is  neces-
 sary.

 [PanpiT  T'#aKuR  Das  BHARGAVA  .in
 the  Chair]

 Something  bas  been  said  about
 the  number  of  officials  and  staff.  I
 think,  to  }e  exact,  we  have  got:

 Class  I  officers  drawing  a
 salary  of  over  Rs.
 600  20

 B  Class  officers  drawing
 a  salary  of  over  Rs.

 200  39
 Clerical  jj  —  36
 Class  IV  50

 and  the  total  comes  to  62l.  I  may
 say  that  at  least  98  per  cent.  of  these
 employees  are  refugees.  Some  Mem-
 bers  have  mentioned  the  gap  between
 the  pay  that  some  of  these  officers

 were  drawing  before  joining  the  Ad-
 ministration  and  the  Day  that  they
 are  now  drawing.  It  should’  also
 be  remembered  in  this  connection
 that  there  is  also  a  gap  of  5  years
 or  4  years  and  these  officers  should
 have  got  some  increments  §  in  the
 usual  course.  The  Members  have
 mentioned  here  only  the  present  salary
 that  these  employees  are  getting  in
 the  Administration.  But,  they  have
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 not  mentioned  the  salary  at  which
 these  employees  were  first  appoint-

 ed  in  the  Administration.  I  think
 that  the  gap  between  their  previous
 salary  and  the  salary  at  which  they
 were  first  appointed  In  the  Adminis-
 tratlon  will  not  be  80  big.  Moreover,
 most  of  these  officers  being  refugees,
 I  think  the  employment  that  they
 had  to  take  up  just  after  migration
 to  India  may  not  give  8  correct  fic-
 ture  of  the  employment  or  of  the
 academic  qualificatlons  of  these
 officers.  Some  of  them  may  have
 been  in  a  better  employment  in  their
 previous  home  lands.  But,  after  mi-
 gratlon,  they  must  have  been  compelled
 to  take  up  any  job  that  came  _  their
 way.

 Mention  was  made  of  the  empioy-
 ment  of  a  law  officer.  It  has  been
 stated  that  he  was  running  3
 cloth  shop.  Even  if  you  accept
 that  after  migration  to  India  he  was
 running  a  cloth  shop,  it  does  not  tnean
 that  he  had  not  got  the  requisite

 qualifications  for  a  law  officer.  Be-
 fore  miszration  be  was  a_  practising
 lawyer  at  Peshawar  and  according  to
 our  information.  he  had  been  prac-
 tising  for  about  8  years  and  was
 one  of  the  leading  advocates  and
 commanded  a  fairly  wide  and  lucra-
 tive  practice.  He  was  also  appointed
 Haison  officer  by  the  NWF  Government
 Tt  should  say  that  the  Member  who
 menttoned  this  fact  did  so  only  be-
 cause  of  lack  of  any  intimate  contact
 with  refugee  life.  He  does  not  know
 that  professors,  teachers  and  iawyers,
 after.  migratlon,  have  had  to  take  to
 occupations  which  they  would  not
 have  considered,  even  if  worth  consi-
 dering.  I  have  seen  matriculates  and
 educated  men  dipping  themselves  up
 to  the  waist  in  water  and  washing

 jute  fibre:  what  is  called  retting.  Atier
 a  day’s  lahour,  they  would  have  got
 one  rupee  or  two  rupees.  I  do  not
 think  that  the  hon.  Member  who  has
 mentioned  all  tbis  would  conclude
 that  a  teacher  or  professor  who  may
 have  found  himself  so  engaged  in
 that  labour.  should  be  condemned  for
 ever  and  should  not  be  appointed
 teacher  or  professor  if  any  opportunity
 later  on  comes.
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 6  PM.

 So,  if  this  officer  was  running  a
 cloth  shop  just  before  his  employment
 as  Law  Officer  of  the  Administration,
 4t  does  not  write  off  his  academic
 Qualifications  for  being  a  Law  Officer
 and  docs  not  wipe  away  his  legal

 -eareer,  So,  Sir,  I  think  this  House
 should  not  take  the  impression  that
 everything  was  wrong  with  this  Ad-
 ministration,  I  hefve  stated  before,
 and  even  now  I  state,  that  no  human
 institution  can  claim  perfection,  and
 this  Administration  set  up  by  this
 House  under  a  statute  passed  by  this
 House  also  cannot  claim  perfection.
 “here  may  be  some  scope  for  further
 improvement,  and  if  any  such  sugges-
 tion  comes  to  us,  we  shall  take  ad-
 vantage  of  it,  and  we  shall  be  thank-
 ful  to  every  Member  who  brings  such
 information  to  our  notice.

 I  think  Shri  Sharma  asked  why
 there  should  be  so  many  defaulters.
 He  said  that  the  number  of  defaulters
 is  too  high.  Others,  on  the  other  hand,
 have  contended  that  this  Administra-
 tion  was  too  hard  for  realisation.

 This  Administration  occupies  a  pecu-
 liar  position.  It  is  not  exactly  a  Bank,
 ‘but  it  js  neither  a  charitable  institu-
 tion.  It  is  not  functioning  under  the
 Rehabilitation  Ministry.  It  is  func-
 tioning  under  the  Finance  Ministry.

 {ts  purpose  is  not  to  give  a  grant  or
 relief.  Its  purpose  is  to  give
 loans  with  the  expectation  §  that
 the  loans  wiil  be  realised,  with
 the  expectation  also  that  the  in-
 terest  also  will  be  utilised.  But,  when
 this  organisation  was  set  up,  the
 Government  knew  that  this  Adminis-
 tration  would  be  running  at  a  great
 risk  in  regard  to  the  loans’  that

 ‘would  be  advanced.  It  was  8  cal-
 culated  risk  that  Government  took
 ‘when  deciding  to  set  up  this  organisa-
 tion.  Because  of  its  peculiar  charac-
 tter,  being  neither  a  charitable  insti-
 tution  nor  a  regular  banking  institu-
 tion,  there  must  be  some  anomalies.  It
 has  to  find  a  compromise  _  between
 two  extremes.  Whereas  some  Mem-
 bers  might’  consider  that  it  is  too
 Jenient,  that  it  has  allowed  so  much
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 of  its  money  to  be  defaulted,  others
 may,  on  the  other  hand,  complain
 that  it  has  been’  too  stringent,  too
 hard  for  realisation.  I  heard  in  this
 House  some  Member  mentioning  Shy-
 lock  in  connection  with  this  organlsa-
 tion.  I  think  it  is  inevitable  that
 criticism  from  oth  directions  should
 fall  on  this  organlsation  because  of
 its  peculiar  nature.

 Tben,  something  hee  been  said  by
 Shri  Mukerjee  about  audit.  Jost  a
 year  ago,  this  Bill  was  introduced  in
 this  House,  and  even  then,  the  Gov-
 ernment,  on  its  own  initiative,  intro-
 duced  this  amendment  of  having  its
 accounts  being  audited  by  the  Comp-
 troller  and  Auditor-General.  But  from
 this  Shri  Mukerjee  seems  to  conclude
 or  infer  that  Government  must  have
 found  something  awfully  wrong  with
 the  ,accounts  of  this!  organisation,
 and  so  they  have  come  to  this  de-
 cision.  This  inference  of  Shri  Muker-
 jee  does  not  seem  to.  be  quite  iogi-
 cal.  He  may  remember  that  in  this
 House  on  several  occasions  questions
 were  raised  about  the  _  accounts
 and  workings  of  various  autonomous
 bodies,  and  the  Finance  Minister,
 about  two  years  ago,  gave  an  assu-
 rance  that  he  would  look  into’  the
 working  of  ail  the  autonomous  bodies.
 And  subsequently  when  some  legisla-
 tion  was  enacted  either  to  form  new
 autonomous  bodies  or  to  amend  the
 Acts  of  the  old  autonomous  bodies
 audit  by  the  Comptroller  and  _  the
 Auditor-General  was  provided.  This
 is  a  part  of  the  general  policy  of
 the  Government  that  the  accounts  of
 all  such  autonomous  bodies  should

 be  audited  by  the  Comptroller  and
 Auditor-General.  This  decision  of
 the  Government  does  not  and  cannot
 Jead  to  the  conclusion  of  Shri  Muker-
 Jee.

 Then,  Sir,  about  the  cost  of  the
 Administrafion,  I  have  stated  before
 that  this  Administration  is  of  a  pe-
 culiar  nature.  Hardly  anybody  wouid
 apply  to  a  Bank  for  a  loan  if  he  has
 not  got  almost  a  aure  case  of  getting
 the  loan.  But  here,  for  this  Adminis-
 tration,  almost  every  refugee  each  of
 whom  ls  in  a  very  desperate  condition
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 would  like  to  apply  for  a  loan  and  try
 his  luck.  Particularly  when  there  was
 a  fixed  time  limit—last  time  it  was
 from  July  to  September,  95l—  every
 refugee  would  rush  and  submit  an
 application  for  a  loan  so  that  he
 might  not  lose  an  off  chance  of  get-
 ting  a  loan  and  getting  settled  through
 the  loan  of  this  Administration.  So,
 most  of  these  applications  were,  from
 the  banking  point  of  Wiew.  frivolous,
 or  not  worth  considering,  but  yet,  from
 the  point  of  view  of  this  Adminis-
 tration,  every  application  has  to  be

 suiinutely  scrutinised  and  local
 enquiries  have  to  be  made.
 I  should  800  here  enquiries
 were  made  practically  in  every  part
 of  India.  So,  the  administrative  cost
 of  this  organisation  cannot  compare
 with  any  organisation,  any  Finance
 Administration  or  Finance  Corpora-
 tion  of  any  other  nature.  89  the
 very  nature  of  its  work,  its  cost  must
 be  high.  We  cannot  avoid  _  this.
 Moreover,  many  of  the  Members  here
 today  and  on  many  previous  occasions,
 have  made  the  point  that  this  Ad-
 ministration  has  not  been  working
 expeditiously,  that  there  Is  unusual
 delay  in  ¢oming  to  a  decision  about
 an  application.  So,  in  495l.  when
 this  Administration  got  about  42,000
 applications,  tlrey  had  to  engage  extra
 staff  so  that  the  consideration  of  these
 applications  might  be  finished  ex-
 Peditiously.  That  also  has  added  to
 the  administrative  cost  of  thle
 organisation.

 I  think  some  Member  here’  men-
 tioned  that  the  administrative
 charges  went  up  to  about  Rs.  3  Crore.
 That  is  not  true.  Some  figure  was
 given  by  us  last  year.  It  was  due
 to  tactlessness  on  our  part,  rather  a
 mathematiral  miscalculation.  Really

 speaking,  the  administrative  cost  is
 only  about  Rs,  70  lakhs  durlng  these
 flve  years,  and  I  should  say  that  is
 not  a  very  high  figure.  The  figure
 given  last  year  was  Rs.  98  lakhs,  and
 in  that  figure  was  also  included  about
 Rs.  2l  lakhs  which  was  pravided  for
 writing  off  bad  debts  or  loans’  that
 could  not  be  realised.  And  there  were
 other  charges—stationery,  postage.
 503  P.S.D.
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 rent,  telegrams  etc.  all  of  which  would
 come  to  about  Rs.  28  lakhg  or  sOme-
 thing  like  that.  So,  I  think  the  ad-
 ministrative  charges,  consldering  the
 very  nature  of  the  business,  is  noi.
 very  high.

 Then,  Sir,  as  regards  interest,  accord-
 ing  to  the  Act,  the  interest  should  not
 exceed  six  per  cent.  When  this  Act
 was  Passed,  the  bank  rate  was  3
 per  cent.  Now  it  is  34  per  cent.  The
 Government  loans  are  taken  at  4  per
 cent.  So  there  is  hardly  any  greeter
 argument  now  to  reduce  the  rate  of
 interest  than  when  the  Act  was  passed.
 We  are  not  making  any  _  profit
 out  of  this  Administration.  Nor  are
 we  going  to  run  this  Administration
 on  its  own  profit,  as  Mr.  R.  K.  (Chau-
 dhuri  has  suggested.  We  know  that
 this  Administration  would  be  run-
 ning  at  a  loss.

 Shri  Gidwani:  May  I  put  one  ques-
 tion,  Sir?  Are  there  any  organiea-
 tions  to  which  Government  hajve  ad-
 vanced  loans  free  of  interest?

 Shri  A,  C.  Guha:  I  do  not  think
 Government  have  advanced  any  loans
 free  of  interest.  I  am  not  sure.

 Shri  ९,  P.  Nayar:  The  bon.  Finance
 Minister  is  here.  He  can  enlighten
 us,

 The  Minister  of  @inance  (Suri  0.  D.
 Deshmukb):  I  cannot  recall  any  case
 where  loans  have  Seen  advanced  free
 of  interest.  There  is  sometimes  a
 period  over  which  no_  interest  is
 charged,  maybe  the  first  five  years
 or  something  like  that.  And  some-
 times  a_  special  concession  rate  is
 charged,  as  for  instance,  in  the  case
 of  loans  to  shipping  corporations.  But
 I  cannot  recall  a  case  where  loans
 have  been  glven  free  of  interest.

 Shri  Gidwani:  I  would  suggest  that
 for  five  Years,  the  same  thing  cculd
 be  applied  here.

 Shri  C.  D.  Deshmukh:  That  is  an-
 other  matter.

 Bhri  V.  P.  Nayar:  For  five  years  at
 least.

 Shri  A,  C.  Guba:  We  mow  _  this
 Administration  is  running  at  a_  lass,
 And  yet  I  am  not  ready  to  take  the
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 tharge  which  Shri  D.  C.  Sharma  _  has
 made  that  it  is  going  to  become  bank-
 rupt.  I  do  not  know  what  he  means
 by  saying  that  this  Administration  is
 going  to  become  bankrupt.  It  is  not
 a  profit-making  institution  of  Gov-
 ernment;  it  is  an  institution  to  help’
 the  refugees  to  rehabilitate  them
 selves,  but  at  the  same  time,  it  is
 not  a  charitable  institution.  We  know
 that  it  will  run  at  a  loss,  and  Gov-
 ernment  haive  taken  this  risk  deli-
 berately  and  with  full  knowledge  of
 the  consequences.

 Certain  hon.  Membcrs  have  com-
 ‘lained  that  conditions  of  payment
 sre  too  stringent.  Certain  other
 ttun.  Members  have  complained  that

 the  number  of  defaulters  is  too  high.
 The  Admlnistration  has  been  trying
 to  take  as  much  precaution  as  pos-
 sible  to  see  that  the  money  may  he
 realisable.  I  think  recently  some
 improvements  have  been  made  by  the
 Administration  in  these  matters,  as
 regards  instalments  and  other  things.
 It  is  for  the  Administration  itself  to
 see  that  the  loans  are  easily  available
 to  the  refugees,  and  I  am  sure_  that
 the  Administration  bas  been  taking

 every  step  to  ameliorate  the  suffer
 ings  of  the  refugees,  and  wil}  do
 whatever  is  necessary.  And  the  Act
 does  not  stand  in  the  way  of  giv-
 ing  relief  to  the  refugees  in  these
 respects.

 Sbri  Gidwanl:  May  I  put  one  more
 question,  Sir?  Will  the  period  for
 the  recovery  of  loans,  which  has
 been  extended  to  fifteen  years.  have
 retrospective  effect  for  all  the
 loanees?

 Shri  A.  C.  Guha:  Surely,  for  all  the
 loanees.

 Then,  Mr.  R.  K.  Chaudhuri  has
 mentioned  certain  things.  He  men-
 tioned  that  25  per  cent.  investment
 is  mandatory  on  the  part  of  the
 refugees,  before  they  can  be  entitled
 to  have  any  loans.  I  think  this  was  a
 resolution  passed  by  the  Admlnlstra-
 tlon,  and  I  think  the  Administra-
 tion  will  surely  take  note  of  the  senti-
 ments  expressed  on  the  floor  of  this
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 House  in  this  matter,  in  regard  to  delay
 in  payment  also,  I  think  that  comp-
 laint  ls  not  so  acute  as  it  wag  before.
 Then  the  hon.  Member’  mentioned
 another  thing  in  regard  to  the  East
 Bengal  displaced  persons.  In  that
 respect  also.  I  think  the  Administra-
 tion  has  passed  a  resolution,  recom-
 mending  the  re-opening  of  applica-
 tions  for  the  grant  of  loans,  from  the
 East  Bengal  displaced  persons.  Gov-
 ernment  are  considering  this  matter.
 and  any  decision  on  this  matter  {s
 likel¥  to  ०९  delayed  particularly  he-
 cause  of  the  disposal  of  the  pendlng
 applications.  We  do  not  like  to  add
 to  the  burden  of  the  Administration,
 before  the  present  accumulated  ap-
 plications  are  disposed  of.  Until  that
 is  done,  we  do  not  like  to  come  to
 any  decision  on  this  matter.  I  think
 the  number  of  pending  applications
 now  ls  about  8.000.  Government  may
 come  to  decision  on  this  matter,  In
 the  near  future.

 Shri  Gidwani  referred  to  the  case
 of  one  Bombay  official  errested  by
 the  Special  Police  Establishment.  He
 had  to  be  released  subsequently,  as

 he  was  not  a  public  servant,  accord-
 ing  to  the  opinion  held  by  the  Law
 Ministry.  But  the  Administration  has
 suspended  the  officer.  pending  further
 inquiry;  and  we  shal\  see  what  action
 can  be  taken  against  him.  This  is
 a  peculiar  nature  of  the  service  of  the
 officers  engaged  in  this  Administration.
 that  they  are  not  public  servants.

 Some  hon,  Members  have  made  a
 mention  of  the  high  emoluments,  I
 think  they  should  also  realise  that
 these  employees  are  employed  In  this
 Administration  for  two  years,
 three  years,  oor  at  the  most
 for  five  years  without  any  security  of
 service;  so  they  are  not  entitled  te  get
 any  of  the  privileges  of  the  Govern-
 ment  service.  They  are  not  entitled  to
 get  pension.  or  even  provident  fund.
 So  we  should  not  only  see  the  high
 emoluments  they  are  getting,  but  also
 the  various  dlsabllities  under  which
 they  have  to  work,  having  been  put  in
 an  organisation  which  is  purely  tem-
 porary.
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 Shri  Gidwani  has  made  a  stgges-
 tion  that  since  the  period  of  realisa-
 tion  of  the  loans  will  extend  over  a
 period  of  fifteen  years,  this  organisa-
 tion  may  also  continue  for  fifteen
 years.  But  I  should  like  to  remind
 him  that  realisation  would  not  re-
 quire  such  a  big  staff,  Only  a  small
 skeleton  staff  may  be  necessary  for
 realisation.  So,  most  o?  the  officers
 run  the  risk  of  being  discharged  from
 service  any  day.  That  fact  also  should
 be  taken  into  consideration,  when

 we  say  something  about  their  emolu-
 ments,  and_  conditions  of  service.

 I  think  I  hawe  dealt  with  most  of
 the  points  raised  in  the  course  of
 this  debate.  Some  Members  had  men-
 tioned  that  the  total  sum  available
 for  disbursement  was  only  Rs.  7

 crores.  But  now  we  have  given  them
 Rs.  24  crores;  another  Rs.  2  crores
 also  will  be  available  for  the  Ad-
 ministration,  to  advance  as  loans,

 Further,  the  interest  and  the  _instal-
 ments  that  will  be  collected  will  also  be
 at  the  disposal  of  the  Administration.
 to  advance  as  loans.  So.  from  Rs.  7
 crores,  we  are  increasing  the  amount  to
 something  above  Rs.  l5  crores.  That  isa
 big  improvement.  All  the  measures  in-
 cluded  in  this  Bul  are  of  a  very  help-
 ful  nature,  ang  must  be  welcomed  by
 the  refugees  and  their  well-wishers.

 I  see  no  reason  why  this  Biil  should
 be  referred  to  a  Select  Committee,
 since  this  does  not  involve  any  ques-
 tion  of  principle.  It  ls  only  for  the
 purpose  of  increaslng  the  amount
 available  for  the  Administration.
 When  the  original  Bili  was  before
 the  House,  it  was  sent  to  the  Select
 Committee,  and  the  latter  consider-
 ed}  the  main  principles,  and  after
 they  reported  on  the  Bill,  it  was  pass-
 ed  by  this  House.  So,  I  hope  Shri
 Gidwani  will  not  press  for  referring
 this  Bill  to  a  Select  Committee.

 With  these  few  words,  I  hope  the
 House  will  now  be  pleased  to  pass

 this  Bill.

 Sardar  A.  s.  Saigai  (Bilaspur):  On
 a  point  of  clarificatlon,  Sir.  In  the
 course  of  his  speech.  Shri  H.N.
 Mukerji  has  sald  that  as  regards  the
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 audit  of  the  accounts  of  the  Adminis-
 tration,  it  should  be  done  with  re-
 trospective  effect,  I  want  to  know
 what  the  hon.  Minister  has  to  say

 on  this.

 Shri  A.  C.  Guha:  We  will  consi-
 der  it  and  if  necessary,  we  shall  do
 it.  We  have  taken  note  of  It.

 Mr.  Chairman:  I  will  now  put  the
 motion  of  Shri  Gidwani  to  the  vote
 of  the  House.

 Shri  Gidweni:  In  view  of  what  he
 has  said,  I  desire  to  withdraw  my
 amendment.

 The  amendment  was,  by  leave,
 withdrawn.

 Mr.  Chairman:  I  will  put  the  main
 motion  to  the  vote  of  the  House.

 Shri  Valiatharas  (Pudukkottai):
 There  is  a  doubt  whether  the  num
 ber  of  Members  present  is  50.

 Sardar  A.  S.  Saigal:  We  are  in
 quorum,

 Mr.  Chairman:  Yes,  there  is  quorum.

 The  question  is:

 “That  the  Bill  further  to  amend
 the  Rehabilitation  Finance  Ad-
 ministration  Act,  1948,  be  taken
 into  consideration.”

 The  motion  was  adopted.

 Mr.  Cheirman;  We  shall  now  pro
 ceed  with  the  clauses  of  the  Bill.

 (Clause  2.—  Amendment  of  sectws
 11)

 Shri  A.  C.  Guha:  I  beg  to  mowe:

 In  page  l,  for  Hnes  8  to  25  substi-
 tute:

 “Provided  that  if,  after  the
 lapse  of  such  period  from  tke
 commencement  of  this  Act  as  the
 Central  Government  may  think
 fit  to  fix  in  this  behalf,  any  sum
 of  money  earmarked  for  the  pur-
 pose  specified  i:  clause  (bd)  ls
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 found  not  to  have  been  actually
 advanced  for  that’  purpose  and

 is  not,  in  the  opinion  of  the  Cen-
 tral  Government.  likely  to  be  re-
 Quired  for  the  said  purpose,  the
 Central  Gdvernment  may  utilise
 the  money  for  making  advances
 from  time  to  time  to  the  Adminls-
 tration  for  the  purpose  specified
 in  Clause  (a),  and  when  any  ,
 such  advance  is  made.  the  Nit
 specified  in  clause  (a)  shall  be
 deemed  to  have  been  ‘orrespon-

 dingly  increased.”

 Sir,  this  is  only  a  verbal  amend-
 ment.  The  provision  is  there  already
 in  the  praviso,  but  the  language  Is

 not  clear.  So  we  have  put  this  clear
 in  explicit  language.

 Mr.  Chairman:  Amendment  moved:

 In  page  1  for  lines  8  to  25  substi-
 tute:

 “Provided  that  if,  after  the
 lapse  of  such  period  from  the
 commencement  of  this  Act  as
 the  Central  Government  may
 think  fit  to  fx  in  this  behalf,  any
 sum  of  money  earmarked  for  the
 purpose  specified  in  clause  (b)
 is  found  not  to  have  been  actual-
 ly  advanced  for  that  puroose  and
 is  not,  in  the  opinion  of  the  Cen-
 tral  Government,  likely  to  be
 required  for  the  said  purpose,
 the  Central  Government  may
 utilise  the  money  for  making  ad-
 vances  from  time  to  time  to  the
 Administration  for  the  purpose
 specified  in  clause  (७),  and  when
 any  such  advance  is  made,  the
 limit  specified  in  clause  (a)  shall
 be  deemed  to  have  _  been  corres-
 pondingly  increased.”

 There  is  another  amendment  by
 Shri  B.  K.  Das.

 Shei  B.  x.  Das:  Could  I  alao  speak
 on  my  amendment.

 Mr.  Chairman:  Of  course.  I  thought
 when  I  ealied  upon  him.  he  would

 speak.

 Administration  304
 (Amendment)  Bill

 Shri  8.  K.  Das:  I  beg  to  move:
 In  page  i,  lines  72  and  13,  for

 “twelve  crores  and  fifty  lakhs”.
 substitute  “fifteen  crores”.

 My  point  in  bringing  this  amend-
 ment  is,  as  has  already  been  referred
 to  by  several  Members,  that  the  list
 of  loan  applications  should  be  re-
 opened  now,’  at  least  for  the  East
 Benga)  refugees.  Of  course,  the  hon.
 Member,  Mr,  ‘Sharma,  also  pointed

 out  that  the  loan  applications  for
 West  ‘Pakistan  refugees  should  be

 reopened.  I  am  quite  in  sympathy
 with  that  proposal,  but  I  feel  that
 the  loan  applications  for  these  East
 Bengal  refugees  should  be  reopened.
 In  that  case,  the  total  amount  of  Rs.
 145  crores  that  is  to  be  made  avail-
 able  to  the  Adminlstration  may  not
 be  sufficient.  So  I  propose  that  the
 amount  should  be  raised  to  Rs.  5
 crores,  so  that,  when  the  loan  appli-
 cations  are  reopened  now,  the  amount
 may  be  sufficient.  It  has  been  point-
 ed  out  that  there  are  8,000  applica-
 tiong  now  pending  before  the  Ad-
 ministration.  I  think  that  sanction

 for  Rs.  0°5  crores  has  already  been
 made  for  payment  and  if  all  the  ap-
 plications  are  disposed  of,  I  think  the
 rest  of  the  money  will  be  taken  up
 by  the  remaining  applications.  So  I
 feel  that  this  amount  may  be  aug-

 mented  and  the  money  made  available
 to  the  Administration,  so  that  when
 the  list  is  reopened,  there  may  be
 sufficient  funds  in  the  hands  of  the
 Administration  for  dissbursement.  We
 are  now  trying  to  give  employment
 to  the  unemployed  persons.  Amongst
 the  East  Bengal  refugees,  the  un-
 employment  problem  has  become
 acute.  Already  the  West  Bengal  Gov-
 ernment  is  thinking  in  terms  of  giv-
 ing  employment  to  these  persons.
 The  bulk  of  them  come  from.  the
 refugee  population.  So  I  fee)  that  the
 list  should  be  reopened  and  further
 funds  should  be  made  available  to  the
 Administration.  Sir,  I  move.

 Mr.  Chairman:  Amendment  moved:

 In  page  1  lines  2  and  18,  for
 “twelve  crores  and  fifty’  lakhs"
 substitute  “Afteen  croras”,
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 Shri  A.  ९,  Gaba:  As  I  have  already
 stated,  Sir,  we  have  been,  and  arc,
 increasing  the  amount  to  more  than
 Rs.  45  crores,  and  if  necessary,  we
 shall  further  increase  it,  as  we  have

 been  increasing  it.  I  think  for  the
 Present  Rs.  145  crores  plus  the  in-
 ferest—that  comes  to  Rs.  50  lakhs  or
 more—will  be  quite  enough  to  meet
 our  purposes.  Even  If  the  applica-
 tions  are  reopend  for  East  Bengal
 DPs  also,  I  think  it  will  almost  be
 covered,  If  we  find  that  this  amount
 is  not  sufficient  on  a  future  occasion
 we  can  increase  the  amount.  I  hope
 Mr.  Das  will  not  press  his  amend-
 ment.

 Shri  8.  K.  Das:  Sir,  I  wish  to  with-
 draw  my  amendment  in  view  of  the
 assurances  given  by  the  hon.  Minis-
 ter.

 The  amendment  was,  by  leave,
 withdrawn.

 Mr.  Chairman:  The  questlon  is:
 In  page  i,  for  lines  8  to  25  substi-

 tute:

 “Provided  that  if,  after  the
 lapse  of  such  period  from  the
 commencement  of  this  Act  as  the
 Central  Government  may  think
 At  to  fx  in  this  behalf,  any  sum
 of  money  earmarked  for  the  pur
 pose  specified  in  clause  (bd)  is
 found  not  to,  have  been  actual-
 ly  advanced  for  that  purpose  and
 Is  not,  in  the  opinion  of  the  Cen-
 tral  Government,  likely  to  be  re-
 quired  for  the  said  purpose,  the
 Central  Government  may  utilise
 the  money  for  making  advances
 from  time  to  time  to  the  Ad-
 ministration  for  the  purpose
 specified  in  clause  (a),  and  when
 any  such  advance  is  made,  _  the
 limit  specified  in  clause  (a)  shall

 be  deemed  to  have  been  corres-
 pondingly  increased.”

 The  motion  was  adopted.

 Mr.  Chairman:  The  question  Is:

 “That  clause  2.  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Administration  Ic6
 (Amendment)  Bill

 Clause  2,  as  amended,  was  added  to
 the  Bill.

 Clause  3  was  added  to  the  Bill.

 Clause  4.—(Amendment  of  section  3)

 Sari  8.  K.  Das:  I  have  got  an  amend-
 ment,  No.  7.

 Mr.  Chairman:  I  am_  afraid  that
 this  amendment  relates  to  sub-sec-
 tion  (3)  of  section  13,  whereas  there
 is  no  amendment  on  behalf  of  Gov-
 ernment  to  this  section.  So  far  85
 clause  4  of  the  Bill  is  concerned,  it
 does  not  relate  to  sub-section  (3),

 Shri  B.  K.  Das:  Do  I  take  it  that
 you  do  not  allow  the  amendment  to
 be  moved?

 Mr.  Chatman:  I  would  like  to
 hear  from  the  hon.  Member  how  he
 brings  this  amendment  within  the

 scope  of  this  Bill.

 Shri  B.  K.  Das:  If  you  do  not  allow
 it,  I  can’t  help  It.

 Mr.  Chairman:  I  want  to  bear  from
 the  hon.  Member  if  he  wants  to  say
 anything  in  regard  to  the  scope  of
 the  Bill.

 Shri  B.  K.  Das:  Can  7  speak
 generally  on  the  clause?

 Mr.  Chairman:  Generally?  Certain-
 ly,  yes.  So  far  as  the  amendment  is
 concerned,  I  do  not  think  he  is  press-
 ing  it.

 Shri  B.  K.  Das:  I  do  not  press  it.

 Mr,  Chairman:  He  may  speak  on
 the  whole  clause,  if  he  so  likes.

 Shri  8.  K.  Das:  Sir.  the  clause,  85
 it  has  been  sought  to  be  amended,
 stands  like  this.  Instead  of  i0
 years,  the  time  is  extended  to  25
 years,  I  think,  Sir,  that  this  pro-
 vision  alone  is  not  enough  to  give
 succour  to  the  refugees.  I  feel  that
 along  with  this,  if  the  rate  of  in-
 terest  that  will  be  charged  is  less-
 ened,  then  it  would  enable  the
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 refugees  to  make  payments  in  pro-
 Per  time  and  also  have  the  proper
 benefit  of  this,  What  I  beg  to  point
 out  is  that  when  the  ioan  is  of  Rs.
 5,000  and  it  is  advanced  by  the  State
 Governments,  it  is  done  at  the  rate
 of  3  per  cent.  but  in.  the  case  of
 higher  amounts  above  Re.  5,000,  that
 is  loans  that  are  advanced  by  thie
 Administration,  6  per  cent.  is  charg-
 ed.  Of  course,  this  is  done  by  regu-
 lation.  Of  course,  the  Admimistria-
 tion  has  the  option  of  hringing  down
 the  rate  of  interest  but  as  it  is  the
 Government  that  has  laid  down  the
 regulations,  full  6  per  cent.  ie  charg-
 ed.  The  language  in  which  the  pro-
 vision  of  the  Act  is  put  le  that  they
 can  charge  up  to  6  per  cent.  I  will
 appeal  to  the  hon.  Minister  to  see
 that  the  regulation  is  so  amended  as
 to  bring  down  the  rate  of  interest
 which  will  give  proper  relief  to  the
 refugees.

 Shri  A.  C.  Guha:
 the  competence  of
 tion.

 Mr.  Chairman:  The  question  la:

 “That  clause  4  stand  part  of
 the  Billi,”

 The  motion  was  adopted.

 This  is  within
 the  Administra-

 Clause  4  was  added  to  the  Bilt.

 Clause  5  was  added  to  the  Bill.

 8 Administration
 (Amendment)  Bilt

 New  clause  6

 Amendment  made:

 In  page  2,  after  line  43  insert:

 “§.  Repeat  of  Ordinance  2  of
 953~—()  The  Rehabilitation
 Finance  Administration  (Amend-

 ment)  Ordinance,  (1953,  (2  ०
 963)  is  hereby  repeaied.

 (2)  Notwithstanding  such  re-
 Peal,  anything  done  or  any  action
 taken  in  the  exercise  of  any
 power  conferred  by  or  under
 the  said  Ordinance  shall  .be  dee-
 med  to  have.  been  done  or  taken
 in  the  exercise  of  the  powers  con-
 ferred  by  or  under  this  Act.  as
 if  this  Act  were  in  force  on  the
 day  on  which  such  thing  was
 done  or  action  was  taken.”

 —[Shri  A.  C.  Guha]
 New  clause  6  was  added  to  the  Bil,

 Clause  was  added  to  the  Bill.

 The  Title  and  the  Enacting  formula
 were  added  to  the  Bill.

 Shri  A,  C.  Guha:  I  beg  to  move:
 “That  the  Bill,  ae  amended,  be

 Passed.”
 Mr.  Chairman:  It  is  already  6-30.

 i  adjourn  the  House  till  1-30  p.m.  to-
 morrow.

 The  House  then  adjourned  till  Half
 Past  One  of  the  Clock  on  Tuesday,
 the  770  November,  1953,


